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LOK SABHA

Wednesday November 23, 1077/Agra-
hayana 2, 1899 (Saka)

The l.ok Sabha met at Eleven of the
Clock

[Mgr. Speaxer wn the Chair)

RESOLUTION RE. 1,085 OF LIFE

AND PROPERTY IN RECENT CY-

CLONES IN KERALA AND LAK-
SHADWEEP

MR. SPEAKER: Before wc com-
mence the work, I would Lke to
piace before the House the following
Resolution:

“The Housc expresses its deep
sense of sorrow at the serious loss
of life and property suffered by the
people In the State of Keiala and
Union Territory of Lakshadweep
on accourf ot the recent cyclones
and expresses 1ts deep-felt sympathy
with the mimbeis of the bereaved
families ™

The Re-vlulion was agreed to.

MR, SPEAKER: Members mav
pleas: stand in silence for a while.

The Members then stood 1n silence for
for a short while

OBITUARY REFERENCE

MR. SPEAKER: I have to inform
the House of the sad demise of one
of our former colleagues, Shr; Bal
Krishna Singh, who was a Member of
the Third Lok Sabha during the years
1962—867 representing  Chandauli
constituency of Uttar Pradesh.

Before his election to Lok Sabha in
1962, Shri Singh was closely associated
with the District Board and later on
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Zi'y Parishad, Varanasi and served
on those bodies in various capacities
with distinction. A devoted social
worker, himse.f a farmer, he cham-
pioned the caus: of the farmers and
worked tirelesse y for their uplift-
ment He took active part in the cc-
operative movement and cane unions.
A man of very amiable disposition,
he was very popular with his friends
and col eagues. He was also keenly
interested 1 educational activities and
he founded a very bag educational
institution of which he was a Manag-r

We deeply mourn the ,os: of this
friend and T am sure the House wi:l
join*me 1n conveying our rondolen.es
to the bereaved family

The Hou. may stand i1n silence for
a short whi'e to express ils ‘orrow.

The Members then stood wn silence for
a hor whie

ORAL ANSWERS TO QUESTIONS
Arrest of Senior Civil Servants

*121. PROF P. G, MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

fa) whether the C.B.I. hav - charge-
sheeteg and/or arrested senior  civil
servants including Sarvashri Aggarwal
and Vohra during the months of Sep-
t>mber, October, November, 1971;

(h) if so, full facts thereof,

(¢) whether the said arrests or
otherwise were made on the strength
of a warrant in each case and whether
the person concerned was allowed
bail.

(d) if so. full details thereof:

(e) if not, why not; and



3 Oral Answers

(f) whether it is a fact that Mr.
Vohra, erstwhile Secretary of the
Petroleum Ministry, was forced, on
release on bail, to walk baek home?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI B. D, PATIL): (a) to (f). A
statement is laid on the Table of the
House.

Btatement

(a) During the period referred to
in part (a) of the Question, two
senior civil servants, namely, Shri
S. M, Aggarwal and Shri B. B. Vohra,
were arrested by the CBI in connec-
tion with investigation of cases under
Prevention of Corruption Act,

(b (1) The main allegations
against Shri 8. M. Aggarwal are—

(i) that he abuseq his official
position to show favour to a
foreign firm in the matter of
award of contract for instal-
lation of telephone exchanges
inter alia by disclosing to
this firm the vital information
relating to the offer of another
competing firm;

(ii) that he abused his official
position as Joint Secretary in
the Department of Electronics
to mEnoeuvre through mis-
representation of facts, issue
of an order for repatriation of
foreign exchange to USA by
a party in India; and

(iii) that he is in possession of
assets which are dispro-
portionate to his known
sourceg of income,

(2) Shri B. B, Vohra is involved in
a case along with the former Prime
Minister and the former Minister of
Petroleum in which they are alleged
to have mbused their official position
and conspired to cause undue pecu-
niary advantage to a foreign firm in
the matter of award of a Consultancy
Bervice Contract causing a loss of
nearly Rs. 11 crores to the ONGC.

NOVEMBER 28, 1077
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(c) to (e), The mrrests were not
made on the strength of Court war-
rants; they were released on bail
shortly after arrest. The offences
under investigation against these
officers being cognisable and non-
bailable; the Investigating Officers
were competent, under Section
41(1) (a) of the Criminal Procedure
Code, 1973, to arrest them without an
order from a Magistrate and without
a warrant.

(f) No, Sir,

PROF. P. G. MAVALANKAR: From
the long statement given by the Minis-
ter in answer to my various questions,
a number of facts are still not known
to this House and to this country. Is
it a fact that throughout the history
of 30 years of our freedom, this is the
fitst time that senior civil servants
at this level have been arrested; and
they were arrested without any ad-
verse¢ record against them; and whe-
ther 1t 15 a fact further that even
before independence, the then British
Guvernment did nut arrest any such
highly-placed civil servants, who in a
way are part of the policy-making
apparatus of the Government, with-
out proper chargc.? Further, may 1
know whether it is a fact that these
two officers concerned—and the au-
swer 1s that no other officers have
been arrested in such a manner—viz
Shri Aggarwal and Shri B. B. Vohra—
were not given any previous intima-
tion about the grave charges against
them, and that they were abruptly,
suddenly mnd dramatically arrested,
one in the office and another at his
home; and whether al] this has led
to a definite and certain demoralizing
of the entire Civil Services, not only
at the Central Government Jevel, but
in the State governments as well?

SHRI 8. D. PATIL: The two officers
were arrested only when we had
credible information in our possession.
It is not true that we arrested them
hurriedly, or without any reasons.

MR. SPEAKER: He has put another
question whether they were info
earlier, :
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SHRI 8. D. PATIL: The statement

PROF. P. G, MAVALANKAR: 8ir,
before the Secretaries need the con-
verned protection of the law, I need
your protection to get an answer, I
usked a specific question whether
these two officers were given any
advance intimation through any com-
munication that they were at fault.
Sir, my understanding of the Civil
Bervice procedure is that when u civil
servant is arrested on this kind of
charge, or charge-sheeted, he is given
notice in advance. But, in this case,
nothing has been done and all that
procedure hasg been dispensed with.
I want to know from the Minister
why is it that they took this extra-
ordinary course of not giving any
advance intimation whatsoever, and
suddenly and dramatically their arrest
on these charges, as mentioned in the
statement, has taken place,

THE PRIME MINISTER (SHRI
MORARJI DESAI): I agree that this
i1s an important matter, When their
statements have been recorded, und
if steps are to be taken against officers,
then there was no question of giving
previous intimation as to when they
were to be arrested. I do not know
why it is necessary. Why should it
have a demoralising effect on other
people? It it is wrong or if it is done
frivolously, then it is a different
matter. But, I am sure, it was notl
done in that way,

PROF. P. G, MAVALANKAR: Will
he reply to the other parts of the
question?

MR. SPEAKER: What are the other
parts?

PROF. P. G, MAVALANKAR: Are

' there any other instances of this kind

during the 30 years of independence,

or even before jndependence, where

civil gervants were arrested in this
manner?
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SHRI 8. D, PATIL: It is too general
a question to be answered.

PROF. P. G, MAVALANKAR: I
am asking a specific question, Is this
the first time that such arrests were
made during the last 30 years or even
during the British time?

THE MINISTER OQF HOME AF-
FAIRS (SHRI CHARAN SINGH):
There is no question of a tradition in
these matters. If a thing has not been
done previously, it does not follow
that it cannot be done today. And It
must be remembered that corruption
had never reached these levels at any
time, even during the British days,
as jt had reached during the emer-
gency days of the Indira Government,

PROF. P, G. MAVALANKAR: Is
it not a fact that the senior civil
servants, by the very nature of things,
because they are permanent ana
anonymous, can have recourse only
to the Home Minister? Although
normally they could have gone to the
Home Minister, Shri Charan Singh
for the redressal of their grievances,
in this case it so happens thal tne
Home Minister himself has become
the prosecutor, instead of being the
protector of civil service.

MR. SPEAKER: We are still in the
stage prior to prosecution.

PROF. P. G. MAVALANKAR: The
Home Minister has been responsible
for charge-sheeting them through
the CBL 1 believe this is something
unprecedented and this is the first
time it has happened. | am not
suggesting that we must protect
the guilly. Here 1 am one with
the Government. I am on the
procedure of dispensing justice, more
so, when the Janata Government
rightly believes, according te me, in
the rule of law. That is why I am
keen in this matter. The Home Minis-
ter has said that it Is unprecedented
and the CBI had no precedents of
urresting such high-placeq civil ser-
vants without any warrant. I repeat
that I am not at all interested in
protecting any guilty officer; I am
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interested in the rule of law; and my
point is that everybody must be pro-
tected by the rule of law. It it not
a fact that in this case the CBI had
no precedent of arresting anyone?
Therefore, perhaps this was done at
the initiative of the Home Minister.
Am I right in believing this? I want
information on this point.

SHRI MORARJI DESAI: Thesc
officers have seen me after that and
1 have told them that I will look into
these cases.

SHRI RAGUVALU MOHANA-
RANGAM: [ want to know what
action has been taken by the Govern-
ment of India so far on the Sarkaric
Commission's report, which was sub-
mitted two months ago. Why was it
not laid on the Table?

MR. SPEAKER: That docs not
arise.

SHRI RAGUVALU MOHANA-
RANGAM: This is a very imporisnt
issue and the CBI 1s concerned with
it.

MR, SPEAKER: 1 am not calling
upon him to answer it

SHRI RAGUVALU MOHANA-
RANGAM: This is a very important
issue affecting 4} crores of people uf
Tamil Nadu.

MR. SPEAKER: You cannot sail
on somebody else’s boat. You put a
question of your gwn.

SHRI RAGUVALU MOHANA-
RANGAM: The Minister is there, he
is preparsd to give an answer. I seck
your protection.

MR, SPEAKER: Shri Jagannath
Rao,

SHRI JAGANNATH RAO: May |
know the name of the foreign firm to
which Mr. 8. M. Agarwal is alleged
to heve disclosed valuable informa-
tion in the matter of supply of tcle-
phone equipment, and the year when
it was given?

NOVEMBER 23, 1077
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SHRI CHARAN SINGH: At this
moment I do not have the name, For
that, notice will be required. Nor
do I think it necessary to give the.
name of the firm.

SHRI VAYALAR RAVI: Why not?
They have arrested two officers. Why

muke a8 political gimmick? It ig a
re.evant question, When the Home
Minister issued orders to the CBI to
arrest them, he must give thc name
of the firm. Why not?

SHRI CHARAN SINGH: The
dotails of the investigation cannot be
disclosed on the floor of the House.
A 1 these matters will be debated be-
fore the court. It is the CBI which,
after making confidential enquiries
and registering a preliminary enguiry
report. reached the conclusion that
prtma facte there was a case against
this officer, and so an F.LR. was
registered against him, and further
invrstigation is going on,

st smawae faw o owr g wdr
oz IFTY FY 37 74O fv gz aroo o
A/ ¥ 39 8 2 & 2@ gmafag ¥,
farad faaTe 91w g WIT 9% =9 wig-
ifa) & faers o1 qraw & W1 F
gy Faty { &F fear 7T wr g o
ag 1 aman ¢ v x5 a@ sumfaat
& g vaarees fai ob 9 fec @
IT AT W1 A TaTEa & 4% Wi
AT drw 7 SAd feare arvee gwn
¥ ag g frvgam 7@ 31 a1 W
W4 qg ATT § AEFL WA § A A%
ggl TvearT Agy fear mar oy gaw)
tiZfaizdy A% & agT BIF &7 AT A0
wrfY | Fr AY g A iRl L L L

MR. SPEAKER: How does it
arice?

SHRI SHYAMNANDAN MISHRA:
I want to know whether any discri-
mination has been exercised in the
=atter nf the treatment of businesa-
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men or industrialists on the one hand
and high Government officials on the
other. Now, there are instances
which are being quoted, and it must
be scotched effectively by the Gov-
ernment. Some businessmen, whose
passports were impounded and who
were not allowed to go earlier, were
allowed to go just on the eve of their
arrest here, and they were able to
get out of the country, When they
arrived here, they were not confront-
ed with a warrant of arrest, and they
were enlarged on bail granted by
some court.

MR. SPEAKER: You know more
than I that the question is a wvery
limited one.

SHRI SHYAMNANDAN MISHRA:
1 have not gone into many things
which Mr. Mavalankar has done. I
am only usking whether any discri-
mination has been made in favour of
the industrialists faced with similar
crharges and if this impression is
rorrect, whether Government take the
trouble of effectively contradicting it.

SHRI1 CHARAN SINGH: There can
possibly be or there are, in fact, two
rases fo which the hon, gentleman
referred or is referring. In one case,
the pa~sport of an industrialist had
heen impounded and he was, later on,
allowed to go after that order of im-
pounding had been modified, He had
appealed and aisured the Government
that he would come back, After
great consideration he was allowed
to go. Rules allow it. He had plead-
ed his case that he had such and such
business in the foreign countries and
that he would come hack, He has
already come back. (Interruptions)
The question is comprehensive ul-
though this case is not in the mind
of my hon. friend, The case which
is jn the mind of my hon. friend is
of an industrialist in whose case there
was A& proposal for impounding his
passport. Actually, it has not been
impounded. So, there is no case
where a passport had been impounded
und he was gllowed to go. Only one
man was allowed to go and that too

Oral Answers 10

with the permission of the Govern-
ment, So, there is no breach of the
rules. So far as the arrest is con-
cerned, he had secured an anticipatory
bail,

SHRI SHYAMNANDAN MISHRA:
He should have been confrented with
the warrant of arrest but that was not
done.

SHRI CHARAN SINGH: He had
already secured an anticipatory bail
on the 10th of October.

SHRI SHYAMNANDAN MISHRA:
Is the Government expected to know
from the newspapers that the antici-
patory bail had been granted or
should not the person concerned be
confronted with a warrant of arrest
and then know from him arrest
the anticipatory bail had been
granted?

SHRI CHITTA BASU: May I know
whether the Minister is aware of the
fact that a negotiating committee for
the purpose of negotiating the consul-
tancy service between the ONGC and
CFP on the basis of the Iatest pro-
posal made by the CFP, consisted of
not only of Shri B. B. Vohra, but
Shr1 G. Ramachandran, Secretary,
Depariment of Expenditure, Ministry
of Finance, Shri Manmohan Singh,
Secretary, Department of Economic
Affairs, Minister of Finance and Shri
N. B. Prasad, Secretary, ONGC? May
I also know whether the agreement
as has been referred to in the FIR,
was not the outcome of the responsi-
bility of the entire team? Whether
it is also not a fact that the nego-
tiating team submitted a report and
whether the Minister has scrutinised,
examined the contents of the nego-
tiating committee’s report before and
verified the contents of the FIR
statement made by the CBI, I possess
the report of the negotiating com-
mittee, If you allow me....

MR. SPEAKER: No, no. The
matter is under inwvestigation and it
will not be proper to disclose the
facts.
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SHRI C. M. STEPHEN: [ rise on &
point of order, When you have al-
lowed this Question, the supplemen-
taries have naturally to follow, How
can you prevent that? (Interruptions)

MR. SPEAKER: First of all, there
can be no point of order during the
Question Hour. Secondly, I am
entitled to know from Mr. Stephen,
having allowed the Question, how
can 1 stop further supplementaries?
The Question as such does not refer
to the investigation part. When it
came to the investigation part, I told
the Minister, if it related to the in-
vestigation part; kindly don't disclose
it, it is not proper.

SHRI CHITTA BASU: My Ques-
tion was not to know anything about
the investigation. I wanted to know
whether a negotiating committee was
set up and whether the:outcome of
the Agreement entered into weas an
outcome of the entire responsibility
of the negotiating committee, Shri
B. B. Vohra has been singled out from
the other members of the negotiating
committee T wanted to know whe-
ther the Government will examine
and scrutinise the report of the nego-
tiating committee and ascertain the
correctness of the FIR statement made
in this behalf by the CBL It has
nothing to do with the investigation
park

SHRI CHARAN SINGH: The nego-
tiating committee consisting of four
officers was given the task only of
negotiating with the CFP firm, the
French firm, and nothing more. They
brought down the offer of the CFP
firm from 23 million dollars to 174
million dollars. Ater that, the
Agreement was entered into, The
responsibility for the Agreement lay
on the heads o the Minister and the
Ministry of Petroleum and Chemicals,
not on the negotiating committee.
That is why no member of the nego-
tiating commitiee was arrested.

sty werraelt « & g ey ¥ o
et g fr fircenfoat < aoer wnr
2an &1 § i & e o W & e
¥ ST 7 el v awr vl
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#few quifiedy won wom ol wemre
Lacif 4

SHRI 8. D, PATIL: There ls no such
provision.

st wearwet : dfwew F owr
t fe qv aft 16 ¥ § sw o @
B 2 ¢ i oF oY 95 v
FdE s 7 a1 o ag oWy
At § 5 g am r fefesfaiam
7 it 1 7y Tvw s Afng

ot wew fog : w17 ¥ 9 sfra
X WY wEew A § wg owpow fedt
gfqaa w1 1 | Afww fmg oft o wwgar
frerdt w7 o & 9 & frefo
9 fadx wxar & 1 I ST ¥ aw
FaMos T T s ST AE R |

sitoet werveet : ag fefisfuimm
gT w7 wfge | @ X FA wT R
ol

MR. SPEAKER: You have put
your question; that is enough for the
day.

SHRI BEDABRATA BARUA: 1
hold not brief for the officer con-
cerned or anybody else. But, at the
same time, thus House 1s charged
with the responsibility of laying down
roles for the officials of the Govern-
ment. Here the manner in which the
thing has been done is extremely
deplorable The Police officer in his
office wanted to see him; he thought
he was a visitor. Then he said: T
have warrant against him,

(Interruptions)

AN HON. MEMBER:
warrant.

SHRI BEDABRATA  BARUA:
This is the way to demoralise the
officials. This House must certainly
stand up....That is why, I wanted
to ask a question on this. in view of
the rules and regulations, how wil

He hud no
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a Government official discharge his
di properly in the due discharge
of duty when he is not given o
proper opportunity? When it is ®
question of due discharge of duty, a
Government official must first be
allowed to explain. It is not a ques-
tion of privileged position,

MR, SPEAKER: That question has
already been put. If you have a new
question, you can put it.

SHRI BEDABRATA BARUA:
The question is that a Government
official must be asked to show cause if
he is found, on the investigations, that
he is sufficiently responsible.

(Interruptions)

MR. SPEAKER: The Minister has
said that there is no such rule,

SHRI BEDABRATA BARUA: 1
I want to know whether that has been
done.

MR, SPEAKER: The Minister has
already said that it has not been done.

Recruitment of Officer in R. A. W.

+

*122, SHRI HUKAM CHAND
KACHWAL

DR, BAPU KALDATY:

Will the PRIME MINISTER be
pleaseq to state:

(a) whether a number of junior and
senior officialg from different Depart-
ments of various Ministrieg were re-
cruited in the Research and Analysis
Wing during emergency;

(b) it so, which were the main De-
partments from where they were re-
cruited;

(c) whether they have been' sent
back to their original place of work
after the end of emergency; if so, the
number thereof; and

(d) how does the present staft
strength of Research and Analysis
Wing compare with ity staff strength
eight monthg ago?

Oral Answery 14

recruitment for the emergency was
made.

(b) and (¢). Do not arise,

the
Research and Analysis Wing has been
under review and sizeable reductions
have been made.

! gEw WA €BAW : N
wgrEa, # TarT wey off & orAAT Wgar
t & w1 og aw /Y § & wrorewre
¥ F9 § qga ¥y @%4T ¥ § wwun
faamt & wea< & ST B gaT W A
w& WY warr war forad 3 agh o &
R F AF ! W W W & fag
FAHT 7AW fawar mar 7w gOeTe

1 g ad H qrAerQ 7
ot wrereeit ¥t : AR A 3@
JrAETd @l & o

S g W WSS ¢ T Oy Ay
aft & fr adam e oW
FT T4 w1 fourmr g § fe
ugdd & qua ¥ €7 SN ST geednr
feqr mar faud wEgd wum W &
Sfa &7 AWT #F AT § A AW A7
&1? w1 uAaET & AW [agd sET
" ¥ won fggi @ wr ¥ fag
WYAT 7 Ao § T Agr fear ?

st sroron du : e §r W
A I wrde s §, e qm e

aggfa ot ae gt &

R st o forardt : & s see
st oft ¥ ag orraT wTge § fiv W
feufr % @ fawmt & whwrdr Wi
I8 A v FT @ wArd oqFw off
wor wigd ¥, OF forr whireft s
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% arfaut B wimard w7 & da g
forar war & 3% wT 9T gwe gard
i WY weff fvar war, W@ ve v oA
T T ¥ faw g v Re
¥ wr§ waEr a9 6% whawfot
W st & st w1 3@ forg
WET A A & FTO0 gEET TAT ¢
w1 @ el st sty
FORTT g7 FaT H amyw wdy !

st wrore deng: ;TR o O
agare 7Y fawear 21 < amra wfa-
wifcl & fam q@ @ & 1 #few F sgan
et § f faa wfawrfat & qra o=
wagre gur §, & fowr wwd 0 OF
F® ¥9 1 g9 @ @ § WK §9 AW
=1 afoq ot foar & 0

SHR1 YESHWANTRAO CHAVAN:
May 1 invite the attention of the Prime
Minister to one thing? This quesiion
has given an opportunity to ask some
of the basic policy matters about low.

AN HON. MEMBER: During Ques-
tion Hour, policy matters cannoi le
asked.

SHRI YESHWANTRAC CHAVAN:
My mawn poing 1s this. This 15 about
recruitment, A suggestion ag it arises
from the question is if it becomes o
police organisation, may [ ask the
Prime Minister whether he is re-
evaluating the work of RAW ang try-
ing to see that it does not merely
become a police organisation. This
can only be done if the chief of the
organisation is from the non-police
service,

SHRI MORARJI DESAI: I do not
know whether Police should be uebarr-
ed from it 1 cannot understangd it.
They have been taken from all Depart.
ments—not only from the Police
Department. The Police Department
people are more fit for makfnl
inquiries of certain kinds where they
are necessary. Therefore, they are
also there,

NOVEMBER 23, 1977
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SHRI YESHWANTRAO CHAVAN:
My question was about Chief,

SN ST W ey T Wl
oA Farar & 5 u ¥ Vizdz ow
weirque wiew & | & @y o
gt § fe Tadd & dow—am,
1975 ¥ & ®¢ wra-wda, 1977 w%
wAT-wAq feqrédza ¥ e amu &
o wi @, 37 & & e agw g il
' R, =iz faq =i wy A gy g
AT . 441 IT H 19 A7 F wHaw §
WX & aT9w ATAT VA § | 4T WA 6
7 41 feméie wam HAT & A @
mmga AN za st e
fagrc 97 @ g ?

= Aot XA o oqv A @
HIC T4 2T 7RAT | AT AT ATIH ATAT
ET & & 3F a9A GX AT ) IR
TIT TAT T AT AL R

sIAY g AR TwAeEr § S
gan uan fradmzn 7 fraq &
a¥fr-ara?

st wrereot ek v frar mn
g & sait & w1 79 adwr T
WIATT TAT 47 | 99l T g fEe o
SAAAT § %5 W IR gaT & )
=g ot =@ aw R

SHR] M. RAM GOPAL REDDY:
Just now the Prime Minister has said
that whoever wants to go back to his
parent department can do 80, he is
prepareq to send him back. Is it left
to the discretion or desire of the
officers concerned to ask for tranafer to
certain posts?

SHRI MORARJI DESAI: It is cer-
tainly not a question of officer’s right
to go back If he wants to go back. But
1 do not want to keep unwilling
officers if they do nov want to be there,
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N FIT A AA © IIF J4T AZ
srAa # f guedr F fzat & o, =6
IAF ATZ AT, T F HFAAT F AL H
garargat § agd fFfefaew Fiar @
&\ ®4 wraw ¢ fF gam q4 & #@d
F 17 TA FIH EaarzA fFwar an g
1T qZ 3qq%4T F1 75 g (% ag ImLEr
FFUA F7 | § g7 FA0 91gar g =
JATT HAT 9 g IF FEAHAF § 413
Fa1-391 F29 214 2 7 az faaw 5w
47 d FFTT FL

= MO I|E o9z AT AT
Farz AT IH A FTEI AW F1FH FI
femg 1 sg e w2 o 7gi &
3 ZAA TEAH § I £B AL T 2
HIZAFH NAAEIIZ], I8 T 0FA T
oL F7F 21 7z F4n frar w91, 38
FfgsmaFay’ AT T 7 A
981 | FeEid g fwar 0 oA fAd
#3 372 ®agma A1 7 41 o

SHR] KRISHNA CHANDRA [IIAL-
DER: The Prime Minister has given
the reply that he is reviewing the
whole case of RAW. 1 would like to
know whether the Prime Minister is
going to dissolve RAW because of its
undemocratic, fascist ang espicnage
activities in the time of Emergency. Is
he going to dissolve RAW and reorga-
nise it? .

SHRI MORARJI DESAI: There 1S
no question of any Department work-
ing democratically. We work accord-
ing to rules: there is no democracy
there. So, there is no question of my
s -

No. Name of scheme
1. Gandev block in Gizdih elistriet,
3. Dhanwar block in Girdih distriet.

3. Javnagar and Markacho blocks in Fazaribagh

district.
Total
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dissolving it and reorganising it 1
don’t know why such a thing should
be done.

grzr amgz (fagre) & awi
fagdtwT

*125. =1 TFArE FATE FA7L
341 FA /AT 42 7T F1 FA47T F39 7 ¢

(%) aredty ardmo fFgAE
fama zrer wretarmge (fagzre) @ w@iv-
N7, gIFTAI, Jq9417 q41 afr fuw:
WETF 685 AT H HITER F 1 T ATHIOT
fazatEo Trsar & fFavana 7 w3
a% a1 ganfq g% 2

(@) #ar nravas gafa < Fa
# wroo Azt #5 2 froza wRea & o
faag ¥ 7% 2 FU1Z 16 A1@ ¥9T Y
ofor 7 fazre wsa fawdr are, w«r
1 AT AL AT ; AR

() afz zr, ar # FEFTT
fa=rz 338 @ifor #1 #Ya fagre wsa
fasAr are, AT #1 ZA AT 2 7

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
to (c¢). A Statement is laid on the
Table of the House,

Statement

(a) The Rural Electrification Corpo-
ration has sanctioned three rura] elec-
trification schemes, two for Gandey
and Dhanwar blocks in Girdih district
and one for Jaynagar ang Markacho
blocks in districf Hazaribagh. The
detailg are as under:—

Date of  Villages o Plﬁnp- Toan

sanction covered arls sanctioned

Rs. lakhs)

fr-107h 218 330 75° 555
B=3-1076 270 Gy 70 i1
Bo=11-1g70 262 15 67+ 585

. - e
758 1.505 223" 99
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Materials required for execution of
these schemes have been procured by
the State Electricity Board centrally.
Work to the value of Rs 10 lakhs has
been completed and Rs. 57 lakhs of
work is expected to be completed
during the current financial year.

(b) The loan amounts are released
in instalments in accordance with the
phasing of each project. The Corpora-
tion has so far released Rs. 70.002
lakhs for the above three schemes, as
first instalment of the loan amount
sanctioned. The secong mnd subse-
quent instalmentg are released on the
basis of progress achieved.

(e) The Rural Electrification Corpo-
ration deals only with the State Elec-
tricity Board at Patna, and not with
any of its regional units.

st oere ware wat : & s
e § e = feedt afw et @ 7
oo aEaey ¥ a@mar § fe waer s
e fean wan § #fes aox ag =
waan § s o firar @Yo faorlt
ot forerdy ameiT wifgy A aw @Y & 7

SHRI P. RAMACHANDRAN: So for
Rs. 79 lakhs have been sanctioned and
disbursed as the first Instalment for
the above three schemes. It i true
that the progress in regard to these
schemes hag not been as expected, and
the State Governmeni has to proceed
rapidly. It has not done so far
because of various reasons which it
has given. It has expressed difficulty
with regard to procurement of materi-
als ang that {8 why the schemes have
been delayed.

st Crorerre e Wt : way FOET
fagre wdfgfadr @t ® @ o &
firder % o @ & fiw ot dar fore w0
¥ fg awre frar omen & @y 9 &
qT w¥ fisar g WX IEET STRAWE
Y g arfgy 7 wrowe dar I
wTh gt org w fear ot B ) ww
9T w7 %1€ Ay g gy ?
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SHRI P. RAMACHANDRAN: Ac-
cording to the norms placed before
the State Governments, the funds al-
lotteq to the Rural Electricity Supply

ing in constant touch with the State
Government for implementation of the
schemes.

it Trwaie feg : agT 9T o fasreh-
I ® W 99 QT § 99 fawmr §
aga sarar gow § fow & wog & s
¥ sfy 7t @ o & 1wt W v
qis qra< ewd A1 § agl 77 faery
w1 Sreww e om0 o &
ara ¥ @¥ v77 & faq fear o =g
o ot T g § 1 dramre g,
Farefy wifz & fow ot qETeRz g §
Tg TF T q@razIguT & A FW A
wré mafe w0 @ o & 1 & quaT AEar
f fr dwad ofar § =0y w6 faorefl
&1 gawy g fowar e § srafe faah
oy Jar g &0 25-25 e & ofar
¥ ot & wig & gfeom ar afeamd
e g1 et Y a7 W HTH e
farar war & at sawr wra wY Y gur
3 N feosft el vk B0 &
are e § fe s srad faorfreoor
& 1% oAz 9T § W W\
T & fagieor & fag 9§ e
fruifcr fsar § Swgr § s wrvema
# wgt a faoreft agfwr ot wrfgy ?

SHRI P. RAMACHANDRAN: In
this respect, the State Government is
always requested to complete the
scheme g8 stipulated and the REC s
functioning through the State Electri-
city Boards only. Whatever we do,
we have to do it through the Btate
Electricity Boards and definitely this



a1 uUTaL ATSwers AUNANAYANA & Loy (dAna)

Government will draw the attention
of the State Government to this mat-
ter,

ot fewite e & dar e
¥ e angat ¢ fw gard dw i fomd
T B 7 go § I et -
Trex #afadt 8, o< fead qrar Rww
% § 9 wegeTeY FfEd) ¥ w9 O T
A 87 a3 wEeTee #ifed
¥ fggr & swr davww agd & faw
w1 i s Er g ?

SHRI P. RAMACHANDRAN: I am

afraid this does not arise out of this
question.

_ Light Ships
*126. DR. MURL] MANOHAR
JOSHI: Will the Minister of

DEFENCE be pleased to state:

(a) whether Government have made
plang for the manufacture of light
ships for effective protection and
patroling of the Indian Exclusive
Maritime Economic Zone; ang

(b) what action has been taken to
acquire ships for country's require-
ment in thig regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (») and
(b). It has been decided to establish
a Coast Guard Organisation whose
functions, inter alia, would include
patrolling end protection of our inte-
rests in our Exclusive Maritime Eco-
nomic Zone. With this end jn view,
ap Interim Coast Guard Organisation
with some ships and patrol vessels
hag already been set up. Further
measures to augment the fleet are
under review.

DR. MURLT MANOHAR JOSHI:
In view of the presence of foreign
naval bases in Indian ocean and the
immense size of Exclusive Maritime
Economic Zone of our country and
in order to ensure the safely of

Exclusive Maritime Economic Zone in
peace time is as important as to
defend its territoria] waters in war
will the hon. Minister inform us the
size of this Interim organisation which
has been established to discharge
the gnerous duty and whether the
Government are considering to create
a highly mobile light naval foree
1s fully equipped with light ships,
sub-marines, anti-sub-marine, and
reconnaissance ships? What are the
steps being taken by the Government
to equip this agency with such ships
ete.?

SHRI JAGJIVAN RAM: I have
already stated that an interim orga-
nization has been set up with a special
officer. Two ships have been handed
over to this organisation from the
Navy and three patrol vessels from
the Home Ministrv. What will be
ultimately the whole organisation is
being examined by this officer on
special duty. After he has done that,
the Government will consider and
augment the strength.

DR. MURL] MANOHAR JOSHI:
A few monthg ago, the Defence
Minister himself has pleaded for self-
reliance in the fleld of sub-marine
and other naval equipment. In the
light of his remarks about self-reli-
ance in the fleld of naval equipment
ang also in the light of the remarks
of the Prime Minister that they want
a time-bound programme for peace
in Indian gcean, I would like to know
whether the Government are consi-
dering the manufacture of light ships,
sub-marines, anti-submarine craft
in India and is there any time-bound
programme to meke Indian Navy
self-reliant?

SHRI JAGJIVAN RAM: We are
maving towards self-reliance and the
House is aware that the Mazagaon
Dock has got the capacity to manu-
facture Leader class Frigates, and our
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uvockyards at Bombay, Goa and Cai-
cutta are competent to manutaciure
light vessels mbout which the hon.
Member has pul the question. So far
as the manufacture of sub-marines
und others is concerncd, the whole
question has been examined but it
hag not been finally decided to unde:
take in collaboration with some
foreign manufacturers the manufac-
ture of sub-marines.

DR. MURL] MANOHAR JOSHI:
A little part of my gqucstion remains
unanswered.

MR. SPEAKER: No, please. You
cannot have g third supplementary.

DR. MURL]I MANOHAR JOSHI"
I was wanting to know whether the
government have decided to manu-
facture light ships. You have said
about submarines. But what about
lhight ships in order to provide them
to the Interim Coastal Guard. That
ig the point and that force has to be
a mobile force You have fgiven
them frigatcs. All rght. But what
about light ships?

SHRI JAGJ VAN RAM In tne
very nature of things the Coasta
Guard has to have all sortg of mobi-
lity and if they do not have that
mobility, they cannot perform the
function.

DR. MURL] MANOHAR JOSHI:
Regarding light ships?

SHRI JAGJIVAN RAM: I have
said it.

st " SEm At Fy ag a9
¢ fs gardY awdy Ay & srav fadoht
AYerd, 71 fr 7oA awdEr &, o1 [ET
2 W SFw gardr ey dmr yrfaa
gt ? ™ aawi & feden fewm
IO T8 AT F1 fwast A €1 9w
war & 7 i arwm0 fa-fer 3w & oY ?

NOVEMBER 23, 1877

Oral Answers 24

SHRI JAGJIVAN RAM: I am

alraig I have not got the information
with me readily now....

MR SPEAKER: The question does
not arise.
awie et & fawre @ forg fede
dteAr &AC WA

1.

*127. Sl WEH! ATCGW AWE

ot @lo Ao fasamrem | wq
IO S 7 @81 F T wara i fw .

(%) =ar gegre w1 faarr gl
Tarar & fagma 3 fad fasa gramr dar
TAFTE

(m) afz g, A1 3791 =atar a@m
& oie 78 w3 wf=a faar aear
ot

(T) &0 T oA & AT A% FE
sufe g€ & 7

Fam JA (A wel wAtafew ) -
(%) <z

(-2) =7 (1) 41 & afaa s
frar o T B

STt Sl WICTa AT ST HIAATT
o W 77 qaved fx g & wrifrs
fagra & fa ag A armr/ amw A }
34 q7 T A AT A% gy AIRAT ! OwT
waw fir wré fafrasr ewnman fear
mr ¢ 7

st WX sAtalew . dur 7w
fis w& w17 % droAT B wfaw 59 AR
wT wrw wer g & 1 R wrar & fe waw
¥ Og ®A WATA A & g T
R ¥ s gy e Aag FweT &
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®19 TT WA A6 W |

DR. KARAN SINGH: The hon.
Minister should address the Chair.

ot west Areaw A & ag o)
wiAar angar % fa g@ 2w w1 fagy
w3w § & [ W17 38T 92w §,
wgt 9% & st uim 781 € a) w|r 3w
gzais 53 &id anafasardianm

Wt wr eabnfaw ;. s Sxfegam
SR & AR WA a5 2§ 6A
111 fa7, %1 g5 fag agraer a5
wiefrs fasra mat & 5 w14 7 w019
o= @1 97 | v« fag 7 gm0 wrEw
FAT @ E ; IR 111 fAA, q WIH
250 fost a% & o1 13 & | gATQ A
srarg § & wordr 18 wEA F 79 F AR
foraf &1 2 GroAT F weAAF ATAT Fl
ofs 58 & fadi * foger m=F
ST |ZTaar 23 FY a1d 4T, ITH TTHL
aw & Famy faar w1, faasr wifew
fagra wir oeifos fawmr & fager
wrAa &, wgraan fae 8%

SHRI ¢. N. VISWANATHAN: Re-
garding rural industries, I want to
know whether this government is
going to form a separate corporation
instead of smal] scale industries and
large scale industries and will these
corporationg or rural industries be
completely aided by the cent-e or will
they only be partly aided?

SHRI GEORGE FERNANDES.
There is no proposal to form a cor
poration for rural industries and i
do not believe it is necessary to have
any corporation for rural industries.
Our efforts are to gee that there is
greater decentralisation and, there-
fore, right down to the district and
the lowest administrative unit level,
we would like to have people take
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the initiative. And, in so far ag the
Government of India's involvement
is concerned, that is primarily in help-
ing the people to identify the indus-
trie; and to get the necessary market-
:ng_ finance and managerial capabi-
ities.

SHR. C. N. VISWANATHAN: My
sweund supplementary is....

MR. SPEAKER: The second man
will have only one supplementary.

SHR] YASHWANT BOROLE: May
1 know whether any survey has been
made from the puint of view of see-
ing whether there js any infra-struc-
ture available for starting rural in-
dustrics and whether there are any
possibilities of sources of material
that have heen collectad by this gov-
ernment and whether there has been
any plan prepared on the basis of
this survey.

SHRI GEORGE FERNANDES:
There are techno-economic Surveys
of almost all the districts in the coun-
try. 1 do not think jt wil] be neces-
sary to go in for a special national
survey on infra gtructure for rural
areas.

SHRI R. VENKATARAMAN: 1
would liks to know from the hon.
Minister what dozs he mean by the
term ‘rural industries’? Does it in-
clude sophisticated industrieg located
in rural areas or only such industries
as are capable of doing development
with rural raw materialg available?

SHRI GEORGE FERNANDES:
When we discusg programme of rurel
industrialisalion, we are concerned
both the development of the rural
cottage sector as also mechanised sec-
tor that operates in the rural areas.

Review of Subsidy Poliey for Efixth
Plan

*128. SHRI PRASANNBHAI
MEHTA: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Planming Commission
ar~ reviewing subsidy policy mn the
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context of resourceg mobilisation for
the Sixth Plan; and

(b) if so, the time by which the
fina] decision is likely to be taken?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
Existing subsidies and subventions of
all kinds are currently being review-
ed by sectora] Working Groups for
the next five-year Plan. The implica-
tions of continuing, reducing or abo-
lishing the subsidies would then be
considered by the Planning Commis-
sion in consultation with the Ministry
of Finance, in the course of estima-
tion of resources for the 1v78—83
Plan. ‘The results of the review
and examination would be indicated
in the Draft Plan for the period 1878—
B3.

SHRI PRASANNBHAI MEHTA:
I would like to know from the hon.
Prime Minister if ig it a fact that
the Planning Commission is having
a hard look at the Government sub-
sidy policy on two countries:

(1) in the context of resowrces
mobilisation;

(ii) that the subsidy element has
proved mot much beneficial
to the general economy. If
s0, when will the final deci-
sion be taken in regard to
subsidy to fertilizers, electri-
city, irrigation, food and ex-
ports?

SHRI MORARJI DESAI: I cannot
say immediately what will be done.
We are reviewing the whole question
of subsidies.

SHRI PRASANNBHAI MEHTA:
I would like to know from the hon.
Prime Minister whether the Commus-
sion had tentatively fixed the size
of the Sixth Plan? Iy it a bigger
Plan? If go, to what extent?

SHRI MORARJI DESAI: We do
not start with fixing the size of the
Plan and then go into the Plan. We
star! with having mobilisation ¢f re-
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sources, necessity and then fix the
Plan. That time has not yet come.

wio vt fay . wafedt g
s A AT, v ag fred yome
qe ot anp grfY, o faxr ouy W
gafeft & orovgwer ot @, W
9 &Y ot gafad gy v @ o g
ToeT & fasrofie § ?

ot wrorewt darf - o gafadt
® FETE HAT §, A wgh ag A,
agi I gured Ag fear soem, W
ag & foowr gur graradr ) W
gafgdt T =l gom, & ag &
ariefr T W wEG A am, AN
ag Y € aridy

SHRI SAUGATA ROY: In view of
the fact that commercial irrigation
in this country is suffering a loss of
Rs. 250 crores every year and the
State Electricity Boards total logs is
amounting to Rs. 130 croreg every
year and that all the benefits in the
rural areag of developmental plan-
ming ig going to the Kulaks and the
rural rich, does the Prime Minister
congider it ymmediately necessary to
withdraw subsidy especially in flelds
of commercial irrigation and power
to rural areas.

SHRI MORARJI DESAI: It will be
considered on merits.

Proposal to reorganise existing States
T

*130. SHRI CHITTA BASU:
SHRI NIRMAL CHANDRA
JAIN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have inder
consideration any proposal 1tn reor-
ganise some of the existing States iuto
smaller units for greater administra-
tive efficlency and for removal of re.
gional imbalances; and
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(b) if so, whether Government pro-
pose to appoint another States Re-
organisation Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 DHANIK LAL MANDAL):
(a) Government gre not formally
seized of any proposal for the reorga-
nisation of the States.

(b) Does not arise.

SHR1 CHITTA BASU: From the
reply it appears that Government is
not formally seized of the proposal
of reorganisation of States. May 1
know from the Minister whether in
view of the fact that several an-
nouncements are being issued by
prominent personalities, including
Memberg of Parliament, Members of
State Legislatures, Memberg of Coun-
cll of Ministers, including Prime
Minister, and lastly, the opinion ex-
pressed by Loknayak Jayaprakash
Narayan, (An hon. Member: Acharya
Kripalami)—you can enlarge the
names of big persons—in view of all
these things, does the Government
consider it desirable to reconsider
the whole issue and formally be geiz-
ed of the matter jnstead of becoming
informal ubout it? They are making
s0 many pronouncements in an in-
formal way. May I know whether
Government would have a formal re-
view of the whole problem which
has been brought to the focus by
eminent personalitieg of the couniry?

SHRI DHANIK LAL MANDAL:
The Prime Minister and glso the Home
Minister have made observations on
this matter. On the 19th of Novem-
ber the Prime Minister gbgerved near
Ranchi and on the 20th of November
the Home Minister observed at
Hyderabad that there is no such pro-
posal.

SHRI CHITTA BASU: In view of
the fact that on earlier occasions the
reorganisation of BStates was being
done on linguistic principles and

now a new concept is being brought in
(that is, efficiency of administration,
based on smaller size of States), may
1 know whether the Government
would again reconsider the proposal
and announce their policy? At pre-
sent, these persong are making con-
tr;t:ictory statements, gne against the
other.

SHRI DHANIK LAL MANDAL:
Government does not think that by
itself a nmaller State would be more
efficient.

ut frdw w o ;. s s
WA { waman i 9% @we QEn
HTE TeaTa TEY & | FT AOTEITE GHAT
wAA e ¥ w ey o e
o T & A fafaw asaf Wiz oyt &
TwAtfow 7@ # a0s & ag " oY
oT Y § fr 7@ w2wi %) Sy fvar wg
foad agt swrafrs gwear @ ?

st afre wrer weaw o wge &
amar ¢ fF tow e g & Tow §
sorafa goear a3 sy, daT g
T8 amdr ¢ 1 fedt oo WY eter
w7 faar o Wik cadfagt et
gwwar A O, Bar g T
arAET 8

WRITTEN ANSWERS TO QUESTIONS

Cenire-State Relations

#*123. SHRI M. N. GOVINDAN
NAIR:

SHRI K. MAYATHEVAR:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is a demand from
certain quarters for reviewing the
Centre-State relations; and

(b) i so, the details and Govern-
ment's reaction thereto?
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THE MINISTER OF HOME AF-
. FAIRS (SHRI CHARAN SINGH):
(a) The Government have not rec:-elv-
ed any such request.

(b) Does not arise.

Betting up of Second Press
Commission

*124. SHRI K. LAKKAPPA:
SHRI O. V. ALAGESAN:

Will the Minister of INFORMA-
TION AND BROADCASTING  be
pleased to state:

(a) whether Government are consi-
dering to set up a Press Commission
again; and

(b) if so, the main reasons for the
same?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir.

(b) It is now 25 years since the las!
Press Commission was set up, It 8
felt that the time may have come for
another look at the basic issues that
affect the quality and freedom of the
press to see what steps are necessary
to create conditions in which it, es-
pecially the language ang regional
press, can grow along healthier lines.

Milegal Coal Mining by Private Opera-
tors in Jharia and Hazaribagh

*120. SHRI K. A. RAJAN:
SIIRIMATI PARVATHI
KRISHNAN:

Will the Minister of £NERGY be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that
the private operators have again en-
tered coal mining in a very big wav
all over Jharia and Hazaribagh;

(b) whether the private individuals
were prevenied from coal muning
after the enactment of the Natlon-
allsation Act: nnd

(c) if so, the action taken ugainst
these private operators?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
(c). With the coming into force of the
Coal Mines (Nationalisation) Amend-
ment Act, 1076, wilh eilect from 20th
April, 1976 all coal leaseg held in the
country by private parties, except
those held by companies, engaged in
the production of iron and steel were
terminated. However, from May 1977
onwards, a number of parties filed writ
petitions, 1n the Supreme Court chal-
lenging the above mentioned Act and
obtained stay orders. On the basis of
these stay orders, the parties started
mining coal in areas including Jharia
aund Hazaribagh. Subsequently, how-
ever, these stay orders were got modi-
fled in September and October, 1077,
whereby the parties have been pre-
vented from mining coal, although
taking over possession of their m.ines
in pursuance of the Coal Mines
{Nationalisation) Amendment Act,
1976. has been stayed. Central Gov-
ernment have addressed the State
Governments of Bihar and West Ben-
gal to take appropriate action in the
light of the latest stay orders of the
Supreme Couri. Necessary steps have
also been taken to oppose the wrnit
petitions both on points law and facts.
The matter, is, thus, sub-judice,

whar % Iqwest w1 avaw fear s
ot AuTwer wmt wt fogrd
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Nuclear Power Plant in Midnapur

*132. SHRI SAMAR GUHA: Will
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether any further discussion
with the Government of West Bengal
has taken place regarding the issue of
setting up of a Nuclear Power Plant
in the district of Midnapur in West

Bengal;
(b) if so, facts there about;

(c) for how many ycars the matter
has been pending before the Atomic
Energy Commission;

(d) the reasons for prolongation of
discussion over the matter of seiting
up of a Nuclear Power Plant smong
the coastal belt of West Bengal; and

(e) when the matter is likely to be
finalised?

THE PRIME MINISTER (SHRI1
::)R.ARJI DESAI): (a) and (b). No,

(¢) The Government of West Ben-
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Creation of a New Ministry for
Harijans

*136. SHRI K. PRADHANI:
SHRI L. L. KAPOOR:

Will the Minister of HOME
AFFAIRS be pleased to state whether
there is any proposal under the con-
gideration of Government to create a
new Ministry to look after the welfare
of Harijans, Scheduled Castes and
Scheduled Tribes and other weaker
sections of the society?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
No, Sir.

Congestion in the Port of Bombay

*137. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether there is a growing con.
gestion in the Port of Bombay requir-
ing ships to wait for weeks to get a
berth in the port;

(b) whether it is proposed to im-
pose the congestion charges according
to Karmahom Conference; and

(c) whether Government have taken
any decision in this respect and what
would be the finanecial implications of
the same?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) There is at pre-
sent no waiting time for ships for
getting a berth in the Prince’s and
Victoria Docks in Bombay. However,
at Indira Dock, the average waiting
period for general cargo vessels ig
around 5 days only.

(b) and (c). Karmahom Conference
Lines imposed a surcharge of 10 per
cent wedf. 3-10-77. In view of the
improvement in position, the rate of
surcharge has been reduced to T%
per cent w.ef. 1-11-1977,

Surcharge levied from 3rd October
to 19th November 1977 may roughly
amount to US $100 Lac.

Transfer of CSIR Laboratories to
Ministries

*138. SHRI SURENDRA BIKRAM:
SHRI EDUARDO FALEIRO:
Will the Minister of PLANNING be
pleased to state:

~(a) whether Government have de-
cided to transfer the scientific labora-
tories at present attacheq with CSIR
to the respective Ministries; and

(b) if so, the reasons therefor?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A proposa] to
reorganise the CSIR 1s under considera-
tion.

(b) A copy of the Press communi-
que dated 20th August, 19?77 issued Ly
the Governirent of India setting out
the reasons gnd rationale for the
reorganisation of the CSIR js laig on
the Table of the House.

[Placed in Library. See No. LT-
1157/71.]

Recommendation of F.LC.CI. for
speeding up Industrialization in
Rural and Backward Areas

*139. SHRI §. R. DAMANI: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether Federation of Indien
Chambers of Commerce and Industry
hag submitted any recommendations
to speed up industrialization in rural
and backward areas specially em-
phasising the need for giving more
fiscal incentives;

(b) if so, the deta'ls thereof and the
Government's reaction thereto, and

(c) the details of cerisions and
actiong taken, if any, fur 1mplementa-
tion?

THE MINISTER OF INDUSTRY
;WBHH GEORGE FERNANDES): (a)
o, Sir.

(b) and (¢). Do not arise.

of Publication of Regional
of Rozgar Samachar

*140. SHRI EBRAHIM SULAIMAN
SAIT.
SHRI G. M. BANATWALLA:

‘Will the Minster o INFORMATION
AND BROADCABTING bg pleased to
state:
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(a) whether Governm~ut have taken
any decision to close down Rozgar
Samachar paper  published in
Assamese, Bengall, Tamu] and Telugu
edition from 28th October, 1977 and
if so, the reasons therefor;

(b) number of employees likely to
be affected as a result thereof; and

(¢) whether any alternate services
have been provided by Government
to the affected persons and if not, the
reasong thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The publication of
‘Rozgar Samachar’ in Assamese, Tel-
uge, Tamil and Bengali languages has
been suspended as their contiauation
in the present form was unecocnomical
and also did not serve the purpose for
which they were meant. Tre matter
was discussed in the Conference of
State Ministers of Information held in
New Delhi on 4-11-77. The State
Governments of Assam, West Bengal,
Tamil Nadu, Andhra Pradesh, Kar-
nataka and Kerala had shown their
interest 1 the language editiong be-
ing brought out from their States,
Government are accordingly consider-
ing the possibilily of sturling these
issues as regional editions with the
assistance of the respective State
Governments.

(b) and (c). Among employecs ap-
pointed against regular posts, 4 Assis-
tant Editors belonging to the Central
Information Service (Grade III) and
two Artist (Non-gazetted) have been
rendereq surplus. The 4 Assistant
Editors who belong to the Central In-
formation Service will revert to their
own cadre. In the case of Artists, one
was on deputation from another Mine
istry and is being reverted to his
parent department The other Artist,
who haq rendered about 8§ month's
service, was working in a temporary
caphcity and has been served with
one month's termination notice.
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Central Assistance to Kerala for
Oongtruction of Housea for Harljans

1193. SHRI VAYALAR RAVI: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Kerala Government
have requested for financial assistance
from the Centre gor the implementa-
tion of their scheme for providing
houses for Harijans and other weaker
sections of the sociely; and

(b) it so,
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL.MANDAL): (a)
Yes, Sir.

Government's reaction

(b) IHousing schemes for [Harijans
and other backward classes arr in the
Backward Classes Sector of the State
Guvernment and the Central assistance
is available in the form of block
loans and granls. In addition, the
Harijans in the State stand to bene-
fit, among others, from the Social
Housing Schemes and Schemes under
Minimum needs programme sponsored
by the Government of India.

Arrest of two Former Secretaries of
¢ Government of Indla

1194. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleaseq to state.

(a) whether it is a fact that com-
plaints against the Government em-
ployees are first referred to them to
hear about their story before they are
arrested by the C.B.L;

(b) it so, whether in the case of
arrest of two former Secrctanes of
the Goveroment of India, the CB.I.
departed from this usual line of
action; and

(¢) if so, reaction of the Govemn-
ment in the matter?

THE MINISTER OF HOME
AFFAIRS: (SHRI CHARAN SINGH):

(a) There is no such accepted proce-
dure.
(b) and (c). Do not arise.
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Allocation of Funds to States

1196. SHRI PADMACHARAN
SAMANTASINHERA: Will tha Min-
ister of PLANNING be pleased to
state:

(a) what are the basic principles for
allocation of funds to different States;
and

(b) whether there is any special
consideration for economically back-
ward States?

THE PRIME WMINISTER (SHRI
MORARJI DESAI): (a) The alloca-
tion of Central assistance for State
Plans is made on the basis of the
Gadgil formula. Under this formula,
a lumpsum provision i made for J.
& K., Himachal Pradesh, Sikkim &
North-Eastern States and the balance
allocated among the remaining States
as follows:_

(i) 60 per cent on the basis of
population;

(ii) 10 per cent on the bL=z°is of
per capita income—only tn States
having per capita income below the
national average;

(iii) 10 per cent on the basis of
tax effort;

(iv) 10 per cent for continuing
major irrigation and power gchemes;
and

(v) 10 per cent for special pro-
blems of States. Additional Ceniral as-
sistance is allotted for hill & tribal
areas and the Nortn-Eastern Council.
Besides. extra assisiance is given for
State Plan schemes selected for
financing by World Bank/IDA and
other external aid giving agencies. For
non-Plan  expeadii'ire, the Finance
Commissions, to be appointed at least
once in five years ailocate ihe neces.ary
resources.

{h) The Gadgil formula gives spe-
cial consideration for economically
backward States, since 10 per cent of
the total allocable Central assistance
is distributed among the States hav-

ing per capita income below the
national average while another 10 per
cent js distributed on the basis of
special problems. The Finance Com-
missions also take into account the
States development status in allocat-
ing resources for non-Plan expendi-
ture.

Abolition of Octroi Duty

1197. SHRI DAULAT RAM SARAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government of India
have approved any scheme under which
Octroi duty realised by the Munici-
palities would be abolished and if so,
by what time and the steps taken so
far in this regard; and

(b) whether Government would meet
the loss thus suffered by Municipalities
and if so, how it would be met?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). No,
Sir. The question of abolition of octroi
has to be studied in depth as it i3 a
major source of revenue of local
bodies. Ways and means will, there-
fore, have to be found for compensat-
ing these bodies for the loss of reve-
nite following abolition of octroi,

As several implications are involv-
ed, it is not possible to indicate the
time by which it will be possible to
take a final decision in the matter and
thereafter to secure abolition of octroi.

Construction of Bridge over River
Brohmani in Bonaigarh, Sundargarh
District of Orissa

1198. SHRI D. AMAT: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there 1is any proposal
under consideration of the Central Gav-
ernment to construct a bridge on river
Brohmani in Bonaigarh, Sundargarh
District of Orissa;
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(b) if so, when the work is likely to
start; and

(c) the tfotal provisions thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) and (c). Surveys and investiga-
tions are being carried out and when
these have been completed, a site tech-
nically most suitable near Bonaigarh,
would be finalised for this project.
The approximate cost, including the
short approaches, for the bridge would
be Rs. 2.3 crores and the work is like-
ly to be taken up during the next 5
vear plan period.

Representation from Bharatiya Samva-
ksham Kamgar Sangh, Pune

1199. SHRI R. K. MHALGI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government have re-
ceived a copy of representations made
to the President of India by Bharatiya
Samvaksham Kamgar Sangh C.0D
Dehu, Pune (Maharashtra) of itg de-
mands in the month of August or Sep-
tember, 1977;

(b) if so, what action
have taken on each of
demands;

(¢) whether the concerned depart-
ments have been informed accordingly
and when; and

(d) if not, when action is likely to be
taken?

Government
thesz eight

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. A representation was received
from the Bharatiya Samrakshan Kam-
gar Sangh, COD, Dehu.

(b) to (d). A statement is attached.
‘Statement

The position on each of the eight
demands is as follows:

(i) Grant of bonus to workers in
Defencr Installations.
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(ii) Arresting the rise in prices
of essential commodities and linking
dearness allowance cent-percent
with the factual rise in prices.

(iii) Priority in employment to
dependents of retired Depot work-
ers,

The above mentioned three de-
mands being of an All India nature
requiring decision at the WNational
level have been forwarded on 14th
November, 1977 for consideration to
the concerned Ministries of the Gov-
ernment of India.

(iv) Re-instatement of employees

whose services were terminated
during the emergency.
The cases of employees retired

compulsorily during the last emergen-
cy are under review.

(v) Admissibility of overtime
allowance under the Factories Act,

The matter is under examination in
consultation with the concerned audit
authorities. z

(vi) Decrease of workload in COD
Dehu and consequent reduction in
Establishment,

No decrease in the work load of the
Depot is anticipated at present.

(vii) Employment to wvillagers
whose land had been acquired for
the Depot.

Due compensation had already been
given to the villagers at the time of
acquisition of their land in 1940. Emp-
loyment was also provided to them to
the extent possible. The question of
providing further employment to them
therefore, does not arise.

(viil) Imvestigation of theft cases.
The matter is under examination.
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Rehabilitation of Ex-Miso Rebels

1300. DR. R. ROTHUAMA: Wil
the Minister of HOME AFFAIRE be
pleased to state:

(a) the total Central Rehabilitation
Grants so far sanctioned for ex-Mizo
underground personnel who have sur-
rendereq or otherwise come overground
consequent upon President’s amnesty
for pardon and the number of ex-
underground personnel so far reha-
bilitated under thig scheme; and

(b) the lne of action Central Gov-
ernmeni proposes to take to deal with
many of the Mizo Political prisoners
in different jails in Mizoram and out-
side who were arrested before and
during emergency under LP.C. 1217

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) A sum of Rs. 19288 lakhs was
sanctioned in October 1977 for the
purpose of rehabilitation of the ex-
underground in Mizoram for the years

*1-78 ang 1978-79. The schemes in

~gard are under implementation.

~e at present no political

ny jeil either in Mizo~

ie. Those who were ar-

: Section 121 LP.C. belong-
underground Miro National
«d are charged with specific

e

Allocation for development of M.P.

1201. BHRI NARENDRA SINGH:
Will the Minister of PLANNING be
pleased to state:

(a) total allocation of funds for the
development of backward areas to the
State of Madhya Pradesh upto ¢ ate;

(b) whetber the allocation of funds
to the State was much less keeping in
view the backwardness of the State
compared fo other States; and

(e) if so. the percentage of alloca-
tion compared o the other States and
steps proposed to be taken to i: crease
the plan slocation in the next Plan?

THE PRIME MINISTER (SHRI MO-
RARJI DESAI): (a) to (¢). The
major allocations for the development
of backward arcas are provided by the
State Governments themselves The
Central Government supplements the
efforts of the State Government
through specially assisted Central
Schemes. Details of allocations of
Central funds under these schemes to
Madhya Pradesh, total, allocation to
all States and the State’s allocation as
percentage to the all India location are
given in the enclosey statement.

It would be seen that the allocation
of funds to these programmes in Ma-
dhya Pradesh is substantial anq in
keeping with its size gnd the extent of
backwardness.

Statement
(Rs. Crorey)
h?:dﬂtfv d ::lc Fifth Plan
Central Schemes, ya o %
Pradesh i
Tribal Sub-Plan , & = é Z 3 . . 50°57  190° 00 26
Tribal Development Agency . . . . 3' 55 12+ 00 30
Dnu;hti‘mnn\mul‘mgnmm & i . N " 12° 40 161- 40 8
ey Squy } S P @
Tramsport Subsidy . 2
@Funds are not allotted to the States for the selected di areas. G ional i i#

offered by the all-India term.l
substantial expansion of

the Centre,

eading fi ial institutions to entre
existing units i.n“thn? ﬂﬂrll,'utﬁlgz hﬂthﬂ'lﬂu lﬂﬂl’“‘hﬂ'lmfd for the puspose,
Similarly, investment subsidy to industries in the areas/

neurs for setting up industries/
selected for the purpose is reimbursed by
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National Highways of States

1205. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether national highway passes
through varioug States of the country,

(b), )t 50, the names of those States
and the length of the national highway
in each State; and

(c) the State-wise annual amount
given for the maintenance of the high-

way?

THE MINISTER ; N
CHARGE OF THE Y OF
SHIPPING AND TRANSPORT (SHRL
CHAND RAM): (a) Yes, Sir.

(b) A statement showing the length
of existing National Highways in the
various States is attached st state-
ment 1.

(c) A provision of Rs. 22 crores has
been made in the budget estimate for
1977-78. Maintenance and Rebairs re-
quirements depend upon a number of
factors such as terrain, traffic, rainfall

of soil, distance of stone quar-
ries, needs of flood damages and spe-
cial repairs ete. In the light of this
position, allotment of funds for main-
tenance and repairs of National High-
ways also vary from State to State.
Out of the sum of Rs. 23 crores avail-
able for maintenance and repairs of
National Higways in 1977-78 a sum

of Rs. 2055.86 lakhs has been so far
allotted as frdicatéd th gtatement I,
the balance being available for future
releases to meet the requirements of
further floods, special repairs etc.

Statement—I
Sl Name of the State Total
in Kms
1. Andhra Pradesh 2299
2. Asmam ., , 1468
3- Bibar . . . . 117
4. Chandigarh ., . . 2y
5 Deit ., . ., . 72
6. Goa. . - S 229
7. Gujarat . . . . —
8 Haryama , . . . 681
9. Himachal Pradesh . . 630
10. Jammu & Kashmir 2 64t
11. Kerala . . . 784
12. Karnataka] . s 8 1996
13. Madhya Pradesh . . 2670
14. Maharashtra . - . 2861
15. Manipur . e a art
16. Meghalaya . * N 345
17. Nagaland - * . 113
18. Onwa . % & 1649
19. Punjab . . . . 913
go. Rajasthan . . " 2157
at. Sikkim . . . . 62
gg. Tamil Nadu . . . 1749
2g. Tnpura . . - . 200
a4, Uttar Pradesh . . . a3ab8
25. WestBengal .« - 1419
Tortal . . aBig70




S5 Written Answers NOVEMBER 23, 1971  Written Hnswers 56

Statemens II PreMature Retiremmnt of Naval
Ofivers
At 1206. SHRI BAPUSAHEB PARULE-
Sl  Name of the State” o0 far KAR: Will the Minister of DEFENCE
No. made ' be pleased to state:
(in lakhs of
rupees) (a) whether officers in the Defence

Services can voluntarily retire after
putting in 20 years of service approxi-

1. Andhra Pradesh T & 162+ 46 mately;
2. Amam . . . . 12486 (b) whether there is an increasing
3. Bihar . ) . 270" 16 tendency amongst Naval Officers to
' opt premature retirement and if so,
4. Chandigath . . . 1+ 6o what are the reasons therefor; and
5. Delhi - - . " 2833 (c) what is the number of Naval
6. Goa Ty ‘officers who have retired prematurely
" : " " " during the last thres years—year-wise
7. Gujarat R . . 11614 and rank.wise and the reasons [for
thewr premature retirement?
8. Haryana . * - . 8304
e ) - THE MINISTER OF DEFENCE
iR & *-6s (SHRI JAGJIVAN RAM): (a) De-
10. Jammu & Kashmir . . 625 fence Service officers are not entitled

to claim premature retirement as a

et menunnn L S L matter of right at any time. Applica-
12. Kerala . 3 : g 56- 55 tions for premature retirement receiv-
ed from officers are examined on me-
13. Madhya Pradesh . . 12237 rits, irrespective of the length of ser-
14. Maharashtra . . .  177°20 vice put in by them.
1=, Mani . = e 28~ (b) Because of good prospects of
& i - employment in merchant shipping
16. Meghalaya . . . 22+ 81 some naval officers do want to retire
17. Nagaland . . . o-0g pre-maturely.
18. Orisa . . . . 83 1975 1976 1977
. Punjab . " . " .
b 5% Rear Admiral . . 1 3 i
20. Rajasthan T 130°73 )
” Captain . . 4 7 14
21, Tamil Nadu . » . 121 1L
Commander . 5 ot 17 8
aa. Uttar Pradesh . " 15834 . ; - o -
28, WestBengal . . 117°00
. 68 55 40
24. ‘Frn}lcmrl: at Brahmaputra
sthada . . . 635 Reasons for pre-mature retirement
Border Road t
as. e mﬂgﬂwﬂd (a)» Supersession for ?wmo'.lm.
H. N. 99 in Manipur and (b) Compassionaté grounds.
Bt +' " w9 (¢) Absorption in public sector
= (d) Absorption in public sector un=
Totar . +  2055-B6 dertakings,

(e) Medical grounds,
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Belhl Peace Accord with Mizos

1207. SHRI YESHWANT BOROLE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact thal the
Mizo leader Mr. Laldenga is gaining
time on gne or the other pretext and
is not serioug to implement the peace
accord;

(b) whether there are proposals
under consideration to have a fresh
round of talks with him; and

(¢) if not, what striet measures are
being taken to properly implement
the Delhi peace accord?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). This issue was discussed
in the House during supplementaries
fo Short Notice Question No. 25 on
27th July, 1977. Since then Shri Lal-
denga has met me and has also called
on the Prime Minister. The talks are
progressing satisfactorily.

gfoosif o dowor I & W ¥
qftaw ardt fear @

1208. st gew gETC WTO:
w1 I wAr ghomi F g 3|
Tt ¥ wrew, 1077 % wiaw qum

(7) Twr goerd & W, 1977
¥ 3w ofg® yu wow weET ¥ g
afedl & wedww & feg g gerEr
frarfam w<d & fam s wrdamdy
org?

1

T swrw ¥ o Wt (st
wfite we weaw) : (%) (7): g Fr
¥ 2 VWA, 1977 %1 W AW} &
arq gfomi ®1 dwy sa v ¥
fog somafirs saedt o garler o
w1 gETE ¥ gy Tvw ger et oy
oF wewredt o feam av 1 o,
1977 % wf=wm gwg & gu Toay
& qw wfwl & geiew i o o faag
gt fasrefaad gur w1 1 7y fawn
Tl & wigw fu ¥ wren § o o=
WY QEY TeaTg wedt § sfem srdady
FQ ¢ | g ¥ a9 W ame
¥ v s § 99 frwe w1 awd
Ty TEdr & Wi g gfafiar s
& fau fr wgfe sfaat sk aa=
® W FANIK q] & TEe) ® ey
F¥HT €T HE (641 o, gRg-an
9 gEE o T E

D.T.C. Buses on Route No. 91

1209. SHRI BHARAT BINGH
CHAUHAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government have recei.
ved a number of representations from
the residents of Trinagar, Delhi re-
garding overcrowding of DIC buses
on route No. 8] during peak hours;

(b) if so, the steps taken to mini-
mise the rush; and

(¢) whether Government would
conduct a survey on this route to find
out the actual requirement of bus ser--
vice?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
(CHAND RAM): (a) Yes Sur

(b) and (c). The traffic position at
Trinagar 18 being kept under constant
watch During morning peak-hours,
there has been over-crowding on the
buses on this route To reduce the
rush three specia] tiips n the morn-
ing have already been provided on thig
route

Wo Hio Wo WAT NTCH WTTC rurTery
& wdwrrfeat & e ¥ wenfoai

1210. st Wt T ¢ WU TV
wqdr FHodlodre YT WA FIFTL
OET § FHATEl & faAamE ¥
gaufadl & art W gEe q@T WOIN
& fawifony & a1 ¥ 22 97, 1977
& ArOed W9A §EAT 163 WP 13
Tk, 1977 T WATANRG WA TAHAT
3306 & 9O7 & #AAT ¥ g T@H AT
w1 w4 fE

(%) #ar 1974 # fasrmdla <&
T @ " 9T ¥R 4,9 uftaw for sy
foar mar §, W

(@) afx g, &t sawr w1 afe
o fage @< af T, aY xw e R
wamaron faes & war wroor § 7

R (s oy o) : ()
aft Jfr

(@) w s ¥ w@ g
gt t s @ o it e &, W
O Y O3 g aforma
&) o & gy fare
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wwrea ot qeeat o fyeit ¥ serfo
wowrn

1211 ot svge wrer fafew @ Wy
T8 7dY ag FATH FX FOT w1 fw

(%) w7% =maraw & &=z feq
mq dege, afgard, frow gt e

T &Y Y § | [wravwa W ven wa
tfed wem LT/1158/77)

(ar) s gr, =m0

() s4

Wy dwam wife fe=t wpam owr
wwre o fafaw ey ¥ £
‘fern gl W qedt @ gk

& dhow Wt wear won

1212. S TR T ¢ WO T
sl ag wod W por w6t fr

(%) .7 §TFT W W oAy W
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W o warn § fwgwr gaew
ofr doa it & 8,

(w) wemeany dfger siya war
t?

T wWwtma ¥ wog wet (s
‘lﬁ‘l‘lmm)'(q)&qﬂ'fﬁm
sra agf g &

(=) e 7y sz )

Solid State Physies Laberatory, Dellt

1213. SHRI RAMANAND TIWARY:
Will the Minister of DEFENCE be
pleased to refer to the reply given to
Starred Question No. 347 dateq the
6th July, 1877 regarding Management
Report, 1876 on the working of Solid
ftt:tt: Physics Laboratory, Delh: and

(a) whether some secret information
contained in the report was leaked out
by the author to some unauthorised
agency outside DRDO Head Quarters.

(b) if so, the action taken or pro-
.posed to be taken in this regard:

(e) the position held by the author,
‘the number of projects assigned to him
and the contributions made by him
:n?ntely. during the last three years;

(d) whether the projects assig:ed to
‘the author have been completed, and
the getion taken or proposed to be
taken in this regard?

' WHE WMINISTER OF DEFENCE
;iﬂmlmwmm: () No,

{b) Daas not arlse.

{¢) and (d), During 1074-75 he was
holding the position of Divisional OM-
oer in Servo & Control Division at De-

was not assigned any duty from April
75 to 14 January 1876, He was posted
to Solid State Physics Laboratory,
Delhi on 15 Januery 76 on Compassio-
nate grounds and remaineqd there upto
19 February 77. Here he was not emp-
loyed on any particular project but
was assigned the duties of Officer-in-
Charge Technical Managemeni Divi-
aslon. He was again posted to his pa-
rent Laboratory i.e., Defence Electro-
nics Research Laboratory, Hyderabad
on completion of his initial period of
posting on compassionate grounds. On
the recommendation of a Medical
Board he was transferred to one of the
Directorates of R & D Headquarters
viz, Directorate of ®¥lentific Evalua-
tign. In his new assignment he helped
in preparing the papers for Sympo-
sium on R & D Management. He is
incharge of the hibrary of the estahlishe
ment and has also been assigneq some
porject work very recently.

Clearance of Applications for Import
of Gas Turbines

1214. SHRI S. G. MURUGAIYAN:
Will the Minister of ENERGY be
pleased to state:

(a) whether a number of applca-
tiong from private companies for im-

porting gas turbines are pepding
before the Centre for clearance for a

long time;
(b) if so, the details thereof;
(c) whether Government

have
decided to give clearance for all such
proposals with fmmediate effect; angd

() if 0 the detalls thereot?

MINISTER OF ENERGY

(b) te (d). Does not arise.
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Construction of Hydro Electric Power
Project at Salal

12156. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of ENER-
GY be pleased to state:

(a) whether dispute regarding the
construction of Hydro Electric Power
‘Project on the river Chenab st Salal
between Pakistan and our country has
been resolved;

(b) it so, the terms; and
(c) if not the reasong therefar}

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN]: (a) to
(). The matter is under bilateral dis-
cussion between India and Pakisian.

it & fag  wem

1216. &t AWl T gWw
T HAY T A A e

(%) w1 o ¥ gfcaal &Y wrare
¥ Feafr # qure v & fag 7@ fag
FE QFTT FATA FTHE T TR
frwrods & W=

(&) afx gt, figa switos & frg

feesr wwafo &1 srrear 50 7
sery g ?

T dwrers § Tou W) (s wfre
™ W) (7)) 97 @), gt
wYuTe * feafy ¥ qume v ® Tag
frefafas gioag o ysw @y
wd 1977-78HTq qATAT ¥ faw wI

64

gemfaw  qfesrn o wfie 598. 95
are Tl &)

ii. R OrAvEEEr  STEWR
¥ w1 g aar famfor s wrarw
darea gro wifae o @9 wEw
¥ g grarfes gy e 99 ¥
arg-ar% gfomT 1 ot arw g &
W DAt & fee af (977-78 %
ey sWife afcm 128. 33 $IF
(iok 4

arferrlt  wrgwt @1 g6 ST

1217. Wt fewa goTC Wt ;
w1 Mg Wl oy qarA A guT WO
fe -

(%) freoX o af & firasr oifis-
e ogw TR Ao, WK

(&) fodely yrgat & @ froey
¥ AT W T W FEEg §T
@& §?

modwrew ¥ v W (o
wfire Wt woae ) : (&) o 5 o o
FYHIT, T 74T 4T Fo FTTH TISGT AQT
fawew Aw wifas da & g wwr
Tt &, T uwal aur §9 mifey
gat & 9w gl Fusefard o
1-11-76 & 31-10-77 & a¥ &
A 13 afferdt wWgw oW
LB

(@) ¥ o <odt F g
gafeaat mamae guar caeft §
st ¥ wferfefira wY e Y s
wrdaifgar ot oy § 1 fikeft arget
T FeTd = wiwfe & gyt
v odw gee wwr wt g
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ool Twae-30 o oW

1219. st wor ¥ wEw awt:
war wftwgn wite ot st g wn
W g w4 fE

(v) w7 agaw § fs qemr &
Hghar % e TAGI—-30 & T4
ot & s Al g Wl W &
Figfgar av 7€ qyw w Fwin o
v a9l ¥ axqET g ;

(@) =7 IO 99 ¥ qeAT ¥
T A% S o W e ooy #
otk ¥ aoae A § W e o
s mgargrd  forad ofommasy
mfedt & w17 I ¥ @AW A w9y
t Wk

(m) afz g @t ¥ wFaw H
FTHI T 7 3fad sTdarg $I% w1
fare &7

dlwgn st oftaga  danw §
st v Wt (st wh T )
(%) & (7). s=+19 g3 Sqaaar
fagre ¥ T aaATido 30% qe-
WTTE-HTETT A9 & AT A A w
TN ST B E | §F I A qg
waman wrar & 5 ag e fv Wege
I wmh IR TR gE A § o
ug-aET BT Wad arvda &
¥ 7% dT@T Irq IEEA AT QAT
awr o1 oy § O grETUN &Y ¥WTT
Frghmar o T T | gEd Ao
o F g0 oew ookl | ogw
woor ¥ wrog W Agfmr Ry 11s
fwo Yo ol Ao dlww 644 WTW
%o ¥T syt oo & Wi fear
Wlﬂ!‘fﬂﬁ#.lfﬂq‘lhﬁn
it ¥t

g &1 W AR Elww 9T wMw

6w Wit ¥® qw gfwal ¥ afipfr
d'fl!m & o gk forg wpatat o
e w o o §

T frw, N A ww g wg i—
TERT-ZATgC-AAT-fagrer-ura-fewwi %
gmgraw S qg ant Fofy v we
WiT amar § fawm ® RATaEs, oy
g & foq  wewT Taray gvey
7@ Pty arfas @y
WX gowEl % wemar fyedr fim-
el & Sroe g qoeTe W gw AT
qr faiin  goemm-ag-eafy sowat &
62. 00 9T To ¥ wwT wWhyw feg
ol g8 & wfasiw wf gt
™ g

Art Pleces Stelen from Indis

1220. SHRI ANANT DAVE: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) the number of priceless art
pleces stolen from India which have
found their way to she United States;

(b) the number of such art pieces
which are being displayed in various
museumns in U.B.A.;

(c) the steps taken to get these art

objects back in the country and ho
far these efforts have been successful;

and

(d) what further measures are pro-
posed to be taken in this Teégard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(a) 38.

(a) 38.

(c) and (d). A Lronze Idol of
and apother jewelled

me of Vishnu belonging to the

Bangla Sahitya Perishad, Calcutta
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were found to have been stolen on or
about 15th January, 1965. The bronze
idol of Lord Vishnu wag traced in
Boston Museum of Fine Artg in the
United States. On appropriate repre-
sentations, it was returned in 1074
and restored to the Bangia Sahitya
Parishad. The famous bronze idol of
Nataraja of Tamil Nadu a recognised
pricelesg Indian art object ig also in
the United Stateg of America, and as
a result of an agreement, the same
shall revert to India after 10 years.
In the absence of any enforcement in-
ternational legislation on the sub-
ject, the task of retrieving the
stolen objects of Arts, appears
very difficult. In order to obviate
this difficulty, India has recently rati-
fied the UNESCO Convention of 1870
under which our antiques found
abroad 1n ratifying countries can be
retrieved. This Convention however,
is prospective and not retrospective
Meanwhile the Antiquities and Art
Treasures Act, 1972 has been enacted
for regulating the expory trade in
antiquitles and art treasures and to
prevent smuggling and fraudulent
dealing in them

afeert &f ¥ wrp W@ wf
wgwt’  afegieramg

1221. st gfeew wviw @ w
e Wt 7g @eTd W gor w4 fe
(%) war  sfearfoat &  waffior
fawr & fou wifeamdy dal & w1
‘TR’ it € T §

(&) afx g, @ wwEe fer
wifgare  @ai § g ofwieemd €
frafram far 7a7 § Wik 99 fawe
w9 & A war § oyt wel Frarfen
iy frarmar ¥ ;

(7) T ‘grewy’ afcdyrandt &
for 31 wwgEy, 1977 W% qe-ATT

aur Trgare feerdy o ofr o srreey
g ;

(%) wr @ ast & 7w o qfee
qwamel & fag fweelt ga-ufer o

g swrem A wew Wat (s

afrw s www) (%) Tar (@)
My wRw ¥ I7 AFT F, gy 7 qwA
mifeardt @3 Swwsw A @, Wy
arew qf@rorard  gre § @ wf o7 »
g ofwwad g9 wE T § —

(1) wogm, (2) ¥, (3)
e, (4) ¥geaz, (s) fawam, (6)
g€, (7) ¥, (8) 34N, (9)
Y&, (10) *E AT (11) w7 6
AT | WA EA ATEHT IA@VAATHT FT
am uErga wrieard fawg ofamend
wa fearmar & 1+ g ey afcoETs
¥ fawraiens wriws qF 5T faa
o

() ¥ (s), wow @ &
gaar Y 0§ § T ATeR Y1 9§
* qzer 9T @ & Frar |

Guidelines to be followed by Informa-
tion Officers while giving information
to Correspondents

1222. DR. BAPU KALDATY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have
taken note of the grievances of the
correspondents volced at a recent
Press Conference of the Paime Minis.
ter;
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(b) whether any lines have
.been followed by the Information
Officer; in glving information to cor-
respondents;

(c) whether the Information Offi-
cers have been restricting the infor-
mation to their friends and deny the
same tg others who approach to them;

(d) what are the details thereof;
and

(e) what action has been taken
againsy erring Information Officers?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The question
apparently relates tp a complaint
made at! the Prime Minister's Press
Conference on Septamber, 1, 1977,
that there wag discrimination in the
mattcr  of extending inwitationg to
correspondentg for Press Conferences
of Ministers.

It had then been clarified that invit-
ing a few or s smal] number ot cor-
respondents at particular Press Con-
ferences was a well known practice
and could not be cause for any gri-
evanre,

(b) It is the normal funection of the
Information Officers to give widest
possible publicity through Press
briefings and handouts regarding the

policieg and programmes of the Gov-
ernment.

(¢) No, sir.
(d) and (e). Dose not arisn.

o ¥ qoarey farweft we
1223 ®t  CEwEw AW -

vy e wuf dot 7w g
fir

i

(w) wodr firery darave firoret far
gy ? :

o st (st oot dwk ) ¢
(%) wowr & sy waw dare feg
a1 W E | AW e Jeese g
@idatze aamy wr @ 1 fafuw
aal & sireare feargw dare fisg o1
w ¢ 1 wEw gfae & fawwiy, 1082
a% aar gae gfae & faE=, 1983
A wiferwar ST HT FA B gEWE
1 vEd ¥ W A fa ot et

¥ 90 a ¥ W §1% WY W A oy
afdal & i

(@) s gfre &1 fosrmm w@
w¥1T & aman wy § fe ag gfaz 235
¥mrarz  faaelt &1 TR T

Re-Employment of Offizers after
Retirement

1224, SHRI EBRAHIM SULAIMAN
SAIT:
SHRI MUKHTIAR SINGH
MALIK:
SHRI G. M. BANATWALLA:
SHRI MANI RAM BAGRI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any criteria has since
been laid down by Government
of India for the re-employment of
senior ICS/IAS retired Government
officers to various cadre and non-
cadre posts and 1f so, the particulars
thereof; and

(b) the particulars of such officers
who have been re-employed after 1st
July, 1877?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(S8HR1 S. D. PATIL): (a) The
criteria laid down for re-employmant
of Central Government servants, in-
cluding ICS and IAS officers, provide
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that of service or re-
dnpma:omd be justified only
in very rare and exceptional cir-
cumstances. Such extension or dr:O'-
employment would not be beyon
yearg of age for non-scientific/nun-
téchnical posts, The overriding consi-
deration for grant of extension of
service or re-employment is that it
must be clearly in the publia interest
and in addition catisfy one of the
fdllowing conditions: —

(i) that other officers are not
ripe enough to take over the job,
or

(i) that the retiring officer is of
outstanding merit.

(b) Particularg of ICS/IAS offi-
cers who have been re-employed un-
der the Central Government afger 1st
July, 1877 are being collected and
will be laid on the Table of the
House,

Closure of Cement Plants due to Dis-
ruption in Oocal Supplies

1225. SHRI M. KALYANASUNDA-
RAM: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the 18 Southern Ce-
ment Plants ere facing a closure due
to the disruption in the Coal supplies
to these plants; ang

(b) if so, what are the details and
what measures are taken/proposed to
be taken to avoid the closure?

THE MINISTER OF INDUSTRY
(SHRT GEORGE FERNANDES): (a)
and (b). The stock position of coal
in most of the Cement Plantg in the
South is presently reported to be
satisfactory. Coal supply position in
the pipeline has however been tempo-
rarily dislocated by the recent cyclone
due to breaches in the railway routes.
To ensure that production in the
Cement Plants in the South ig not
mffected for wamt of cosl, alternative
errangements are being made to reach
supplies to these plants by al] avail-
sble mans including sea, rall and
road transpert.

T2
Activities of ISKON

1228. gHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to gtate:

(a) whether it 18 a Yact that the
Inmua_ tional Bﬁy for Xrishns
Consciousness (ISKON) has a pro-
posal to set up a “ Thakur Haridas
Srimandir” at the Indo-Bangladesh
border;

(b) whether the proposeq location
is very near to the international
checkpost at Petrepal;

(¢) whether it is also a fact that the
ISKON is suspected to have CIA con-
nections; and

(d) if g>, who had given the sanc-
tion to such &n organisation to set up
their mandir at such a sensitive place?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI DHANIK LAL
MANDAL): (a) and (b). Accord-
ing to the information available the
Internationa]l Society for Krishna
Consclousnesg hag a proposal 1n 1978,
to set up a temple at Handaspur
which is situated near the Petropal
check-post, 1} kilometres away from
the Indo-Bangladesh border, on 3
bighas of land agreed to be donated
by au local individual.

fc) Government have n, informa-
tion to suggest that the ISKON units
in I:dla have connections with the
CIA.

(d) Information in this regard is
awaited from the State Government.

GﬂhﬂuaﬂﬂMum
Funds

1227. BHRI C. K. JAFFER SHA-
: _Will the Minister of HOME
AIRSb_ep‘luudt_oshh:

(a) whether there is any proposal

m‘mmmﬂenﬂoagtdm-
ment fo set up bn independemt ma-
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chinery to look into the collection and
utilisation of party funds; and

(b) if so, the facts thereof?

THE MINISTER GF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHA! DHANIK LAL MAN-
DAL): (3) and (k). While there
Is o such spocific proposal to set up
any independent cnachinery to look
into tha <ollecticn and wtilisation of
party funis, the  Gevernment are
anxious that mattur; cencerning col-
lection of funds by political parties,
maini.mance of account: in relaticn
theretc, aud't and putblication of such
audited accounts should bz examined.

Heavy and [Iarge Scale Industries
Apex of ap Froncmic Strurture

1228, ¢HR' PFAJERSTAR SINGH:
Will the Mini-tee ~f IND2USTRY Le
plerzed 1 state:

(a) whether Government propose to
make heavy or large scale industries
in course of time the apex of 2n eco-
nomic  structure witih  agricultuve
handicrafts village znd cotiage indus-
tries as its basiz; anad

(b) if so, the details of action taken
or rroposed to be taken in this re-
gard?

THE MINISTER CF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The Government's policy
has been to build up an economic
structure where the wvarious sectors
of industry play a complementary role
for achieving the national objectives
of growth, social justice and self-
reliance. In pursuance of this policy
certain specific fields in the indus-
trial sector which are of basiec, criti-
cal and strategic importance to the
national economy have been identified
and undertakings coming within the
purview of MRTP Act and FERA are
allowed entry in these flelds. Small
and medium  entrepreneurs are en-
couraged to set up capacities in the
remmining fleldg in addition to those

1899 (SAKA) Written Answers 74

which are copen to the undertakings
covered by the previsions of MRTP
Act and FERA. In  order o achieve
complementarity heiween the various
sectors of industry, Government’s
pelicv has been tn establish forward
and tackward linkageg wheore larger
and smaller undertakinZs derive
mutual advantage: by their inter-
dependence.

Tax collertiog <impaizn by under-
grovad Nagas

1220 SHRI M. RAM GUPrAL
REDDY: Wil the Minister of HOME
AFFAIRS bo pleascd to state:

(a) whether TGovernment are awuare
that underground Nagas have inten-
sified their tax collection campaign to
raize funds for the uvuderground’s
caus?; and

(h) if so. the steps taken by Govern-
ment 1o check these activiiies?

THE MINISTER OF STATE IN
T«F MINISTRY OF HOME AF-
"AIRS (SHR! DHANIK T.AL MAN-
DAL): (a) No Sir. Therc have bheen
ni such reports.

(k) Doe: neot arize.
Central Governmeny Employees Con-
sumer Cooperative Seciety

1230. SHRI SHIV SAMPATI RAM:
the Minister of HOME AFFAIRS be
pleazed to state:

(a) the annual assistance provided
by Government towards the salary
etc. for staff of the Central Govern-
ment Employees Consumers Coopera-
tive Society Ltd., New Delhi;

(LY whether the Scciety is incurr-
ing heavy losses;

(c) the total amount of accumulated
loss apd the loes sufferred each year
during the lagt three years;

(d) the efforts made to check the

expenses of the Society so as to have
control on the losses; and
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(e) whether there is any proposal
to order ap enquiry intg the affairs of
the Soclety and fix responsibility for
such huge losses ang take action
against those found guilty?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) The
annua]l assistance provided by Go-
vernment towards the salary of
superior staff of the Society {s
approximately Rs. 1.6 lakhs.

(b) Yes, Sir.

(¢) The total amount of accumu-
lated loss upto 1874-75 was Rs. 10.66
lakhs. In the year 1974-75, the
Society earned a net profit of Rs. 1E£3
lakhs. While the un-audited accounts
(provisional) for the year 1975-76
indicate g net loss of Rs. 6.06 lakhs,
the audit for the year 1976-77 is yet
to be taken up and as such no figures
of loss (or profit) for this year can
be given at this stage.

(d) Vigorous and concerted efforts
have been made by the Society to
check its expenses by resorting to
various measures such as reduction
of staff, curtailment of nffice expen-
diture, diversification of business,
effective inventory control, quick
clearance of disposable items, organi-
sation of clearance sules, closing down
of certain counters for the sale of
textiles which had turned out to be
uneconomic, etc.

(e) No, Sir.

International Nuclear Fuél Oycle
Evaluation Qenference

1231. SHRI D. D. DESAI; Will the
Minister of ATOMIC ENERGY be
pleued to state:

(a) whether Goyernment have par.
ticipated in the working groups set
up by International Nucle.r Fuel
Tycleé ° Evaluation Conference at
Washington in October, 1977;

b) it s0, ‘whether such participa-
tion implies Indly accepting interna.
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tional restrictions on development of
nuclear technology tha; nuelear
powers are anxlous to impose on non-
nuclear powers; and

(c) if not, what other restrictions
will thiy participation impos, on de-
velopment of our own nuclear tech-
nology?

THE PRIME MINISTER (SHRI
MORARJI DESAI- ra) Yes Sir. Go-
vernment has Trecently participated
in the Organizing Conference of the
International Nuclear Fuel Cycle
Evaluation, held in Washington 1n
October, 1977.

(b) No Sir.

(c) Our participation in the Evalua-
tion Study is not subject to any prior
restrictions or commitments with re-
gard to the development of nuclear
technology.

Growth rate of Indusirial Production

1232, SHRI HITENDRA DESAI:
SHRI D D. DESAIL:

Will the Minister of INDUSTRY
be pleased to state the growth rate
of industrial production in the last
two quarters?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): The
last full quarter for which data from
the Central Statistical Organisation
are available is April-June, 1877,
The rate of growth of industria] pro-
duction in the two gquarters ending
March 31st and June 380th, 1977 is
8.8 per cent and 4.6 per cent respec-
tively.

Btudy of the Small Seale Industries by
Administrative staff Oollege of India

1283. DR. HENRY AUSTIN:
! SHRI O. V. ALAGESAN:

Will the lllnllhr ot IN'DUBTRY be
pluud to state

" (h) whether' Uhioh 'W
have decided to entrust g study of
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the small scale industries to the Ad-
ministrative Staff College of India;

(b) If so, the details of the prob-
lemg entrusted to them;

(c) whether the College will also
consider creation of larger employ-
ment opportunities in the rural areas;
and

(d) when they are likely ty submit
its report to the Government?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir. The Administrative Staff
College of India hag been asked to
study the role and organisation of the
office of the Development Commis-
sioner, Small Scale Industries,

(b) to (d). Do not arise in view
of (a) above.

Working Groups set up to review
progress made in Fifth Plan

1234 SHRI MUKHTIAR SINGH
MALIK: Will the Minister of
PLANNING be pleased to gtate:

(a) whether Government have
set up 21 working groups in the
Planming Commussion to review the
progregg made during the Fifth Plan
and to consider the main policy jssue
for the next plan;

(b) if so, the names of the personnel
of these groups; and

(e) the time by which these groups
will submit their report t, Govern-
ment?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (m) to (¢). Go-
vernment hag set up 88 Working
Groups (List attached) to make a
critical review of progress achieved
in the respective gectors and to re-
commend the strategies, policies and
programmes for the next medium
term plan in the light of the objec-
Hive'of -employment. creation and re-
duction of poverty announceg by the
Government. The members of these

ous Ministries, BState Governments,
Technical experts, etc. The Work-
ing Groups have been requested to
submit their interim reports by the
middle of November, 1877 and their

;!;1;1 report by the end of December,
7.

List of Working Groups set up for
the next Five Year Plan

1. Perspective Planning.

1. Task Force on projectiong of
Minimum Needs and Effective Con-
sumption Demands.

II. Financial Resources,

2. On Savings,
Financial Resources.

Investment and

1I1. Agriculture.

3. Crop production including pro-
duction of wseeds and Flanting
materials.

4. Agricultura] Administration and
Extension

5. Extcension Education and Train-
ing.

6. Command Area Development and
Consolidation of Holdings.

7. Minor Irrigation.

8. Scoil and Water conservation and
land reclamation.

9. Working Groups of Inputs (Fer-
tilisers, Pesticides and Agricultural
machinery).

10. Animal Husbandry.
11. Fisheries.
12. Forestry.

13, Agricultura] Statisticy and De-
mand apd Supply Projections.

- 14. Integrated Rural Development.
15. Panchayati Raj.
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16. Cooperation and Bural Credit.

11, Agnieultural Marketing and role
of regulated markets.

18. Desert Development.

19. Plantations (Tea, Coffee, Rub-
ber and Cardamum).

20 Agricultural Research and Edu-
cation.

21 Lana Reforms.

IV. Irrwation and Flood Control.
22, Irrnigation
23, riood Control

V. Power
24, On Power

V1 Industry and Minerals.
25, Fertilisors Industry.
28. Organic Chemical Industry
27. Inorgamic Chemical Industry.
28. Drugs and Pharmaceuticals
29 Coal and Lignite.
30. Iron and Steel

31 Non-ferrous group of Metals
(Aluminium, Copper, Zinc and Lead)

32. Iron Ore.

33. Transport, Agricultural and
Earth Moving Machinery Group.

34, Industrial Machinery Group.

85. Electric Equipment
Group.

36. Electronicg Industry.

37. Shup building and ship repair.
38. Sugar Industry.

39 q‘-n-it. .

40. Leather Industry.

41, Paper ahd Paper Board Indus-
try.

43. Tyres and Tubes.

Power
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43, Textiles (including Handloom
and Powerloom).

44. Jute Textiles.
45, Pesticides Industry.
46, Petroleum.

47. Working Group for Planning
the Manufacture of Petrochcmicals.

VII Village and Small Industries.
48. Khad: and Village Industries,
49 Sericulture
50 Handicrafts
51 Small Scale Industries

VIII. Transport and Communications.

52 Railways.

53 Communications.

54 Roads.

55 Road Transport.

56 Inland Water Transport.

57 Ports

58 Shipping.

59 Tourism.

80 Civil Ayr Transport.

61 Meteorology.

62 Information and Broadcasting.
IX. Scientific Research.

83 A working Group for S&T Pro-

grammes of Department of Science
and Technology and CSIR.

64. Department of Space.
65. Atomic Energy—RA&D.
86, Working. Gm on I‘n?u-h]
Products of Department of Atomie
Energy.
X M
L AT

..l'l': lhh-lm ‘of Elementary
Education.

63, A" Edteatith,
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80. Vocationalisation.

XI1. Health and Family Welfare.

70. Medical Education, Training and
Research.

71. Health care and Family Wel-
fare in Urban Areas including Fami-
ly Welfare programme in organised
private sector,

72 Health Care and Family Wel-
fare in Rural Areas.

73 Drugs and Food Adulteration.

74 Indigenous systemg of Medicine
and Homoeopathy.

75. Preventive Medicineg and Pub-
lic Health.

XI1I. Housmg and
ment.

Urban Develop-

76. Housing.
77 Urban Development.
78. Water Supply.

XIII Employment and Manpower
Planning.

79 Employment of Women
XIV Social Welfare.

80. Social Welfare,
XV. Block Level Plan.

81 Working Group to
guidelineg for block level plumI

XVI. Statistics,

82, Wnr king «Grpyp an, ulltion
of Statistica] schemes to be
during the Slxth Five Year P].l.n.

a‘l.mlmup Mﬂ
of Btatistics in Nerth,Eastern.R

mdﬂill.a\mof!hmchnl'ndﬂ.
N.n.mlhndwmtndn&ﬁ-
Subgroups -at-up by nuthber of
Working Groups. . ,

purchase of tyres and tubeg from
Madrag Firm

1235 SHRI D. G. GAWAIL: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whethey Government have gince
made inquiries into the purchag, of
5000 tyres and tubes by D.T.C. for its
buses from the Madras Rubber fac-
tory in 1977; and

(b) the outcome of the investiga-
tiong and the officers held responsible
for the deal and the action taken or
proposed to be taken against them?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
OF SHIFPING AND TRANS-
PORT (SHRI CHAND RAM): (a)
Yes, Sir.

(b) In March, 1977, DTC invited
tenders from all leading tyres manu-
facturers for supply of about 5000
tyres and tubes for its buses. The
first two lowest quotations were from
Mis. Incheck Tyres and M|s. Madras
Rubber Factory The lower offer of
M|s Incherk Tyres was not accepted
by the Stores and Purchase Committee
of the DTC because the performance
of the tyres supplied by it in the past
was not reported to be satisfactory.
The order wad accordingly placed on
the next lower firm M|s, Madras Rub-
ber Factory. The question of fixing of

responsibility on any offieer(s),
therefore, does not arise. ’
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Instaliation of diese]l generating sets
from USSR at Siliguri in West Bengal

1237 SHRI K N DASGUPTA' Will
the Minuster of ENERGY be pleased
to state:

(a) whether one diese] genecating
set out of two sets, each of 35 MW
capacty, purchased from USSR about
5 years ago for installation at S:higun
in West Bengal 15 st1l] not m a posmi-
tion to be commssioned due to non-
supply of some essentia] accessories
relating to generator; and

(b) 1f so, why procurement of
these items hasg not yet been made
when there 1s an acute scarcity of po-
wer in North Bengal?

THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN) (a)
Ye: Sir.

(b) One diesel generating set was
commissioned in July, 1877 and com-
missioning of the 2nd unit is held up
for want of missing components whach
were detected after verification of the
material at site The last consignment
from USSR reached site in  August,
1976 only. Non-receipt of missing
components was intimated to the sup-
plier 1 July, 1676 It is reported that
the suppllers have gince discontinued
manufacture of such jtems and it is

only at the intervention of the Minis-
try of External Affairs that the manu-
facture of the missing items has been
arranged with the Russian Trade Re-
presentation. The ghipment of the
missing components is expected after
establishing letter of credit mm No-
vember, 1877, West Bengal State Elec-
tricity Board have informed that they
expect to cominission the set mn the
course of next three months or so
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Report of Commitiee set up oo
Conversion of coal to eil

1280 SHRI SAUGATA ROY: Wil
the Minister of ENERGY be pleased
to state:

(a) whether the Committee set up
by Government on the conversion of

(b) if so, the broad features thece-

-of; and

(¢} the decision tgken by -Govern:
ment jn the matter®
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THE MINISTER OF ENERGY
(SHRI P RAMACHANDRAN) (a)
and (b) Yes, Sir, the main features
of the Report are given in the State-
ment

(c) Government do not consider it
advisable to go ahead with the pro-
posal to set up a coal conversion
plant at this stage

Statement

1 After examning various techno=
logies for conversion of coal to oil
the Group has concluded that for In-
dian coals, gassification followed by
processing of gas to synthetic fuel
adopted for the maximum production
of middle distillates (diesel o1l and
kerosene) may be favoured

2 It has recommended the location
of such a plant 1n Ranigan) Coalfields
followed by another plant at Sing-
rauli

3 T1he estimated capital outlay for
such a plant capable of producing 1
million tonnes of synthetic crude pex
year has been mentioned as approxi-
mately Rs 700 croies Foreign ex-
change component of the project will
be around Rs 150 crores

4 The Gioup has recommended
development of suitable catalysts to
attain self-gufficiency

5 The Group has also recommended
nstallation of several low tempera-
ture carbomsation plants for produc-
ing domestic coal to replace kerosene
and LPG The by-product could be
pooled for recovery of chemicals or
for hydrogenation to produce synthe-
tic fuel

Efforty for anothe, meeting between
Phizo and the Prime Minister
w— W——— ———mcmn
VAGHELA

SHRI YASHWANT BOROLE

Will the Minister of HOME AF-
FAIRS be pleased to state

(a) whether it is a fact that the
tion implies India accepting interna-

rebely have been trying hard for &
second meeting between the Prime
Minster, Shri Morarji Desai and the
self exiled rebel leader, Mr Phizo,

(b) whether some top ranking
underground Naga rebe] leaders met
the Governor Shri L. P Singh in thus
regard,

(c) whether the Naga rebel leaders
had told the Governo~ that there has
been a change of heart on the part of
Mr Phizo, and

(d) the reaction of Government to
the proposal of the underground re-
bel Naga leaders?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) A resolution adopted by the Na-
galand Peace Council on 2lst July
1977 unamumously expressed that a
second meeting between the Prime
sauster 4 u Shn Phizo be arranged
a» eariy « ,ossible

(b) Some ex-underground Ileaders
had met the Governor on 27th Sep-
tember 1877 and 24th October, 1977
They however did not make any
formal proposal for a second meeting
l;;twun the Prime Mimster and Shri

1zo

(¢c) They made no such positive
statement

(d) The Government have no rea-
sons to believe that there has been

any change n the rigid attitude of
Shr1 Phizo

Chandball Port in Balasore, Orissa

1241 SHRI JANA BAIRAGI Wil
the Minigter of SHIPPING AND
TRANSPORT be pleased to state

B (a) whethe~ Chandbali in Balasore
istrict of Orissa, was a natura] port
which used to meet the navigational
demands during the British rule,

(b) whether due to lack of govern-
mental utiative, it wag not possible
even to make use of it as a mmnor
port,
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(¢) whether looking at the situa-
tion of the place and the vast hinter-
land lying, immediate steps would be
taken to undertake the project to open
up economic avenues of the industrial-
ly backward districts of Balasore; and

(d) if so, what appropriate action
has been taken for it?

THE MINISTER OF STATE IN
CHARGE CF THE MINISTRY
OF SHIPFING AND TRANS-
PORT (SHRI CHAND RAM): (a)
The State Government have 1e-
ported ithat the port was being used
up to 1380-61 for loadinglunloading of
small coastal vessels. Due to develop-
ment cf railway facilities along  the
east coast, the traffic ot the port was
recduced considerably and the port fell
in disuse.

(h) ta {d). The cxecutive respon-
sihility ftor development of wminor
perts vests with the State Government.
The State Government have reported
that availakility of traffic at Chand-
bali is douktful even though the port
has technical pciential for  develop-
ment. They have also advised that
a fishing harbour compnlex is ceming
up at Dhamra, very near Chandbali.

Maharashtra—Earnataka boundary
dispute

1242. SHRI K. MALLANNA:
SHRI EDUARDO FALEIRO:
SHRI C. K. JAFFER

SHARIEF:

Will the Minister of HOME  AF-
FAIRS be pleased to state:

(a) whether any initiative has
been taken by the Prime Minister to
solve the border dispute between Ma-
harashtra and Karnataka;

(b) whether any meeting of the
Maharashtra, Karnataka and Goa,
Chief Ministers hag taken place in this
connection; end

(e¢) if so, the details theregf?

NOVEMBER 23, 1977
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THE MINISTER OF HOME  AF-
FAIRS (SHRI CHARAN SINGII):
(a) While Government have every de-
sire that the disputes should be re-
solved 2s early as possible, the pre-
sent may not be the opportune time
to take up this matter unless the State
Governments concerned come  up
with mutually acceptable proposals.

(b) Government have no informa-
tien in this regard.

f¢) Dces not arise.
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Power crisls in West Bengal

1244. SHRI C. R. MAHATA: Wil
the Minister of ENERGY be pleased
to state:

(a) whether Gpvernment are awace
of the acute power crisis in West Ben-
gal;

(b) whether any specific proposal
has since been received from the
Government of West Bengal for the
consideration of the Union Govern-
ment;

(c) if so, the main featurcs thereof;
and

(d) the
thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) to (d). While there have been
references to import of gas turbines
in communications from West Bengal
Government and in discussion with
the representatives of West Bengsl
Gnvernment, no definite proposal for
import of gas turbines and diesel sets
has so far been received from that
Government. Calcutta Electric Sup-
ply Corporation have submitted a pro-
posal for installation of a power sta-
tion at Titagarh in Calculta. ‘This is
under consideration.

reaction of Government

Compuisory Retirement of Cochin
Port Employees

1245. SHRI G, M. BANATWALLA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state whe=-
ther all the cases of those employees
of the Cochin Port who were compul-
sorily retired during the emergency
have been reviewed by the Govern-
ment; and if so, with what results?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
OF SHIPPING AND TRANS-
PORT (SHRI CHAND RAM): Yes,
8ir, The cases of the three emp-
loyees of the Cochin Port Trust who

were compulsorily retired during
emergency were reviewed and it was
decided to reinstate one of them.

Delay in installation of BHEL Turbo
Generator set gt Amarkantak Thermal
Power Station

1246. SHRI F P. GAEKWAD. Wwill

the Minister of ENERGY be pleased
to state:

(a) whether there is going to be a
six month delay in the commissioning
of 3 BHEL Turbo-generator set instal-
led at the Amarkantak Thermal Po-
wer Station;

(b) if so, the reasons for this fai-
lure; and

(c) the total amount of losg likely
to be incurred by this delay?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a}
and (b). The first 120 MW BHEL
Turbo-generator set at Amarkantak
Thermal Power Station was synchro-
nised with the system on 11th Septem-
ber, 1977. The set was withdrawn to
attend to vibration problems on 14th
September, 1977. It ig expected back
in operation shortly.

(e) It is difficult to quantify the loss.
However, a newly commissioned
Power Generaling Unit usually takes
some time before giving a stabilised
output.

Atomip Power Plant in Gujarat
1247. SHRI AHMED M. PATEL:

Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether Government of Gujarat
have requested the Central Govern-
ment for setting up am atomic power
plant in the Btate in the near future;
and

(b) if so, the action taken by the
Government thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.
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(b) The Site Selection Committee
appointed by Government for selecting
suitable sites for location of an Atomie
Power Station in the Western Region
has, in its report, recommended some
sites in the States of Gujarat and
Maharashtra. The report subomtted
by the Site Selection Comm.tlee s
under active consmderation of Gov-

ernment.
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Reinstatement of Employees

1250. SHRI KANWAR LAL GUPTA
Will the Minister of HOME AFFAIRS

be pleased to state:
(a) how many officers were sus-

ment and in Union Territories;

(b) how many of them have been
reinstated;

(c) in how many cases the review
of their cases is pending; and

(d) how much time Government
will take to decide all such cases?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI S. D. PATIL): (a) Information
regarding the number of officers sus-
pended during emergency is not avail-
able with the Department of Person-
nel and Administrative Reforms.
However, the information that 5477,
Central Government employees were
retired prematurely during emergency
was given to Lok Sabha vide reply to
unstarred question No. 467 on 15th
June, 1977.

(b) and (¢). No information in this
regard is available.

(d) The instructions have since been
issued (o consider representationg of
the Central Government
who were prematurely retired during
emergency against orders of premature
retirement, even though their repre-
sentations may have been previously
considered and rejected.

Selling up a Cememt Factory in
Apdaman and Nicobar Islands

(8) whether Government have any
scheme to set up & small Cement Fac-
2069 LS4

tory in the Union Territory of Anda-
man and Nicobar Islands; and

(b) if so, when?
THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Does not arise.
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Allocation of Funds for Small Scale
Industries Uplift for Madhya Pradesh

1253. SHRI NIRMAL CHANDRA
JAIN: Will the Minister of INDUS-
TRY be pleased to state the funds al-
‘otted by the Central Government for
the development of small scale indus-
tries in Madhya Pradesh in general;
Seoni and Jabalpur Districts in parti-
cular?

THE MINISTER OF INDUSTRY
{SHR] GEORGE FERNANDES): The
following funds were allocated under
Central Assistance for Centrally Spon-
sored Schemes relating to the Small
Industries for Madhya Pradesh:

fRs 1n lakh)

Ruray Rural
Year Talustries Artisans
Projects Programme
Piogramm»
197475 - . . @oce! 023
97576 . . . el 030
197677 . . . 2y o-18
1977-78 (Outlay) . 21-30 o g8

Jabalpur District is not covered
under the two programmes. Only
Seoni District is covered under Rural
Industries Programme. The funds to
the particular district are released by
the State Government,

The expenditure on other develop-
mental schemes relating to Small Scale
Industries is met by the State Govern-
ment out of State Plan Funds,

NOVEMBER 28, 1077
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Review of Central Laws extended te
JEK ..

1254. SHRI MOHD. SHAFI
QURESHI:
SHRI ISHWAR CHAU-

Will the Mimster of HOME AF-
FAIRS be pleased to state:

(a) whether the Government of
India have receiveq any communica-
tion from the Jammu and Xashmr
Government for review of all Central
laws extended to the State after
August, 1952; and

(b) if so, what 1s the reaction of
Government?

+HE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
On an enquiry, the Jammu and Kash-
mir Government informed that they
had constituted a Commuttee under the
charmanship of the Deputy Chief
Minister for the purpose of examining
the Central laws, including the provi=
sions of the Constitution of India, ex-
tended to the State after 1053 with a
view to finding out as to the operation
of which of them was not beneficial
in the interests of the State. The ex-
amination was to be made against the
background of the Instrument of Ac-
cession signed by the Maharaja; the
“Delhi Agreement” of 1952; Article
370 of the Constitution of India and
the “Accord” of 1975 reached between
the Government of India and Sheikh
Mohammed Abdullah, The Commit-
tee had been asked to submit its report
to the State Government by the end
of December, 1977.

(b) The Constitution itself provides
for a State Legislature to modity or
repeal such Central Lawy as are relat-
m.ummmna.cm-
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current List by following the proce-
dure laid down in article 254 No
State Legislature can, however, do so
in respect of matters included in the
Umited List which powe: vests only
in Parliament. Under the ‘Accord’ of
1975, referred to ubove, the Jammu
and Kashmir Government were reas-
sured that they could review the laws
made by Parliament or extended to
the State after 1953 only on matters
relatable to the Concurrent List and
decide which of them, in their opinion,
needed amendment or repeal. The
State Government have apparently con-
stituted the Committee to serve this
purpose.

COycle Rickshaw

1255 SHRI S. 8. SOMANI: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether cycle rickshaw is in
greai demand among the lower in-
come group people who cannot afford
taxis or auto-rickshaws;

(b) whether any Committee has
been appointed by Government to go
intg the problems of hand rickshaw
pullers; and

(c) whether Government are in
favour of cycle rickshaws; and if not,
what other alternative has been con-
sidered by Government for those who
ply cycle rickshaws?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
OF SHIPPING AND TRANS-
PORT (SHRI CHAND RAM): (a)
Yes, Sir.

(b) No, Sir.

te) No Sir. A scheme for inuroduc-
‘tion of motorised cycle rickshaws was
prepared by the Ministry of Shipping
and Transport and forwarded to State
"Government|{Union Territory Adminis-
trations for implementation in Octo-
‘ber, 1978, This scheme lays stress
“on the conversion of the existing cycle
tickshawe ot thalr teplacement by
motorised rickshaws,

Eakinada Port, Kerala

1256. SHRI KRISHNA KUSUMA
MURTHY: Will the Minster of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether Government are con-
sidering the need for immediate deve-
lopment of Kakinada Port;

(b) whether the port would be
required to handle g total traffic for
3 million tonnes per annum in due
T,

(c) whether Government have ale
ready been requested for a loan
assistance of Rs. 740 lakhs for the
development of Kakinada Port; and

(d) what ure the steps taken by
Government in releasing the required
funds for immediate action?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
QF SHIPPING AND TRANS-
PORT (SHRI CHAND RAM): (a)
to (d). The executive responsibility
for development of minor ports
vests with the State Government
concerned, The Government of

that according to a report of the Con-
sultants commissioned by them, Ka-
kinanda Port was required to handle
a total of 1.5 million tonnes of raw-
materials for the proposed fertilizer
plant and 1.5 million tonnes of other
cargo by 1977-78. A re-appraisal by
them in 1974 indicated that the like-
ly traffic may be less

Government of Andhra Pradesl
have requested for a loan assistance
of Rs. 600 lakhs for the first stage
and Rs. 300 lakhs for the second stage
for Kakinada Port Development sche-
mes. This has been noted. The Gov-
ernment of India have however yet to
decide the manner, if any of financing
Centrally sponsored schemes for de-
velogment of Minor Ports in  1978—
1983 Plan.
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Development of Natiemal Highways
in Tamil Nadu

1257, BHRI 8. D. BOMA-
BUNDARAM:
SHRI P, 8. RAMALINGAM:

Will the Minister of SHIPPING
AND TRANSPORT be pleascd to state:

(a) the steps taken for compre-
hensive development of national high-
ways in Tamil Nadu;

(b) whether Government propose
to consider the urgency of early deve-
lopment of the East Coast Road from
Madras to Kanyakumari; and

(c) if so, the particulars of action
taken in this regard and of the blue
print; if any, of the project?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY
OF SHIPPING AND TRANS-
PORT (SHRI CHAND RAM): (a)
The development of National High-
ways in the State of Tamil Nadu has
been undertaken as part of the vari-
ous Five Year Plans and is a “continu-
ous™ process, At the beginning of the
Fourth Plan, the length of the Na-
tional Highways in the State was 1680
Kmes. One more road connecting Pa-
layameottai to Tuticorin (designated
as National Highway No. 7A) was
added to the National Highway sys-
tem in 1972, increasing the length to
1729 Kms.

Bince the beginning of the Fourth
Plan, projects costing Rs. 37 crores
were sanctioned, and an allotment of
Rs. 35 crores for the execution of
these works has been made so far.

In physical terms the following im-
portant categories of Works have been
taken up since the beginning of the
Fourth Plan:—

L}
(1) Widening ond strengthening
of pavements to cater to present

was having a two-lane pavement.
The present position is that a
length of 1520 Xms, is two-lane.
The strengthening of the pavement
has also been completed in a length
of approximately 520 Kms.

(2) The construction of eleven
bye-passes in and around congested
towns and cities has been taken
up. Out of these, seven bye-passes
have been completed.

(3) The replacement of nine rail-
way level crossings by over-bridges
has been sanctioned. Out of these,
two have been completed.

(4) The construction of a major
bridge across the Pamban strait,
including approaches, hag been sanc-
tioned and the work is in progress.

(5) The construction of another
major bridge across Coleroon river
at Trichy has been sanctioned and
is under construction.

(6) The reconstruction of a large
number of weak and marrow bridges
and culverts has also been sanction-
ed.

(b) and (c). The East Coast Road is
a State road and the State Government
are concerned with its development.
However, in order to help them finan-
cially in the development of this
road, Central Financial assislance
amounting to Rs. 2.5 crores has been
agreed to be provided for this road so
far. This would go a long way in
the development of this road.

Comment aboug ¢he Salt Comfis-
sloner's Office by the Former Indusiry
Minister

1256. SHRI K. T. KOSALRAM: Will
the Minister of INDUSTRY be pleased
{o state:

(a) whether his attention has beenr
drawn to 3 comment made by hia pre-

Institute of Bank Management, abeus
the Salt Commissionsr’s affics; and
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(D) & »», his restlion fo the eon-
<loiion Brawn n e celmint?

THT MINISTER OF INDUSTRY
(BHR! GEORGE FERNANDES): (a)
Yen

(b) The question of re-organization
wof the Salt Department is under consi-
deration.
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Sta'ving of order in the Bharat
|feavy Electricals Limited

126!/ SHRI K. RAMAMURTHY:
Wil 17e Minister of INDUSTRY be
please,| to state:

(a) whether the Bharat Heavy Elec-
tricaln Ltd,, Hardwar, is being starv-
«d of order; and

(b) if su, the reasons therefor?

1261. SHR1 JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of complaints re-
celved where officers had misused
their powers during emergency;

(b) in how many cases action has
already been taken against such offi-
cers; and

(c) in how many cases action is
under process/contemplation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c¢). The information ig belng col-
lected and will be laid on the tahle of
the House.

Implementation of Janata Party's
Manifesto

1262. SHRI EDUARDO FALEIRO
Will the PRIME MINISTER be pleased
to state:

(a) whether the Cabinet Secretary
has i1n a communication to the Gov-
ernment Secretaries commendeq the
Janata Party's manifesto to them and
said that the implications of the politi.
cal change at the Centre have not
been fully appreciated or incorporated
in their thinking and working; and

(b) what is the reaction of Gov-
ernment to the exhortations of the
Cabinet Secretary to the Civil Ser-
vants to identify themselves with the
ruling Party’s policies?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The
House is fully aware of the important
role of the administrative machinery
in assisting and advising Government
in the formulation of policies and pro-
grammes and in their implementation.
The House is also aware of the radical
change that came over the entire coun-
ry as 2 result of the elections to the
Lok Sabha i March 1877 and the con-
sequential need for the administrative
machinery to respond to the change,
In“such a situation the need for general
guidance to the top civil servants be-
came absolutely necessary. It was in
this context that clvil gervants were
advised through a letter from the
Cabinet Secretary to familiarise them-
selves with the new Government's ob-
jectives and approach to economic and
administrative matters. In this con-
nection, the Janata Party’s manifesto,
the decisions of the new Government
and various announcements of policy
made by the Prime Minister were
referred to as they indicatéd Govern-
ment's objectives and approach, No
question of their identifying them-
selevs with the Ruling Party's poli-

, clea therefore arises.

Purchase of spare parts by Western
-'7al Fields in Nagpur

1263. SHRI KACHARULAL HEM-
RAJ JAIN: Wil the Minister of EN-
ERGY be pleased to state:

(a) total value of spare parts pur-
chasad by the Nagpur Office of West-
ern Coalfields during 1976-77 from
(1) Premier Spares Private Ltd, (2)
Premier Engineering Co., (3) Premier
Spares & Equipment, (4) Premier
Plastics India, (5) Premier Distribu-
tors, (6) Premier Agencies and (7)
Premier Traders—all located in Nag-
pur;

(b) whether it was found that most
of parts purchased werenot atall re-
quired and parts which were purchas-
ed were not genuine and useable; and

(c) the steps being taken to enquire
into the matter?
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THE MINISTER OF ENERUGY (BHRI
P. RAMACHANDRAN): (a) During
the year 1976-77, orders for supply of
spare parts were placed by the Nag-
pur Office of Western Coalifieas Litd.
on the following two firms only
amongst those listed in the auestion.

1. M/s. Premier Agencies,

Nagpur. Ps. $,384.00
2. M/s. Premier Spares Pvt. Ltd,
Nagpur. Rs. 0.220.00

(b) No, Sir. The spares were intend-
eq for developing import substitution
besides finding out more sources of
supply. The parts supplied weic gen-
uine and were actually utilised.

(c) Does not arise.
Blll to check Deefections

1264. SHRI SHYAM SUNDAR
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there is any proposal
under consideration of Government to
bring forward a Bill before Parliament
to prevent defections in Legislatures of
elected representativegy of the people
from one party to another; and

(b) if so, whether the Bill will be
introduceg in the winter Session of
Parliament; and if not, the reasong for
delay?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN CINGIH): (a)
and (b). The Government had final-
ised the broag outlines of the legisla-
tion to curb defections for introduction
in the last session of Parliament. How=
ever, il was decided to discuss these
outlines first with the Opposition Lea-
ders. Accordingly, a meeting was helg
by the Prime Minister with the Lea
ders of the Opposition Parties on 18th
June, 1877. As decided in ‘he meeling
a note indicating the salient features
of the proposals before the Govern-
ment was circulated to the Leaders of
Opposition Parties to enable them to
indicate their reactions on the {ssues
involved. The reactions of the Leaders
of Opposition Parties are awaited.
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Lass of Lives dus te strike in Indian
.Oxygen

1266. SHRI VASANT SATHE: Will
the Minister of INDUSTRY: be plea-
sed to state:

(a) whether ag g result of strike in
Indian Oxygen acute scarcity of
Oxygen resulted in loss of lives of
many in the country;

(b) if so, whether Government pro-
pose to consider issue of licences for
more units or set up a public sector
company to produce the life giving
element; and

(c) the details of action taken/pro-
posed in the matter?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) and (¢). Do not arise.

Inquiry into Lathi charge i Tihar
Central Jall, Delhi

1267. SHRI HARI VISHNU KA-
MATH: Will the Minister of HOME
AFFAIRS be pleased to refer to the
statement laig by him on the Table on
the 8th August, 1977 regarding lathi-
charges made in jails during the emer-
gency period and state:

(a) whether a judiclal inquiry has
been instituted in order to probe the
matter of lathi-charge in Tihar Cen-
tral Jail, Delhi during the aforesaid
period;

(b) if so, the personnel of the tri-
buna] or commission; and

(c) when the inquiry report is
expected to be gubmitted to Govern-
ment?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir.

(b) Shri R. K. Baweja, a retired Dis-
trict and Sessions Judge, constilutes
the ‘One-man-Commission’



(b) if so, details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
The Committee appointed by Govern-
ment for the selection of suitable sites
for the setting up of nuclear power
stations has examined a pumber of
sites in the Southern Electricity Region
of which Andhra Pradesh forms a part.
The Committee's report is under consi-
deration of Government.
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(a) whether Government have
received a representation from the
Sangli Municipal Council, Maharashtra
State, demanding the conversion of the
Radio Relay Statlon at Sangli into a
fullfiedged Radio State; and

(b) it 0, Government's reaction
thereto?

THE MISISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). No, Sir. How-
ever, g proposal to convert the auxi-
liary centre at Sangli into a fullfledged
programme originating station is al-
ready under consideration. For this
purpose, a scheme for setting up per-
manent studies at Sangli hag been in-
clyded in the Draft Rolling Plan 1978-
83. The implementation of the scheme
will depend upon the approval of the
Planning Commission.
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Bipartite Machinery in Coal India Ltd.

1272 SHRI DINEN BHATTACHA-
RYA: Wil the Minister of ENERGY
be pleased to state:

(a) whether Government are
considering the question of revival of
the bipartite machinery in Coal India
Ltd.;

(b) if 8o, the basis of its reorgani-
sation; and

(¢) what type of issues can be raised
in the bipartite machineryy

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN) (a) to (c).
Bipartite machinery in the Coal Indus-
iry is already in existence, The Jownt
Bipartite Committees consider matter
relating to production and produclivity
Economy, Safety, Welafare and other
mh:lhrl affecting the industry as &
whole.
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Self-sufficiency in Newsprint

1274. SHR] PRASANBHAI MEHTA:
Will the Minister of INDUSTRY be
pleased to gtate:

(a) whether the new newsprint pro-
jects are getting stuck up and the
couniry 1s not likely to be self-suffi-
clent in newsprint by the end of the
Fifth Plan period ag anticipated, 1f 8o,
the main reasons therefor, and

(b) what steps are proposed to be
taken to achieve self-sufficiency m
newsprint by the enq of Sixth Five
Yesr Plan?
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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) 1t
was not anticipated that the country
woulg be self-sufficlent in newsprint by
the end of the Fifth Five Vear Plan.
As against a demand of over 2 lakh
tonnes per annum it is expected that
only the expansion scheme of the Na-
tional Newsprint and Paper Mills rais-
ing its capacity to 75,000 tonnes per
annum and the Kerala Newsprint Pro-
ject of the Hindustan Paper Coipora-
tion Ltd. for a capacity of 80,000 tonneg
per annum wouldj be commissioned by
the end of the Fifth Five Year Plan.
Although g large number of letters of
inient have been issued to various par-
ties, it is too early to assess when
these schemes are likely to fructify, as
arrangements for gustained supply of
raw material are to be made and the
economic viability of the schemes consi-

dered carefully.

(b) Government is encouraging by
its liberalised licensing policy entrepre-
neurs both in private and joint sectors
to set up paper industry whenever such
applicalions are received.

Establishment of 5 Salt Manufacturing
Imdustry

1275. SHRI M. A. HANNAN ALHAJ:
Will the Minister of INDUSTRY be

pleased to state:

(a) whether Government propose to
establish salt manufacturing industry
in West Bengal;

(b)Y if so, the outlineg of the pro-
posal;

(c) whether keeping in view the
backwardness of Sunderban in 24 Par-

gang District, Government propose to
open & unit of the said industry there;
and

(d) it so, when?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (d). The State Government of West

Bengal have consiituted a Study Team

consisting of the representatives of the
Salt Commissioner, Geologica] Survey
of India
Board, District Majistrate, 24 Parga-
nas, M/s. Bengal Salt Company Limit-
ed, Director, Cottage and Small Scale
Industries, West Bengal and Director
of Industries to explore the possibiiity
of salt extraction through the Solar
Evaporation Process in the Sunderbang
area. The State Government of West
Bengal have constituted another Study
Team consisting of various representa-
tives of different Departments includ-
ing representative of the Salt Commis-
sioner for exploring the possibility of
Salt extraction in Contal area. The
reports of the Study Teams are awaited.

Sabotage in power planty of D.V.0.

1276. SHRI YADVENDRA DUTT:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether there has been sabo-
tage in the power plants of D.V.C.:

(b) if so, what steps Government
are t to find out the saboteurs
ang p them; and

(c) what action Government pro-
pose to take so that in future none of
the DV C. plants is sabotaged by the
anti-social elements?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) On Octo-
ber, 13, 1977 the guage glasses of seven
gear boxeg of coal mills of Units I and
IT of Chandrapura Thermal Power Sta-
tion were found broken, ang there ip
strong suspicion that the damage was
the result of sabotage.

(b) The matter Is belng enquired
into.

(c) D.V.C have tightened the security
measures at thelr power stations in
consultation with the Bthar Govern~
ment,
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1277. SHRI MADHAVRAO SCINDIA:
Wil} the Minister of HOME AFFAIRS
be pleaseq to state:

(a) whether the Fifth Schedule of
the Constitution has been amended for
extension of scheduled ureas;

(b) whether the proposals for ex-
tension of scheduled areas have been
called for from the States;

(c) whether the proposal from
Madhya Pradesh Government has
been received; and

(d) if so, the expected date by
which notification is to be issued?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAI, MANDAL): (a)
Yes, Sir.

(b) Proposalg have been invited from
States having areas under the Fifth
Schedule for their rationalisation.

(c) Yes, Sir.

(d) The proposal is under considera=-
tion. |

Identity Cards System in Misoram .

1278. DR. R. ROTHUAMA: Will the
Minisier of HOME AFFAIRS be pleas-
cd to state:

(a) whether he is aware that the
then Central Congress Government
had introduced Identity Card System
in Mizoram during Emergency period
making it compulsory for every local
person above the age of 14 years and
non-carrying of the Card resulted in
immediate search, manhandling, haras-
sment and even physical tortures of
the poor innocent villagers;

(b) whether thig has badly affected

the existing relationship between tre
civiians and the security forces; and

(c) if so, whether Government wiil
take immediate steps to abolish this

“i“

Identity Card System throughout
Mizoram?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The system of issuing identity cards to
all male adults, above th: age of 14,
wag introduceq by the Mizoram Gov-
ernment in December 1973 as a counter
insurgency measure to check wviolent
activities of armed Mizo underground.
It was rigidly enforced after the mur-
der of LG.P. and two other senior
Police Officers in Aizawl (Mizoram) in
January, 1975. By 1978 about 95 per
cent of the eligible persons were re-
porteq to have been covered under the .
scheme.

(b) There have been no specific re-
ports to show that the introduction of
this scheme has led to any strained
relationship between the civilians and
the security forces.

(¢) Does not arise.
Cost of HMT Watches

1279.SHR1] NATVARLAL B. PAR--
MAR: Will the Minister of INDUSTRY *
be pleased to state:

(a) whether the common man is-
not in a position to purchase watches .
produced by H.M.T. as the minimum
price of a watch is Rs, 200/.;

(b) if so, the steps being taken to.
lower their price; and

(c) the names of the famous HM.T.
watches and the prices thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). Good
quality hand-wound Janta watch Is
manufactureq by HM.T. at an ex-
tactory price of Rs. 140/-. With the
addition of 10 per cent excise duty and
all other duties (including sales-tax)
which vary from State to State, the
selling price, as for instance in Delhi,
workg out to Rs. 188.04. Steps are
being taken to augment production of
watches by HMT. and to develop
lower-priced watches.
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Inguiry inio Police Firing in Jama
Masjid ares before Emergency

1282. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the result of the inguiry made
by Government into the police firing
in the Jama Masjid area within two
years before emergency;

(b) the action taken by Govern-
ment on the report;

(c) whether it is a fact that some
strictures Have been passed by the In-
quiry Officer against some persons;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFTAIRS
(SHR] DHANIK LAL MANDAL): (a)
No inquiry as such was made by the
Government into the police firing in
the Jama Masjid incident of 2nd Feb-
ruary, 1975.

(b) to (d). Do not arise.

Formulation of broadcasting policles
in comsultation wlt: Siaty Govern-
men

1283. SHRI EDUARDO FALEIRO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state: .

(a) whether some State Govern-
ments have pleadeg for more say in
the formulation of broadcasting poli-
cies in their respective States, in view
of their diverse cultural background,
which should be brought into focus in
the various A I R. programmes;

(b) whether similarly some State
Governments have also suggested for
drawing up broadcasting programmes
in consultation with their representa-
tives so that the interests of the
States and of thelr people speaking
different languages could be taken
okre of adequately; and

() i 50, what is the reaction of
Gierament to these troposide?

THE MINISTER OF INFORMATION.
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Bir,

(b) Yes, Sir.

(c) AIR Stations situated in a State
project the culture and talent cf their
areas and provide adequate opportuni-
ties to the State Governments to pro-
ject their policies. The following
measures have been adopted {o ensure
cooperation between AIR and the State
Governments:—

(i) Intermedia Publicity Cooraina-
tion Committees exist at all State
capitalg to ensure coordination bet-
ween various media units of this
Ministry and the State Governments.

(ii) The Director of Information
of the State Governments ig an ex-
officioc member of the different Ad=
visory Committees like Programme,
Rural and other Committees at Sta-
tions. In the Rural Advisory Com-
miftees, which meet quarterly the
Rural Programme schedules are ap-
proved. This Committee includes
the Director of Information of the
State Government and representa~
tives of the Agriculture, Animal Hus-
bandery, Irrigation, Health and other
development departments of the
State Governmert.

Similar Commiftees for industrial
and tribal programmes are set up in
all cases where such programmes are
broadcast by the Station. There are
also educational broardcast panels.
The representatives of the State Gow-
ernment are associated in jll these.
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.Furnace oll to Industries owing to
drop of coal output

1285 SHRI ANANT DAVE Wil the
Minister of INDUSTRY be pleased to
state:

(a) whether due to continued strike
in the Gomia Explosives Factory re-
sulting in the drop of coal output the
industries have been allowed to use
furnace o1l instead of coal; and

(b) the efforts made to ensure the
regular supply of furnace ol] to indus-
tries til] such time as the position of
coal supply improves?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a).
Yes. The Standing Committee cn Fur-
nace O1l has authorised Secretary (In-

«dustries) of all State Governments and
~Union Treritories to recommend to oil

companies release of furnace of] to all
industrial units, affecteq by shortage of
coal and where they have facilities for
such dual firing

(b) All State Govcrnments und
Union Territorieg have also heen advis-
ed to continue to recommend relcase of
furnace o1l It may be mentione] that
such arrangements will confinue till
position stabilises
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Repayment of C.D.S. amount to

Mazdoors working in Andaman and
Nicobar Islands

1287, SHRI MANORANJAN
BHAKTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the full répayment of
the C.D.S. amount to the Majdoors
working in the Union Territory of
Andaman and Nicobar Islands has
been denied by the Administration
in spite of assurance given by the
Minister of Home Affairs during nis
visit to Andaman; and

(b) if 0, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). According to the Act,
Tepayment fo an employee of the
Whole or any part of the amount of

mundnrmsmmm
ocen delegated to the Heads of tihe
Departments. Instructions have al.

ready been issued to all concemed to
examing each case on ments. A general
release of CDS amount 15 not possible
in view of the above. The Andaman
Admimistration were asked to look
into individual ceses on merits.
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Indo-GDR Pretocel

1289. SHRI M. RAM GOPAL
REDDY:
SHRI D, AMAT:
Will the Mimster of INDUSTRY be
pleased to state:

(a) whether Indo-GDR protocol
was signed in New Delhi during
September, 1977; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b). The pro-
tocol of the Second Session of the
Joint Commission for Economie,
Scientific and Technical Cooperation
between India and the German Demo-
cratic Republic was signed on 28tb
September 1877 by the two Co-Chalr-
men—the Union Minister of Industry
and the Deputy Chairman of the Coun-
cll of Ministers of the German Demo-
cratic Rapublic. The protocol incor-
parated (he concluglons veached duc.

ing the discussions in respect of indus-
trial cooperation, trade exchanges and
shipping, cooperation in the gectors of
agriculture and fisherieg and coopera-
tion in science and technology. It was
observed that several projects of Indo-
GDR collaboration had made sub-
stantial progress, the imporiant ones
relating to the manufacturing collabo-
ration for dairy machinery and the
supply of material and technical assist-
ance to Hindustan Photo Films  for
manufacture of films. Further areas
of cooperation were identified in res-
pect of textile machinery, printing
machinery, agricultural equipment,
machine tools, milk processing equip-
ment and electronics. Priority pro-
jects in India for cooperation between
the two countries were also identified
including the seiting up of a mica
paper and micanite plant, manufac-
ture of ophthalmic blanks by the con-
tinuous process technology and the
setting up of an export-oriented food
processing project. A new programme
of cooperation in the fleld of science
and technology was also concluded re-
lating to severa] priority flelds includ-
ing building selences, development and
production of refractory materials,
optical glass and gear technology. Co-
operation between the two countries
for implementation of third country
projects was also identified.
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Messures taken for Management of
Sick Milis

1291. SHRI C. N. VISVANATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) what are the different types of
measureg taken so far for management
of sick mills by Government;

(b) whether it is proposed to try
the system of management of sick
mills by labour Committees; and

(c) it so, the concrete guidelines
framed in thig regard and the extent
to which the proposals have been
implemented?

25569 LS—5,

THE MINISTER OF INDUSTRY
(BHRI GEORGE FERNANDES): (a)
Under section 15 of the Industries
(Development and Regulation) Act,
where Government is of the view that
there has been unjustifiable shortfall
in volume of production, & marked
deterioration in the quality of articles
manufactured, an unwarranted increase
in the price of any particular class of
articles or it is necessary to conserve
any resources of national importance,
it may order an ivestigation into the
working of an industrial undertaking
and if the findings of the inquiry war-
rant Government intervention, it may
resort to management intervention,
In exceptional emergent circumstances
Government may dispense with an in.
quiry altogether and order manage-
ment take over straightaway by invok-
ing Section 18AA of the Act. In such
cases of take-over of management
under the Industries (Development &
Regulation) Act, the Government en-
trusts the management to an authoris-
ed person or an authorised body of
persons.

Recently, the Income-Tax Act has
been amended for giving incentives for
amalgamation of a sick unit with a
healthy one. According to this amend.
ment, where there has been an amalga-
mation of a company owning an indus-
trial underiaking with another com-
pany and the amalgamating company
wag not financlally viable immediately
before such amalgamation and the
amalgamation 1s in the public interest
and other conditions specified by Gov-
ernment are met, the accumulated loss
and the unabsorbed depreciation of
the amalgamating company shall be
deemed to be the loss or, as the case
may be, allowance for depreciation of
the amalgamated company for the
previous year in which the amalgama-
tion was effected.

(b) Where the workers of a sick
industrial undertaking come forward
with a proposal for a management of
a gick industrial undertaking, Govern-
ment would be prepared to consider.
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(¢c) No formal and ooncrete pro-
posel has yet been received in the
Ministry of Industry in this regard.

Citisenship Rights for Pakistani Re-
. fugees In Rajasthan

1292. SHRI D. AMAT: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

{a) whether Government have
taken any decision to grant the citi-
zenship rights to Pekistani refugees
who crossed the border and have come
to Rajasthan during the last Indo-
Pak war; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
() and (b). No decision has been
taken.

Agreement between Himdustan Photo
Films and Veb Filmfabrik Wolfen

1203. SHRI D. B. CHANDRE
GOWDA: Will the Minister of INDUS-
TRY be pleased to state;

(a) whether an agreement has
been signed recently between the
#Hindustan Photo Films and Veb Film-
fabrik Wolfen of the German Demo-
cratic Republic; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a)
and (b). A technical collaboration
agreement has been entered into bet-
ween Hindustan Photo Films Manufac-
turing Co. Ltd, and M/s. VEB Film
Fabrik Wolfen—Foto Chemisches,
German Democratic Republic, on
February, 21, 1877 for the manufac-
ture of roll ilms. Under this agree-

ment Hindustan Photo

obtain the technical knéw'-K ﬂuthl:
manufacture of different types of black
and white negative roll Alms and for
the exclusive sale of these products
within India as well as for exports to
other countries except where the licen-
sing firm has already entered into
similar arrangements. The agreement
also provides for training of Indian
experts in German Democratic Re-
public and for asmistance in the pro-
curement of necegsary raw material
and intermediate products,

Absorption of Employees of M/s
Aloock Ashdown by Masagon Docks of

Bombay

1204. BHRI R. K. MHALGI: will
the Minister of DEFENCE be pleased
to state:

(a) how many ex-workers or
employees of M/s Alcock Ashdown
Ltd., Bombay have been absorbed by
Mazagon Docks; and

(b) whether all have not been ab-
sgorbed?

'THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) and (b). The
present position regarding absorp-
tion of the ex-employees of M/s
Alcock Ashdown & Co. Ltd., Bombay,
in the service of Mazagon Dock Ltd.
is as under:—

(i) Tota) number of ex-rm =
eesof M/y Alcock Ash
& Co (as por the list fur-
nithed to Mazagon Dock
Ltd, by the Labour Com-
missioner, Bombay). . 932

(ii) Number who responded for
em| en;ﬂl,n Mazagon
Dock by submitting parti-

prescribed  pro-

culars

forma. m 761
(iii) Number absorbed in the ser-

vice of Mazagon Dock Ltd, 5a8
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(iv) Number of those who could
) not_be oomsidered

due 40 ¢
ccidlion ™
{v) Number medically rejected,
e
3 el
Mazagon Doc 79
(viii) Number not yet absorbed. . 37

The reason for non-absorption of the
remaining 37 ex-employees of M/s.
Alcock Ashdown & Co. is that there
are no identical or similar categories
in Mazagon Dock Ltd. Attempts are
being made io employ them in suitable
alternative trades as and when vacan-
cies arise in such trades.

Sainik Boards

1285. SHRI DURGA CHAND: Will
the Minister of DEFENCE be pleased
1o state:

(a) whether there is any scheme to
strengthen the Sainik Boards in
various States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHER SINGH): (a) and (b): The fol-
lowing decisions have been taken to
strengthen the functioning of the
Rajya Saimk Boards:—

(i) Secretaries of the Rajya Sain-
ik Boards should be retired Briga-
diers/Colonels of the Army or their
equivalents from the Navy or the
Air Force.

(ii) The Secretaries of the Zila
Suinik Boards ghould be retired Lt.
Colonels/Majors of the Army or thelr
equivalents from the Navy or the
Alr Force.

(iii) The Welfare organisers
should be ex-JCOs and genior NCOs
of the Army or their equivalents
from the Nevy or the Air Force and
selected from amogg the experien-

x m with adequate

(iv) The Secretaries referred to
at (1) and (ii) above should be
mitiglly appointed for three years,
with six months on probation; and
their services subsequently extended
from year to year on the basis of
their performance and efficiency.

These decisions are being progres-
sively implemented. It is hoped that
these steps would improve the work-
ing of these Boards.

T.V. Programmes of the Problems of
Hilly Areag

1208. BHRI DURGA CHAND: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Delhi Doordarshan
does not telecast any programme on
the problems and difficulties of the
hilly areas of Himachal Pradesh and
Uttar Pradesh;

(b) it so, what are the reasons
therefor; and

(¢) whether Government propose to
introduce such programmes in the
near future; if so, when?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) and (c). The Delhi Doordarshan
Kendra does not serve Himachal Pra-
desh. However, the Lucknow Door-
darshan Kendra has already telecast
one documentary on the problems of
‘Tharu' tribes of Lakhimpur Kheri
hilly areas of Uttar Pradesh and a dis-
cussion on the development of agri-
culture in the hlly areas of U.P. Pro-
grammes projecting the folk dances
and music of tribal areas In India are
telecast from Doordarshan Kendras
from time to time. It is also proposed
to depute a film team to the hilly areas
within the service range of the Mus-
soorie transmitter occasionally to bulld
up programmes projecting the socio-
economic development of the people
of those areas.
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Review of Policles regardliy Hilly
. and Tribal Areas

1207. SHRI DURGA CHAND: Wil
the Minister of PLANNING be pleased
to state:

(a) whether the Planning Comunis-
sion is reviewing its plan policies in
respect of hilly and tribal areas on a
different footing from that of the
plain areas;

(b) if g0, whether Planning Com-
mission have received any communi-
cation from the hilly and tribal areas
in thig respect;

(¢) if so, the details thereof; and

(d) what steps Planning Commis-
sion are taking or propose to take to
give priority to hilly and tribal areas
in every sector of the Plan?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (d). Both
for hill areas and for tribal areas
separate sub Plang were drawn up by
the States concerned in consultation
with the Planming Commussion. The
sub-Plans indicate the allocations to
be made to the<e areas out of the funds
available for investment in different
sectors of the State Plan. Efforis are
also made to guide a part of the in
vestments from the Central Plan to
these special areas. In the next Plan
period special attention will continue
to be devoted to hill and tnbal areas
The relevant policies and programmes
are currently being reviewed by the
Planning Commission with this aim
in view.

(b) No, Sir.
(c) Does not arisc.

wrarge furde 3 arveftor farggefvercer dvwet 1

1298. Wt W5t wrw adw : wWT
Fuf @t qg Ty ¥ g v %
qrrear & wrage frdy 3 wreftr frget-
wour famer ¥ fipeeft Qrormel &Y SoT
aar Twartera far § aer aewared
srawry?

wwt sl (ol fo Trwremm) : i
¥ 30 faame, 1977 oW, TweAw &
sgefat & fag 800.003 w®
wqq *F g ww wgEor & foq 16
o afpr o & v & 15 W
TroreqTr g froref A1 & forg v
¥ af § oot ¢w @ omge fady
varfoy wregeelt wrw  fagy agwrd
afafr ¥ g e Yk &

i & WR fror ¥ Ry
7o §, W T Tew T o w0
[swererr & et mar o Ty Wwar qw-
#«t 1160/77]

Act regarding Area Restriction om
Recognising S.C. & S.T.

1200 SHRI MADHAVRAO SCINDIA-
Will tbe Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Act regarding area
restriction on g Scheduled
Castes and Scheduled Tribes has come
into force; and

(b) if not, when the game is likely
to be promulgated?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The Scheduled Castes
and Scheduled Tribes Orders (Amend-
ment) Act, 1076 (No. 108 of 1876) has
been brought into force with effect from
the 27th July, 1977.

Demands of Employees of Vikram
Sarabhai Space Cenire

1300. SHRI VAYALAR RAVI: Wil
the Minister of SPACE be pleased to
refer to the reply given to Unstarred
Question No. 1303 dated 22nd June.
1977 and state:

(a) whether Government have
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(b) it so, the details thereof; and
it not, the reasons for the delay in
taking a decision?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The
«demands put-forth by a section of the
employees of the Vikram Sarabhal
Space Centre at Thumba fall under
ihe following two broad categories:

(i) Service matters of a general
nature concerning all Central Gov-
ernment employees.

(ii) Other issues such as career
opportunities, stafl welfare and
other working facilities.

In so far as the demands pertain-
ing to the first calegory, viz. service
matters which are of a general nature
such as payment of bonus, leave sur-
render facility review of overtime
allowance rates, linking of DA with
consymer price index, etc, are com-
cerned, these demands cannol be con-
sidered in isolation for a set of Cen-
fral Government employees alone but
are governed by the existing orders of
the Governmeni and any improve.
ment [n these matters cannot be the
subject of consideration only on a
representation of one set of employees.

In regard to other demands men.
tioned at (if) above, these have ejther
been accepted or action is being taken
to process them in accordance with
the rules and procedures of the Gov-
emment. On one point however, I
would make Government's policy and
Taw quite clear and It is on the ques-
lion of employees having a trade
unfon, I have made it already clear
that the Space Centre is mot an in.
dustry and consequently the Trade
Unlon Act {s in-applicable. It is open
1o the employees to form an Associa-
tion which can function after recogni-
tion in accordance with the relevant

I am arranging that fhe decisions on
demands under tategory (1i) above are
communicated to the employeen.

138
lmdﬂmmun- China
after Training

uulim‘ SHRI VAYALAR RAVI: wm
Minister of HOME AFFAIRS
pleased to state: e

(2) whether it is a fact that
batches of Naga rebels have uhul-:::
flmc‘hinutfhrnttungwllhmu.
Mmmﬂhwm in

d

sneaking back inf
e to northern Nagalan

(b)whethu-itisl]sulmm.t
the underground Nagas activitie, in
thhare.havehﬂnnddm‘l‘.ng the

(©) i 0, the detaily thereo
the steps taken by Gﬂvernm.en:! -

THE MINISTER OF HOME AP.
FAIRS (SHRI CHARAN SINGH): (a)
;lwe:mdmg b: information gy

Eangs of underground Nagas have
refurned from g foreign couniry after
having recelved training and assist.
mmﬂammwhﬂumumnw
inter-national border. Ten members
from these gangs are reported to have
crossed info Nagaland, lowardg the
end of October 1976. Five of them
later surrendered in November 1978
Thmehavebunnompnrho!olher
infiltration into Nagaland.

(b) and (e). No, Sir Since the
signing of Shillong Agreement the
situation in Nagaland continues to be
calm and peaceful

went W owe fowtoer vl & o o
Iwfa

1302. St gww WY wEgww :
™t At oy ey W g @R fe
WO Ay ¥ e (7) wi-
Wit & wrad ¥ wnd & woe frdor
W ¥ o ¢ qiwe g i fek ol
an f?
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o s ¥ v S (ste ®t
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T qqtwfa wa< Aor  fafowr F &
sfrear-gd-araar & wWTEIT 9T W7
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)
waifrw fafee  wwnfeat ot st

1303. st gwW W wEAN : ¥qT
wn Ha 7y qaw & g s fE
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wafs fafos s wdff 78 fear
mr & ?

o S (st Wi qw) ST
8 | T nEEg & fafew aned &
fafafams w=wl *1 wdl 1965 & a®
W @

Demand for Development of Private
Buses in addiion to DTC Buses on
Routs Nos, 91 and 54

1304. SHRI BHARAT SINGH
CHAUHAN: Will the Minister of
SHIPPING AND TRANSPORT be
pleased to state:

(a) whether ip view of the large
number of representations from the
commuters of Route Nos. 81 and 94
for increasing the number of buses on
the routes, Government propose to
deploy private buses to meet the
heavy rush of commuters particularly
in peak hours; and

(b) if 80, when, and the other reme-
dial measures which Government want
to adopt to give efficient bus service
to passengers of these routes?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPFING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). There
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have been representations from the
residents of Tri Nagar, from where
both the routes originates for regular
operation of the services and additional
services to cater to the rush during
the morning hours. The traffic posi-
tion at Tri Nagar bus stand was kept
under constant watch. As a result one
additional trip on route No. 81 and
two such irips on ioute No. 84 have
been provided to 1educe the rush in
the mornings

Introduction of Route No, 87 from
Trinagar tp Jama Masfid (Lal Qila)

1405. SHRI BHARAT SINGH CHAU-
HAN Will the Munister of BHIPPING

AND TRANSPOR[ be pleased to
state,
(a) whether as a result of long

standing correspondence and represen-
tation from residents of Trinagar,
route No. 87 from Trinagar to Jama
Mavyid (La) Qfla) was proposed tp be
started by DTC sometime back Le. in
the middle of emergency;

(b) whether a date for inaugura-
tion of this route was also fixed by
the authorities which did not

materialise: and

(e) if so, the grounds leading to
the cancellation of this proposal and
whether Government intend to start
the same in view of the difficulties
being experienced by the commuters
of this route?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). Yes Sir.

(c) A bus service on route No. 97
from Inderlok (an adjoining area to
Trinagar) to Jama Masjid via Kishan
Ganj, Azad Market and Railway
Btation was started on 3-3-1977 with
private buses engauged by DTC under
its Administrative Control and Opera-
tional Charges Scheme. But the pri-
vate bus owners found the route un.
economical and discontinued the ser-
vices from 20-3-1977.
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Tri Nagar is connected to Railway
Station by route No. 84 from where
buses to Red Fort and other places
are conveniently available. At pre-
sent, there is not proposal under con.
sideration of the Corporation to re-
introduce services on route No. 97.

Avaliability of Authentic Hindd Ver-
sion of Indian Constitution

1306. SHRI L. L. KAPOOR: Will the

Minuster of HOME AFFAIRS be
pleased to state:
(2) whether the authentic Hindi

version of the Indian Constitution has
been made available to the public so
far;

(b) if not, the reasons therefor; and

{c) when such authentic Hindi wer-
sion of the Indian Constitution would
be made available to the public?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SIIRI DHANIK LAI. MANDAL):
(a) to (¢). No. Sir. T'he opinion of
some prominent jurists has been
sought {o make available the authen-
tic Hind: version of the Constiiution
of India. They are of the view that
it 1s not possible to do so in any way.
They are also of the view that the
Parilament can make the provision,
by a legislation that the translation of
the Constitution in Hindi or in any
other Language mentioned in the B8th
Schedule of the ConMtitution, will be
treated as authentic translation. The
Government are contemplaling the
question to make provision In this

regard.

Pay Scales of News Reporters, Sub-
Editors, News Readers-cum-Transla-
tors working in A.ILR.

1307. SHRI L. L. KAPOOR: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether on 1st October, 1964 a
single pay scale of Rs 2350530 was
fixed for the News Reporters, Bub-
Editors, News Readers-cum, Trans-

lators working in the reglonal units
of the ALR.;

(b) whether on 1st April, 1871 the
pay scales of the above category was
revised to Rs, 350—800 but the scales
of pay of News reporters and Sub-
editors was kept at Rs. 325530

wrongfully;

(c) whether again for all the three
category of such employees new pay
scales were declared from 1st Janu-
ary, 1973 and a serious distortion
in scales was done, e.g. the scales
of News reader cum translatorg and
Sub-editorg was revised to Rs. 650—
1200 but that of News Reporters
pay was fixed in the scale of Rs, 550—
900/ without any reasons; and

(d) whether Government will look
intp the matter and also flx the pay
of News Reporters in the scale of
Rs. 650—1200 and remove the
injustice?

THE MINISTER OF INFORMATIO!
AND BROADCASTING (SHRI L. Q
ADVANI): (a) Yes Sir. However, the
News-Readers.cum-Translators were
granted three advance increments and
thus were slarling at a fee of Rs. 280.
They also had a selection grade of
Rs. 425—T770.

(b) In February, 1972 the fee
scale of News-reader-<cum-Translators
(Junior Scale) were revised to Rs.
350—800 and the fee scales of News
Reporter and Sub.Editors were re.
vised to Rs. 325—575. These fee scales
tock effect from 1-4-1971.

(c) and (d). The fee scales of ~talf
artists were rationalised in February,
1872. These orders were given effect
to from l1st April, 1971. The staff
artists were not satisfled with the
rationalisation orders issued |n
February, 1072, The Government
therefore approached the National
Produclivity Council for carrying job
evaluation of staff artists with the
purpose of determining:

(i) Correct differentials among
thée stafl avtists In different cate.
gories and at different levels; and
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(i) Parity or relativity between
the staff artists of certain categories
and regular government employees
considered to be performing similar
duties.

The National Productivity Council
gave the Sub-Editors a point value of
281 ag compared to 221 to News Re-
porters. The Departmental Committee
which examined the NPC recommenda-
tions recommended that the Sub-
Editors (Regional News Units) might
be brought on to the Announcers-cum-
Newsreader group and placed in the
unior seale of Re. 190—R0Q.

“The fee scales of staff artists were
tevised on 18th June, 1976 in the
light of decisions which Government
took on the recommendationg of Third
Pay Commission with regard to salary
scales of comparable categories of
Government employees of Al India
Radio. These decisions were given
effect to from 1-1-1973. On this basis
the Newsreader-cum-Translators and
Sub-Editors were given the fee scale
of Rs. 6850—1200 and News Reporters
the fee scale of Rs. 550—900.

(a) whether the power house under
the Garhwal Rishikesh Hydel
Scheme (Hardwar) collapsed in the
recent rainy seasop because of in-
ferior materials wused by the
contractors;

(b) whether he is aware of reports

(c) the steps taken by the Govern-
ment to look into defective construc-
tion and the misuse of funds?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)

No, Sir. The UP. State authorities
bave iatimated thet the power house
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under the Garhwal Rishikesh Hydel
Scheme did not collapse in the recent
rainy season.

(b) and (c). Does not arise, in
view of (a) above.

Secret Flles handed over to Prime
Minister by Former Prime Minister

(a) whether his attention has been
drawn to the “New Wave,” & political
weekly published from New Delhi in
its issue dated 9th October, 1977 that
former Prime handed over
top most secret files pelating to his
(Mr. Desai) Ministerial colleagues;

(b) if so, how far this is true;

(c) what are the names ¢f the Min-
isters whose flles have been handed
over to the Prime Minister;

(d) what kind of files these are;
and

(e) whether the Prime Minister wil]
deny in the Parlisment if he had not
received the same?

THE PRIME MINISTER
MORARJI DESAI): (a) Yes.

(b) There is no truth in the report.

(¢) and (d)7" Do ot arise.

(e) Yes.

Communal Riots

1310. SHRI K, LAKKAFPA:
SHRI ANANT DAVE:
SHRI M. A. HANNAN

ALHAJ:
SHRI C K,
SHARIEF.

Will the Minister of HOME APF-
FAIRS be pleased to state:

(a) whether oty in_the
country have during the
last, six wmonthe:

JAWFFER
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(b) # so, the places where com-
munal riots took place;

(c) whether the clashes between
the two communities first started in
Uupr;

(d) who have beep found to be res-
ponsible for this tension; and

(e) the steps being taken in this
regard?

THE MINISTER OF BTATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): Information is being collected
from the State GfVernments and will
be laig on the Table of the House in
due course. _—

Indo-Crechoslovakia Agreement on
Sclence and Technology

1811, SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of PLANNING

be pleased to state:

(a) whether a new agreement in
the fleld of science and technology
has beep signed by our Government
and Czechoslovakia in 1977; and

(b) if so, the terms thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

et ‘i’ warR W fadg
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Shortage of Supply of Salt to Eastern
Region of India

1313. SHRI SAMAR GUHA: will
the Minister of INDUSTRY be pleaseg
to state:

(a) whether the eastern region of
Indig is facing a shortage of supply of
salt; ol

(b) whether this shortage has
caused rise in the price of salt parti-
cularly in the rural areas;

(c) if o, the reasons for such ghor-
tage of supply of salt to FEastern
India; and

(d) the measures taken, or propo-
sed to be taken by Government for
meeting the salt crisis in eastern
India?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, 8ir.

(b) No abnormal increase in the
prices of salt has been reported,

(c) Does not arise.
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(d) The State Government of West
Bengal had reported shortage of sup-
ply of salt during the montha of July
and August 1977 as a result of Boat-
men/Bargemen Strike and the Com-
mitments made by the traders to ex-
port salt to Bangladesh. In order to
meet the then reported shortage of
supply of salt to West Bengal the Gov-
emment of India had decided to per-
mit movement of 30,000 tonnes of salt
to Caleutta by all rail trute, The
Government of India had also decided
to permit the movement of 25 wagons
of salt per day to West Bengal by all
rail route in order to improve the
availability of salt in West Bengal. It
was also decided to put a complete ban
on export of salt to all the counirics

except Nepal and Bhutan so as to in-
crease Indigenous availability.
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Shortage of Bread

1316. SHRIMATI PARVATHI
KRISHNAN:
SHRI 8. G. MURUGAIYAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the capital ig facing a
severe shortage of bread;

(b) if so, to what extent;

(o) whether a private sector bread
manufacturing company is in g posi-
tion to raise itg production at least
by 15 per cent by utilizing its capa-~
city fully;

(d) if so, whether Government pro-
pose to grant sanction to this com-
pany; if so, the details; and

(e) whethey Government are con-
sidering a proposal to increase the
capacity of Government owned
Modern Bakeries to meet the increas-
ed demang of bread in Delhi and if so,
the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): No,
Sir.

(b) Does not arise,
(c) Yes, Sir.

(d) The proposal is under couside-
ration of the Government.

(e) The matter is under considera-
tion.

Policy guidelines regarding Role of
Gilant foreign multinational
corporations

1317. PROF. P. G. MAVALANKAR:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have for-
mulateq any definite policy or guide-
lines with regard to the role of glant
foreign multi-national corporations in
our country;

(b) ig so, details thereof;

(c) if not, the reasony therefor;

(d) whether Government propose
to, or already have plang to re, te
and restriet the functioning such
multinational corporations; and

(e) if so, broad indications thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (e). Government's present indus-
trial licensing policy provides for par-
ticipation by foreign concerns and
subsidiaries and branches of foreign
companies in 19 priority industries and
in other industries with high export-
orientation. Investment by such com-
panies will be governed by the guide-
lines on the dilution of foreign equily
and will be examined with special re-
ference to technological aspects, export
possibilities and overall effect on ba-
lance of payments.

Payment of fee to thy participants in
programmes of A.LR. and Doordarshan

1318. PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether AILR, and Door-
darshan formulated any criteria/rules
for fee or honorarium to the talkers,

artists, musicians, and such other
participants in the various pro-
grammes;

(b) if so, whether Government have
formulated any criteria/rules for
payments of the ssid amounts to
different categories of participants;

(¢) it 50, broad details thereof;

(d) whethes any discretion is
given to the Station Directors for
varying the said amounts; and

(e) if so, detailg thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) Yes, Sir,
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(c) Music and drama artists of al
types are auditioned and graded b¥
duly constituted Audition Committees.
The fee paid to an artist is according
to grade in which he or she is placed
by the Audition Committee. Regard-
ing talkers, a guidelines has been issu-
+od to Stations which has relation to
the quality and status of talkers.

(d) Yes, Sir.

(e) The fee scaleg prescribed for
+drama and music artists have a rangf
in each grade The Station Directors
nave Yne dscretion o incTease ine fe®
of an artist in the f(irst two grades
within the prescribed range The Sts~
tion Directors bave also the discre-
tion to fix the fee of a talker upto A
certain amount.

JGrantg given for the comstruction of
Coastal Highways

1319. PROF. P. G. MAVALANKAR:
Will the Minister of SHIPPING ANDP
TRANSPORT be pleased to state:

(a) whether Government give any
financial assistance by way of grant
or loan or both tg one or more Stat2
Governments for the construction of
«coastal highways;

(b) if so0, broad details thereof;

(e) whether Government of Gujarst
‘have asked for such financial assis-
tance during the years 1975, 1976 and
1977; and

(d) it so, details thereof; and
whether Government have sanctioned
and released such assistance t, the
State Government of Gujarat?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHE!
CHAND RAM): (a) to (c). Under
the Constitution, the Central Goverp-
ment are primarily responsible for
roads declared ag National Highways.
All roads other than National High-
ways in States, including coastal road®
“wherever they form part of the State

road net-work, are sssentially the res-
ponsibility of the State Governments
concerned. However, in order to assist
the State Governments in their road
development activities, the Central
Government have always been provid-
ing Central financial assistance to the
extent possible within the available
resources for the development of coas-
tal roads in the States and and when
specific requests are received from the
States.

In this connection, Central financial
assistance amounting tq about Rs, 23
crores was provided for the develop-
ment of the West Coast Roaq starting
from Panvel in Maharashtra upto
Challisseri in Kerala passing through
Goa and Karnataka. Similarly
Central financial assistance amount-
ing to Rs. 2.85 crores has been agreed
to be provided for a road along the
Fast Coast in Tamil Nadu.

Likewise Central financial assistan-
ce amounting to Rs. 542 crores has
been and is being provided for the
development of coastal roads in Guja-
rat under the Central Aig Programme
of State roads of inter-State or Eco-
nomic importance and from the Cen-
tral Road Fund. Apgainst this, the
following payments have been made
to the Govt of Gujarat during 1975-76,
1976-77 and 1977-78 covering, inter alia,
the coartal road. keeping in view the
available resources, progress of works,
ete—

Ra. lakhs,

Central Road Funel

Year F&! —
Roade  (Alloeation) (Ordinary

Programme raerve)

197576 . 25' 00 42°90 510
1976-77 . 4560 6300 4 40

1977-78(B.F.) 3040 75'00 285
TotAL .

10100 180-go 12*35
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Refusi {o abide by Directives by
M.N.C. Coca-cola and LB.M.

1320. DR. BAPU KALDATY: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Multinational Corpo-
rationg and mainly Coca-Cola, Inter-
national Busines; Machines have re-
fused to abide by the directives of the
Government ag regards carrying out
their activitieg in the country; and

(b) if not, what definite action has
been taken to curb their activities in
the country?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The directives issued by the
Reserve Bank of India under the For-
eign Exchange Regulation Act are
statutory and will have to be com-~
plied with.

International Business Machines
(IBM) have indicated that it would
be impractical for them to dilute
their equity as directed by the Reser-
ve Bank of India and that the Com-
pany would. therefore, phase out its
activities in India within the time I'mit
allowed to them for this purpose,

The Coca Cola Export Corporation
hag indicated that it would not be
able tg comply with the directive of
the Reserve Bank of India to form an
Indian Company with non-resident in-
terest not exceeding 40 per cent, un-
less permission was given either for
a quality control office of the Coca
Cola Company, USA to function in
India to control the manufacture of
the Coca Cola concentrates or the pro-
posed Indian Company were allowed
to menufacture new beverages. The
Reserve Bank of India has rejected
both the alternative counter propcsals
put forward by the Coea cola Export

Corporation.

Atomio Planig suffering from shortage
of Nuclear Fuel

1321. DR. BAPU EALDATY: Will
the Minister of ATOMIC ENERGY be

pleased to state:

(a) whether it is 5 fact that a.
number of atomic planty are suffering
from shortage of nucleap fuel;

(b) if so, the details thereof; and

(c) what steps are being taken to-
augment the supply of nuclear fuel?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir. How-
ever, the operation of the Tarapur
Atomic Fower Station lg likely to be
affected if the enriched uranium asked
for from U.S.A. does not arrive in
time,

(b) and (c). The question does not
arise,

Information Officers working for
RAW.

1322. DR. BAPU KALDATY: Will
the Minister of INFORMATION AND-
BROADCASTING be pleased to state:

(a) whether a number of Informa-
tion Officers of the Ministry worked
for Research and Analysis Wing
during the Emergency;

(b) whether Some officials were
recruited from other departments
particularly from Home Department
to work as Information, Officers during
the emergency;

(¢) if so, whether these recruited
officialy are still working ag Informa-
tion officers; and

(d) reasons thereof?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes Sir, Some
Officers of Central Information Service
on deputation to the Cabinet Secrela-
riat during the Emergency, worked I
the RAW.

(b) No, Sir.

(¢) and (d). Do not arise.



1323. SHRI M. N. GOVINDAN NAIR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to statc:

(a) whether Government have a
proposal under consideration to by
a ready-made shipyard from other
<ountries; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM); (a} No, Sir.

(b) Does not arise,

Interference jn Internal Affairs of
Dawoodi Bohra Muslim Community

1324, SHRI K, LAKKAPPA: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it iz a fact that a
Muslim meet has alleged interferences
in religious matters under the garb of
social reforms and criticised the set-
ting up of a commission under Mr,
V. M, Tarkunde to inquire into the
internal affairs of the Dawoodi Bohra
Mushm community;

(b) whether Muslim leaders have
urged the Prime Minister to inter-
vene in this regard; and

(c) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
“THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)* (a)
Yes, Sir.

(b) Representations have been re-
ceived by the Prime Minister in this
behalf.

(e) No such Commission has been
appointed by Govermnment. Govern-
ment cannot prevent a mnon-official
‘body from taking up, on its own, study
«of a secial problem,

Setting op of Small and Indus-
trits in Rural Areas by Big Bpsiness

(a) the number of nmew industries
set up during the months of April,
1077 to November, 1977 in the various
parts of the country;

(b) if so, whether these industries
were set up by the big business
houses or by the small industrialists;
and

(¢) the sector in which these indus.
tries have been set up?

THE MINISTRY OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Based on dala received from the
State Directors of Industries, total
number of SSI units, under the pur-
view of SIDO, registered from April,
1877 to September, 1977 is about 6,000
These figures are not final ang will get
revised when complete reports are
received.

(b) Information not available.

(c) The SSI units mentioned in the
Part A of the question have been sct
up in the Small Scale Sector.

Scheme of Issuing Licences tv Unem.
ployed Graduates

1326. SHRI 0. V. ALAGESAN: Will
the Minister or INDUSTRY be pleased
to state:

(a) whether the scheme of helping
the unemployed graduates for setting
up the industries in small gcale has
been suspended by the new Govevrn-
ment; and

(b) if so, the reasons therefor, if
net, how many unemploysd graduates
were given licences to set up the in-
dustries during the last gix months?
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THE MINISTRY OF INDUSTRY
(SHRI GEQRGE FERNANDES): (a)
"The scheme for the educated unem-
played was discontinued after 1975-76,
The new Government will be reviv-
ing the scheme in the current financial
year.

(b) Does not arise as the gscheme

was not in existence during the last
six months.

Grant of Permits to Minl Buses in
Delhj

1327, DR. MURLI MANOHAR
JOSHI: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
1o state:

(a) whether Government have en-
«quired inlo the irregularities in 1he
grant of permits to mini buses in
Delhi under the Graduate Unemployed
Scheme and other such schemeg in
1875, 1976 and till March, 1877;

(b) if so, the result thereof; and

(c) whether Government are aware
of the public complaints of over-
<rowding, overspeeding and uncivil
behaviour by the mini bus operators
and if so, what steps are being taken
to bring order in this regard?

THE MINISTER OF STATE IN
‘CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b) Delhi
Administration have informeg that in-
quiries are under way. The Shah
Commission is looking into the com-
plaints concerning allotment of Mini
Buses under the Unemployed Gradu-
ates Scheme,

(c) Yes. From time to time permits

are also challanad by Superintendent
of Police (Traffic) and Deputy S.P.
g-;f-hgoxﬂtemmmho!mmﬂ.

Investment in Agriculture and Indus-
try Sectors to0 solve Unemploymesi
during Sixth Plan

1328, SHRI PRASANNBHAI
MEHTA;
DR, HENRY AUSTIN:
SHRI HUKAMDEO NARAIN
YADAV:

Will {he Minister of FPLANNING be
Pieased 1o stale:

(a) whether the Planning Com-
mission is of the view that solution
to unemployment is to be found in
the unorganised sectors in agriculture
and industry, where about 260 millions
jobless hang around;

(b) if so, whether the Planning
Commission is considering to step uwp
investments in these two sectors
during the Sixth Five Year Plan

beginning next year;

(¢) the industries being proposed
for both the sectors; and

(d) how many jobs are expected to
be created in these two gectorg during
the Sixth Plan?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). The
next Five Year Plan is currently
under formulation. Detalls relating to
the sectors in which  additional
employment opportunities would be
found the investments in these sec.
tors and the likely generation of emp-
loyment will be indicated in the Plan
document.

Hindusian Shipyard, Vishakhapatnam

1820. SHRI PRASANNBHAI MEH.
TA: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the Hindustan Ship-
yard at Vishakhapatner has eubmit-
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ted a Rs. 88 crore project for adding
a long building dock and improving
sectiona] fabrication facilities in the
workshop;

(b) if so, whether Government
have accepted the proposal;

(¢) whether Hindustan Shipyard
plan to step up production; and

(d) it so, the main details of the
same?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The proposal is under examina-
tion.

(c) Yes, Sir.

(d) 'The British Consultants, who
were engaged to carry out a study and
make appropriate recommendations
for development and modernisation of
the Shipyard, have suggested three
alternative schemes to increase pro-
duction o 8 and 6} ‘Pioneer’ class
ships of 21,500 DWT each per annum,
depending on the alternative chosen.

Manufacture of Electronic Watches

1330. SHRI K. A. RAJAN: Will the
the Minister of ELECTRONICS be
pleased to state:

(a) whether the Kerala State Elec-
tronic Development Corporation has
a proposal under consideration to
manufacture electronic watches in the
country;

(b) whether the said Corporation
has approached the Centre for obtain-
ing approval to this scheme; and

(c) if so, the details of the scheme
and Centre's decision thereon?
THE PRIME MINISTER
MORARJI DESAI): (a)

(b) Yes, Sir.

it) ¥/ Wersdn Sule Eecronies
Development Corporation applied in

(SHRI
Yes, Sir.
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August, 1077 for the manufacture of

about Rs. 38 lakhs in the form of
imported capital goods. The proposal
is under consideration of Government.

Shipyards in the Couniry

1331. SHRI K. A. RAJAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are con-

(b) if so, which are the projects
now under Government’s considera-
tion and what steps have been taken
thereon?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). It has
been decided to get Detailed Project
Report prepared by foreign consultants
for two sites, vz, Hajira in Guja-
rat and Paradip in Orissa, for estal-
lishment of a ship-building yard for
construction of ships ranging between
36000 and 60000 DWT. A final deci-
sion regarding establishment of new
shipyard/shipyards will be taken only
after receipt of the Detailed Project
Report.

wgrefa fwr o we qfn oc fee

1332. &t IWE : ¥y At Wi
WO Hefl g awr A pr w6 v

(w) wav gTwTT AgrefT Fw w1
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Neutron Bomb

1333. SHRI SAMAR GUHA: Wil
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether AEC have got sclentific
fact about the technique of detonation
and the nature and effect of blast of
Neutron Bomb;

(b) if so, facts thereabout:

(c) the facts about the basic differ-
ences between nuclear, thermonuclear
and neutron bombs;

(d) the countries which possess the
techniques of detonation of neutron
bomb and the facts about expiocsion
of neutron bombs, so far, caused, by
such countrieg and the amount of
stockpile of nuclear fuels wused for
neutrvn bomb in the hands of these
countries;

(e) whether the technique of explo-
sion of neutron bomb can be used for
peaceful development purposes; and

(1) if so, facts thereabout?

THE PRIME MINISTER (SHRI
MORARAJI DESAI) (a) to (d). No
authentic information or scientific de-
tails are avallable about the neutron
bomb. It would appear from news-
paper reports to be a weapon which
kills by using high neutron doses but
produces relatively small blast effects,

2560 LB —6

thus minimiging damage to buildings
and other structures. There are two
types of nuclear explosives—pure fis-
sion explosives In which the energy
release is by fission of uranium or
plutonium isotopes, and thermonuclear
explosives in which the energy release
is substantially by fusion of hydrogen
isolopes although the trigger is a fis-
sion gystem. The exact nature of the
neutron bomb has not been revealed
cut since it is said that it does not
produce significant radioactive fallout,
it presumably deriver its energy re-
lease from fusion.

(e) and (f). No material Ig avail-
able in scientific literature regarding
peaceful applications of the neutron
bomb. But since it is expected to
produce a large number of neutrons,
it can presumably be used for breed-
ing of nuclear fissile material and for
other sclentific experiments. Since it
ig said to produce low blast effects,
containment of an underground ex-
plosion should be comparatively easy
which is an advantage from the point
of view of peaceful applications.

1334. SBHRI DURGA CHAND:
SHRI SURENDRA BIKRAM:

Will the Minister of DEFENCE be
pleased to state:

(a) the details of various schemes
for which the Central Government
sanctioned finances to the State Gav-
ernments for the rehabilitation of ex-
servicemen, widows of ex-servicemen,
and war widows;

(b) the amount sanctioned to each
State Government under the schemes
referred to above during the last three
years year-wise; and

(e) the criterion followed in sanc-
* tioning and financing these schemes
tor the various State Governments?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF SHER SINGH) (a) to (c)
Financial as<istance to State Govern
ments for welfare and rehabilitation
of ex-servicemen, their dependents and
war widows 1s given from  Central
Welfare Funds wz, Special Fund for
Reconstruction and Rehabibtation of
Ex servicemen and Post War Services
Reconstruction Fund instituted for
the purpose No scheme for rehabili
tation of ex servicemen and war
widows 1s financed directly from the
Central Government Funds

2 There 15 a lund in each State
corresponding to the Central Welfare
Funds The State Fundy; have been
established out of grants from the
Central Funds The State Welfare
Funds are augmented to the extent
possible Requests from the State
Governments for augmentation are
accepted only 1f they make a walch
ing contmbution A stalement show
ing the amounts given to cach State
Government during the last three
years 18 given 1n Statement ‘I lad
on the Table of the House | Placed
wn Labrary Sec No LTI 1161/77]

3 IL has now been decided that the
corpus of the funds 1s to be kept intact
and that only the interest earned from
the invesiment of the State Welfare
Funds should be utilised in accord
ance with the objects of the funds

4 In addition the expenditure on
the establishment and maintenance of
Zila Salmk Boards 15 shared between
the Centre and the State in the ratio
of 5050 A statement showng State
wise allocation of fund= for the main
tenance of Zila Saimk Boards in the
country, during the last three years 1s
at stalement ‘II' laxd on the Table of
the House [Placed in Library See
No LT 1161/17]

5 The basis for calculating the Sta
tes' share for augmenting State Wel
fare Funds s the number of serving
personnel in the Armed Forces rec-
ruited from the respective States/
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Unilon Territories on the first day of
the year in which the allocation s
made
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Losses in the Shipping Corporation of
India

1340, DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether the Shipping Corpora-
tion of India have been showing losses
for the last two years;

(b) whether the administrative ex-
penditure has been increasing and
profitability of the Corporation is de-
creasing; and

(¢) if so, the reasons therefor and
what steps Government propose to
take to make it viable?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (e) No, Bir.

(b) Although administralive expen-
ses have gone up in absolute terms
when expressed ag percentage to Oper
rating expenses or operating earnings,
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these have gone down. Similarly,
gross profit of the Company has in-
creaseq from year to year, hut the net
profit has gone down due to provision
of higher interest charges, depreciation
on new acquisitions, and slump in the
freight market.

(c) Does not arise.
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Misuse of Funds for Dredging River
Hooghly

1342, SHR1 SURENDRA BIKRAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to stale:

(a) whether there has been any
misuse of funds allocateg for dredg-
ing of the river Hooghly; and

(b) if so, the names of the persons
responsible and action taken in this
regard?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Government 18
not aware of any misuse of funds al-
located for dredging of the river
Hooghly,

(b) Doeg not arise.

Permission to Multinational Com.
panieg to diversify Production
Activities

1343. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the details of policy and condi-
tions lald down for granting permis-
sion to multinational companies to di-
versify their production activities;

(b) the names of companies who
have 80 far been given permission and
the details thereof; and

() the nature of their original
:::m-mmmo:um-
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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) to
(c). In terms of the existing industrial
licensing policy, undertakings owned
by foreign companies, their branches op
subsidiaries or by companies in respect
of which more than 40 per cent of the
pald up capital is held directly or in-
directly by foreign companies, thewr
branches or subsidiaries or by loreign
nationalg or non resident Indans, are
required to obtain industrial licences
irrespeclive of the level of investments
made by these undertakings. The exist-
ing policy further lays down that
foreign companies are eligible to parh-
cipate in 19 specified groups of indust-
nes. They are also entitled to invest
in other industries where oroduction
is predominantly for exports. Their
investments are subject to the “guide-
lineg on the dilution of forelgn equity”
and examineq with special reference to
technological aspects, export possibili-
ties and the overall effect on the
balance of payments.

Government have also announced
from time to time special facilities for
diversification in certain scheduled
industries according to which under-
takings holding industrial licences are
permitted to diversify Into specified
lines of manufacture within the over-
all licenced capacity of the undertak-
ings. Proposals from foreign com-
panies fo avail of this facility are con-
sidered on merits.

During the years 1876 and 1877 (upto
September, 1977) 26 industrial licences
anq 18 letters of intent under the In-
dustries (Development and Regula-
tion) Act, 1951 were issued to forelgn
companies for the manufacture of new
articles, These relate to scheduled
i{ndustries viz. Metallurgical Industries,
Electrical Equipment, Industrial Machi-
nery, Machine Tools, Chemicals, Drugs
and Pharmaceuticals, Food Processing
Industry ete. The details of Jetters of
intent and LLs including names of
{ndustries and location etc. are belng
published in wWeekly Bulletin of In-
dustrial Licences, Import Licences end
Fxport Licences" ‘Indlan Trade -To'.ll.":
nal”, “Journal of Industry and Trade'

and “Monthly list of letiers of Inlent
and Industrial Licences”. Copies of
these publications are avallable in the
Parliament Library.

Licences granted to Multinationals

1344. SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY be
plea ed to state:

(a) what is the number of licen-
ces granted/extended to multinatio-
nals/subsidiaries operating in the
country since the new Government
came to power at the Centre; and

(b) what is the policy of the Gov-
ernment towards the multinational
Corporation in the country?

THE MINISTER OF INDUSTRY
(SIIRI GEORGE FERNANDES): (a) 12
industrial licences were granted to
foreign majority companies subsidia-
rieg under the Industries {Develop-
ment and Regulation) Act, 1951 auring
April—September, 1077. '

(b) As per the existing policy an=
nounced vide the Indusiria Licensing
Policy statement of 2nd February,
1073. “Foreign concerns and subsidia-
ries and branches of foreign companies
will be eligible to participate in the
industries specified In Appendix 1 (to
the press note) along with other ap-
plicants but will ordinarily be excluded
from the industrieg not included in this
list. They will also be entitled to In-
vest in industries where production i
predominantly for exports. Thewr in-
vestment will be subject as hitherto
to the ‘guidelines on the dilution of
foreign equity’ ang will be examined
with special reference to technological
aspects, export possibilities and the
over-all effect on the balance of pay-
ments".

Legisiation on Cine Artistes

1345. SHRI C. K. CHANDRAPPAN:
Wil the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government propo#é
to bring a Bill on Cine Artistes; and
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(b) ig so, the salient features and
objective thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) The details of the proposed legis-
lation are yet to be finalised in consul-
tation with wvarivug intercsis concern-
ed.

Legisiation to check sale of Spurious
Liquor

1346. SHRI ANANT DAVE:
SHRI SHANKERSINHJ] VAG-
HELA:

Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) the efforts made so far to enact
a legislation providing gevere punish-
ment to the persong selling spurious
or adulterated liquor in the country
which takes the life of people;

(b, the total number of people
died cf consuming spurious liquor in
the country State-wise during the
last tnree years; and

(c) the number of persons arrested
in this connection and the action taken
s0 far against them ang the sort of
punishment awarded to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The Central Government hag not made
any efforts to pass legislation concern-
ing spurious liquor since the suhject
of intoxicating liquor is allocated to
the State vide Entry 8 of List II—
State List of the Seventh Schedule and
as under Article 246 (3) of the Constl-
tution, the Legislature of any State hag
exclusive power to make laws for such
State or any part thereof in respect of
any of the matters enumerated in List
II in the Seventh Schedule;

(b) ang (c). The requisite informa-
tion {s being collected and will be
placed on the Table of the TTouse as
soon as possible.

Road Accidents in Delhi

1347. SHRI M. RAM GOPAL RED-
DY: Will the Minister of JIOME AF-
FAIRS be pleased to state:

(a) whether road accidents in
Delhi are more ag compared to Bom-
bay and Calcutta; and

(b) if so, the reasons therefor and
remedial measures proposed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (&)
and (b). No, Sir. Road accidenis in
Delhi are less as compared to Bom-
bay ang Calcutta, in proportion to the
number of vehicleg and total road
mileage. -

Recruitment Drive by Naga Rebels

1348. SHRI M. RAM GOPAL RED-
DY: Will the Minister of HOME AF-
FAIRS be pleased to state;

(a) whether Naga rebels have laun-
ched a massive drive to recruit young
men and women to its armed wing;
and

(b) if so, the steps taken by Gov-
ernment to check these activities?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
No Sir. The Government have po guch
information.,

(b) Does not arise.

Reorganisation of CSIR

1349. SHRI M. RAM GOPAL
REDDY:
SHRI D. D. DESAIL:

Will the Minister of PLANNING be
pleased to state:

(a) whether Government propose
to reorganise Council of Scientific and
Industrial Research; and

(b) if so, the main features thereof?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (2) Yes, Sir.

(b) A copy of the Press communi-
que dated 20fh August, 1977 issued by
the Government of India giving main
features of the reorganisation of the
CSIR ig laid on the Table of the House,
[Placed in Library, See No. LT-1162/
7.

Release of Priya Scooters instead of
Bajaj Scooters

1350. SHRI SHIV SAMFATI RAM:
Will the Minisier of INDUSTRY be

pleased to state:

(a) whether Government have
taken a decision to release only PRIYA
Scooters to its employees and Mem-
bers of Parliament;

(b) the total production of BAJAJ
scooters every year and the reasons
for discontinuing supply of Bajaj to
these categories of persons mentioned
in (a) above; and

(c) the categories of persons to
whom the BAJAJ scooters are being
released at present?

THE MINISTER OP STATE IN THE
MINISTRY OF INDUSTRY (KUMARI
ABHA MAITI): (a) and (b), The allot-
ment of Bajaj-150 scooters as stop-
ped with effect from 1-1-1877 to Gov-
ernment employees and Members of
Parliament to reduce the waiting
period for allotment to foreign ex-
change earners and the general public.

The production of Bajaj secvoters
during the last few years has Feen as
under:

Year Production
1974 3 . % 55,129 nos.
wrs . - 60,743 nos.
1976 . . 89,088 nos.
1977 (upto October) . 66,769 nos.

(c) Bajaj-150 scooters are being re-
leased at present to the general public
who have booked their orders with the
dealers and also to those who ace still
holding permits issued by the Covern-
ment earlier against foreign exchange.
Bajaj-Chetak scooters are being re-
leased against foreign exchange re-
mittanees only,

Perspective Plan in Space Explora-
tion

1351. SHRI D. D. DESAI: Will the
Mimster of SPACE be pleased to
stale:

(a) whether Government have pre-
pared any perspective action plan n
space exploration for the next five
years; and

(b) if so, the main features there-
?

THE PRIME MINISTER (SIIRI
MORARJI DESAI): (a) Yes, Sir. Pro-
posals for the next five year plan for
1978—83 have Leen presented to the
Working Group constituted by the
Planning Commission.

(b) The full details of the plans will
be finalised in the next few months
only after the Planning Commission
hos taken a view. The basic thrust
proposed in the space programme for
the next flve yearg would be to com-
plete the ongoing projects and to orient
the space programme towards opera-
tional applications missions.

Research conducted by the Directorate
General of Technloal Development for
making use of Industrial Wastes

1352. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of INDUST-
RY be pleaséd to state:

(a) whether any research has re-
cently been canducted by the Diree-
torate General of Technical

(b) if 50, bread outlines of e
research mads; and
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(c) whether Government propose
to formulate any scheme for making
use of industrial wastes in the coun-
try; and if not, the reasens thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a) to
(¢). The Government hag imtiated
several schemes intended to atilise pro-
cesg Indusirial wastes/scraps. A nums-
ber of units have been set up on re-
cyeling of waste products or scrap. The
more important of the areas are:—

(1) Recovery and utilisation of
waste producis and bye-products in
aluminium industry;

(2) Recovery of caprolactum from
nylon waste;

(3) Production of electrolylic man-
ganese dioxide and manganese sul-
phite monohydrate using waste
liquor of Travancore Titanjum pro-
ducts;

(4) Use of molasses instead of im-
ported calcium citrate for manufac-
ture of citric acid;

(5) Recovery of argon and ammo-
nia from purge gases of ammonia
plarit in fertilizer industry,

(6) Utilisation of begasse for
making paper;

(7) Manufacture of Portland Blast
furnace slag cement and puszolana
cement by utilising industrial wastes
like blast-furnace slag and fly-ash;
and

(8) Recovery of fluorine from
waste gaseg in fertilizer factories for
making aluminium fluoride.

More recently, the Government has,
through formation of Technical Com-
mittee on Material Conservation, given
an added fillip to utilisation of indust-
rial wastes In the ferrous and non-
ferrous industries.

In the Directorate General of Tech-
nical Development, a Division concern-
ed with Material Conservation has
taken initiatives for coordination of
R & D programmeg in CSIR and aoe-
demic institutions gn materiadl

vitien tciwiing veeycting, ‘tedhouiofy

induction and othey exercises intended
{o encourage more effective utllisation
of industrial wastes and effluents,

Loss of Production sustaineq by
various Industries due to strike

1353. SHRI D. G. GAWAI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the strike in the Gomia
Explosives Factory still continues, if

so, the date when the strike started;

“(b) the consequent effect on the
various industries due to the strike in
Gomia Explosives Factory;

(c) the loss of production sustained
by various industries due to this strike;
and

(d) the efforts made to get the
strike called off and the steps taken o1
proposed to be taken to meet the de-
mands of workers go as to avert strik.
es in future in industries?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir. The strike in the Gomia Fac-
tory of M/s. Indian Explosiveg Limit-
ed which started on 20-9-1977 was cal-
led off by the workers on 26-10-1077.

(b) and (c). Explogives are an essen-
tial input in the mining of coal, iron
and other ores, building of roads in
hills, jrrigation dams and canals ete.
Non-availability of adequate quantity
of explodives consequent on the strike
in the Gomia factory had some adverse
effect on the production of the mining
sector especially coal.

(d) The strike was called off at the
intervention of the Blhar State Indust-
rial Relations Machinery and the State
Chief Minister. The Government has
been assured by the management Of
Indian Explosiveg Lid., that all reason-
sble demands of the workers will be
sympathetically considered.
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Appointment of All Indis Jail Reforms
Commission

1354. SHRI R. K. MHALGI: Wil| the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
under consideration a proposal to

appoint an All India Jail Reforms
Commission;

(b) if so, when it is likely to he
appointed and terms of reference
thereof; and

(c) whether it is a fact that there
is a strong demand from the Member<
of Parliament to have such Commis.
sion’s appointment early?

THE MINISTER OF STATE I THE
MINISTRY OF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): (a)
No, Sir.

(b) Question does not arise.

(¢) The question of appointment of &
Jail Reformg Commssion has been
raised by some Members of Parliament
in the past. Government's yicw has
been that the problems facing jail
administration and their solutions are
too well-known as brought out by
some of the studies carried out by Ex-
pert Groups. The last such zroup was
appointed in October, 1972 and it had
submitted its report in December, 1973.
No useful purpose is, therefore, likely
to be served by appointing such a
Commission.

Pemonstration by the Supervisory
Staft of Ordinance Factorles

1355. SHRI R K. MHALGI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether supervisory staff of
ordnance factories all over India stag-
ed a peaceful demonstration for some
days in the first week of August, 1977

or s0;
(b) if =0, what were the demands;
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(¢) whether the sald demands and
the representation by the said super-
visory staff are being re-examined; if
8o, since when;

(d) whether Government have
taken any decision in the matter; if
g0, facts thercof; and

(e) it not, when the decision is
likely to be reached?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) The demands mainly related fo
upwarg revision of the revised pay-
scales of the Supervisory Staff in
Ordnance Factories announced by the
Government on 10-5-1877 and giving
retrospective effect (o the revised pay-
scales.

(¢) and (d). The demands have
been examineq ang orders regarding
turther revision of the pay-scales for
certain categories were issued on 2-11-
1877.

(e) Does not arise,

Ashok Mehta Committee for Improve-
ment of Ehadi ang Village Industries

1356. SHRI K. N. DASGUPTA: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the recommendations
of the Ashok Mehta Committee for
improvement of Khadi and Village
Industries have been implemented;
and

(b) if not, the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FHRNANDES): (a)
The Government have ac-
cepted most of the recommendations
made by the Ashok Mehta Committee
and they are being implemented. The
recommendations made by the
mittee in respect of changeg in
structure of the Khadl ang Village
dustries Commission were not accept-
ed as the Government, after carefully

7§48
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considering the recommendations,
came to the conclusion that it is mop-
portune to effect any radical changes in
the present structure of Khadi and Vil-
lage Industries Commission, The Gov-
ernment have, however, accepted the
main theme of the Committee’s recom-
mendations regarding the need for im=-
proving the efficlency of the present
organisation. Steps have already been
initiated to achieve this objective.
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Steps to cover up the Whole Couniry
with T.V. Facilities

1359. SBHRI RAMANAND TIWARY:
Wil the Minister of INFORMATION
AND BROADCASTING be vleased to
state:

(a) the areas/States covered by
television facilities and centres;

(b) the steps taken or proposed to
be taken to cover other areas particul-
arly hilly and remote areas; and

(c) the time by which all the left
out areas are likely to be covered with
television facilities?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The following areas/
States are covered by Television faci-
Jties at present:

Areas States

1. Delhi 5 . Delhi
2. Bombay & Poona Maharashtra

3. Srinagar . Jammu and Ka I nr
4. Amritsar . Punjab
5. Calcitta , West Dengal
6. Madras Tamil Nadu
7. Lucknow, Mus-  Uttar Pradesh
8. nmiud Andhra Pradeel.
9. Jaipur Rajasthan
10. Raipur ., ., Madhya Pradesh
11, Gulbarga . Karnataka
12. Fij. . Guijarat
(b) and (c). SITE On-Going trans~
mitters at Sambalpur (Orissa) and

Muzaffarpur (Bihar), a TV Centre at
Jullundur (Punjab) and a TV rclay
transmitter at Kanpur (UP.) are now
under Installation. Work is also on
hand to set up permanent TV fowers
at Calcutta and Lucknow which would
increase the service range of the
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existing transmitiers at these places.
It is also proposed to increase the
power of the existing transmitter in
Delhi and instal a higher tower. Pro-
posals for further expansion of TV
facllities during the next Plan are being
formulated but their implementation
will depend upon technical feasibility,
avallability of resources and alloca-
tion of priorities by the Planning Com-~
mission.
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T a8 ¥ A g AT
29. gy ¥y, . 3. 14 4.4 6.06
30. 9= : 0.01 — —
31. Aqrer ’ . 4.00 — —
32 fmawisToaT adr g . — 3.6 e

3. 1971 % FATAT & VAT @I B G Wil 177 G607 A7 §&4T 28,84, 804
g wrwdidrg QAU oW, fEomEsT A 10. 2 Nhwa @

4. Fwew JAs F qoER wreR aqT 9 35 ¥ wrve ¥ fagre o1 yfv wiv
v Ttk amy ¥ eaet ear Frafafer 8 o—

qET gais
wfawma T st e
qqyT . 2.32 15 Fo o Hlo 4.25 9
" 5.40 8
AT . 2.3 14 dfrw 4.7 7
gy 3.2 11 agéfs 6.3 6
oPrE W AT TR W weRt AT S T (o o e

9T HAATH Wy
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fw 17 T granfes, ofas o
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1. &frw . . 87§
2. fy-grearfyw /fa-ga-

few ‘ ‘ 74
3. granfgs . 3,804
4. qifers ‘ . 1,566
5. wifew ; . 4,993

6 ww fraawifew qw . 2,0 11
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aaTaTCa T [frgawifas  qEl wY
gefr T 9C gAAr F IIEeH
waa & faq frefafes st «r
ey —

(1) weardr s 9 5 Nfawme
v 7% ger faar mar § foaw
"HAEEY HIATAT HEATS ®T 200
w9u sfa AifgF evawr 1

(2) erf v fafr & o 97
AT w1, faaer gey aw '
FHGAI T F AT AFAE, &
wTaTa FT qAaw amar 25 difew @
Fuzw 1o Hfgwr a7 sdrwE &0
T IR gTE &7 e qeq w1 e
fadrase G2 awraTCIEY w1 fawT & )

(3) maardy wvra mraea Aifa
1977-1978 & WATL 37 FWTHTE-
e, foraet gwardt wfoad 300 Hifew
A aw 8, w1 ag fawey farmar g 5
& wodr gyt o owar W fr
fw Jq1 sraraTdt sor, o g T 9T
I R, T IR L)

(4) Tor = fam, o we-
TR FE FT AT FAT &, WA
At 9x femfas wqErw B g
t

Setting up of 200 Mini Cement Plants

1363. SHRI SAUGATA ROY: Will
the Minister of INDUSTRY be pleased
1o state:

(a) whether Government plan to
set up 200 mini cement plants in Pub-
lic and Private sector;

(b) if so, details of the plan; and

(c) reaction of the private sector
o' the plan?

THE MINISTER OF INDUSTRY
(SHR1 GEORGE FERNANDES): (a) to
(¢). One of the severa] measures
under consideration of the Govern-
ment to increase cement production
rapidly in the country is the setting
ur of mini cement plants, especially
in remote or backward areas and for
working smaller deposits of lime-
stone. The Cement Research Institute’
has identified 43 potentiul sites in 19
States for establishment of mini
cément plants, The Cement Research
Institute has already taken up the
preparation of a Detailed Project
Report for the establishment of a
mini cement plant at Nimi in Nage-
land. Government are also evalua-
ting an offer of technical know-how
received from West Germany for a
new mini cement plant process. The
reaction of the Private Sector to the
concept of the mini cement plants is
fevourable,

Cyclotron Atom Smasher at Caleutta

1364. SHRI SHANKERSINHJI
VAGHELA: Will the Minister of
ATOMIC ENERGY be pleased to
state:

(a) the stage at which the com-
missioning of Rs, 10 crore Cyclotron
Atom Smasher of Calcutta stands at
present; \

(b) the position regarding avail-
ability of electricity to the cyclotron
facility;

(c) whether the stable power is not
available; and

(d) if so, the reaction of Govern-
ment and efforts made to improve the
situation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The vari-
able Energy Cyclotron became opera-
tional on 16th June, 1977 when the
internal beam wus obtained, A further

programme to obtain the external
beam is now taken up.

(b) As stable and umntlerrupted
power supply is not available in the
Salt Lake Area during day time,
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arrangements are being made witn
West Bengal State Electricity Board to
lay separete underground cable from
the sub-station to the Cyclotron
facility. This work is expected to take

12-18 months, The power supply posi-
tion is likely to improve afier that.

.Multl-Purpose Geo-Stationary Batellite

1365. SHRI O, P, TYAGI: Will the
Minijster of SPACE be pleased to
state:

(a) whether it has been decided to
buy a multi.purpose geo-stationary
satellite to be called the Indian Na-
tiona] Satellite (INSAT-—1);

(b) what purpose will this satellite
serve; and

(c) what will be its price?
THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) Initially, the satellite will be
used mainly for telecommunications
and meteorology services. It shal’
algp have television programme dis-
tnbution and broadcasting capabilities.

(¢) The price will be known only
after tenders are received and evaluat-
ed.

wwraiata farg & fd steemee

1366. S wtodlo wmy :
oft g A oW Ay

#q7 Mg Holl qZ FAT BT FO HR

(%) = wfe sar &, 9 wyg-
war wifx ddr grnfos  qowat w1
A& w7 §, AT w7 & fad qRTC
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mframare avw & @ go Of o
wfr € SIS ¥ STOT TR g
g.wm&maﬁ:ﬁr
duwr 1 Faha wr E |

() @gfre &ro miwamaTe T¥H
& fert wfi ¥ gvwewar o finfc
w § o gt e v o fnd
wear § fis dm wE a3 w finde
T § e vy Frvtw s
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®1 gr & &7 wrar § gqar fde &
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t; W

(7) & frdEY =1 qemT vt &
fadt goeC gror WAT wEw vEry W

e

ng wwrwa #§ Tow WAt (st wite
oW qew) (5] & (7). sotEa
1 oA FY AT G § W aquedre
a9 & T I 7@ &¥ AT |

Central Police Commission

1370. SHRI YASHWANT BOROLE:
SMT. PARVATHI KRISH-
NAN:
SHRI G, S. REDDY;
SHRI UGRASEN

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether it 13 intended to set
up a Central Police Comnmussion to
bring about certamn basic reforms in
Police Administration jn the country;
and

(b) if se, the steps taken in thig re-
gard so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b), It has been decided to
set up a Nutional Police Commission,
A statement in this regard has already
been made on the floor of the House
on 15th November, 1977.

Study of Sciemce by Employees of
C.S.LR.

1371. SHRI P. K. KODIYAN: Wil
the Minister of PLANNING be pleased
to state:

(a) whether Government's atten-
tion hag been drawn to a news item
published in Times of India dated
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2nd September, 1077 (New Delhi)
under the caption ‘2000 pseudo-scien-
tists in CSIR’;

(b) whether 2000 employees of the
Council of Scientific and Industrial
Research officially designated as
‘Scientists’ have never gtudied science;
and

(c) i so, Government reaction
thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (c), Information js being
collected from the National Labora-
tories/Institutes of the CSIR and the
result of the examination will be com-
municated to the Honourable Member.

Memorandum from the Coca-Cola
Workers for Natiomalisatiom of Soft
Drink Factorieg

1372. SHRI P. K. KODIYAN: Wwill
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have
received a memorandum from the
Coca-Cola Workerg Union listing some
of their important demands like na-
tionalisation of soft drink factories;
and

(b) it so, the detaily and Govern-
ment’s reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The Coco-Cola Workers' Union
submiited a memorandum on 27th
September, 1877 alleging that M/s.
Pure Drinks Limited were victimising
workers belonging to the Union and
pleading for nationalisation of the
Company., Another batch of
umployees of the Company have sent
telegrams to the Government opposing
the move. Government do not have
any proposa] for nationalising com-
panies manufacturing beverages in
the private sector. Labour
in such companies have to be settled

Statehood for Delhi

1373, SHRI P. K, KODIYAN:
SHRI VASANT SATHE:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the resolution
passed unanimously by the Metropo-
litan Council, Delhj demanding full
statehood and an Assembly for Delhi;
and

4

(b) if so, the detaily and Govern-
ment’s decision thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
ta) Yes Sir.

(b) The matter is under considera-
tion. - N

Task Force Employees of M.E.S. Port
Blatr

1374. SHRI MANORANJAN BHA-
KTA: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government are aware
of the representations made by the
Task Force employees of M.E.S. Port
Blair regarding their long pending
grievances; and if so, what are their
grievances; and

(b) what action Government pro-
pose to take to solve their grievances?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM):
(a) Yes, Sir. The grievances relate
to pay and Allowances, Dearness
Allowance, Sea Passage, Children
cducation allowance, Accommodation,
Workmen's compensation and so on.

{b) A statement showing the action
taken to resolve the grievances is
attached. The remmining grievances
are expected to be solved after the
question of absorption of these em-

stablishment is
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A—Action taken to resolve the
grievances of tradesmen is shown
below: —

(1) Payment of arrears of pay under
Revised Pay Scales 1973 for the
period from lst January, 1973 to
30th November, 1075,

According to terms of service, these
personnel are entitled to pay under
Revised Pay Scalcs 1960 as amended.
The Third Pay Commission's recom-
mendations are npot automatically
applicable to employees on contract.
On further consideration, the Revised
Pay Scales 1873 have been sanctioned
to them with effect from 1st December,
1975. The demand for retrospective
effect from 1st January, 1873 has not

been agreed to
(ii) Sea Passage

Provision exists in the terms of
service for grant of sea passage once
a year. This was not admitted as the
tradesmen refused to renew the ugree.
ments and claimed unilaterally that
they were regular gmployees by virtue
of long service. This plea was not
accepted by the local authorities who
insisted on the agreements being
renewed to meet audit requirements.
The employees have since renewed
the sgreements and the sea pussage
concession is no longer denied to them.

(iii) Aecommodation (Temporary
hutments)

The repairs to temporary hutments
are  being attended to, These are
mostly completed. Provision of water
taps and area lighting are also in hand.

(iv) Welfare Committee
Welfare Committee is functioning.

(v) Special pay on posting (o
KOMORTO island

Specia] compensatory allowance is °

admissible at the rate of 33-1/3 per

is no change in the entitlement. Gov-
ernment sanction exists for increased
rates of compensatory allowance for
Komorto island for regular employees,
which is not applicable to task force
employees engaged on contract basis.
When the proposal for regular absorp-
tion of the task force employees is
decided, the higher rate of allowance
will be admissible to them.

(vi) Grant of Dearness Allowance to
re-employed pensioners by pengion
paying authorities

Re-employed pensioners are given

Dearness Allowance and Additional

Dearness Allowance attached to their

pay.

(vii) Workmens' Compensation

Workmen's compensation is admis-
sible and is being paid according to
Workmens' Compensation Act, 1923,

B—Action taken to resolve the gri-
evances of Mazdoors is shown
below: —

(i) Arrears of Additional
Allowance
The question of payment to main-
land recruits is under examinution,
(ii) Sea Passage

Admisgibility has since been clari-
fled and instructions jssued to admit
the same by amending the agreement.

Dearness

(iii) Leave to Visit mainland

This has since been clarified to the
local mudit authorities and will be
admitted by amending the agreement.

(iv) Accommodation
hutments)

The repairs to temporary hutments
are being atiended to. These are
mostly completed. Provision of water
faps and area lighting are also on
hand,

(v) Welfare Committee
Welfare Committee is functioning.

(Temporary
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(vi) Re-employed pensioners

Re-employed pensioners are given
Dearness Allowance and Additional
Dearness Allowance attached to their

pay.
(vil) Workmen’s Compensation

Workmens®" compensttion is admis-
sible and is being paid according to
Workmens' Compensation Act, 1928,

Dry Dock at Port Blair

1375. SHRI MANORANJAN BHA-
KTA: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(a) whether Government are aware
about the urgent need of constructing
a Dry Dock at Port Blair and if so,
what action hag been taken; and

(b) whether Government have any
scheme to have ship repairing com-
plex in Andaman and Nicobar Is-
lands and if so, the details thereaf?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
CHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a): The proposal
for the consctruction of a dry dock at
Port Blair is under the active con-
sideration of the Government.

(b): A multi-slipway, with 5§ slips,
is presently under construction at
Port Blair which will provide repair-
ing facilities to carts of upto 2.5 m
draft.

Missing Fishing Boat at Car Nicobar

1376. SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(u) whether one fisheries boat
stationed at Car Nicobar (Andaman
and Nicobar Islands) costing a few
lakh of rupees is missing; if so, the
details thereof: and

(b) the action Government propose
te take to fix the responsibility for
such a loss?

mummornanhgm

Rs. 1,46000/- which was stationed at
Car Nicobar gor fishing operations
broke anchor and drifted away into
the high seas on account of strong
storm on 19th August 1977. Efforts
made to search this boat have not
proved of any avail so far.

(b) The Andaman and Nicobar Ad-
ministration had ordered an enquiry
into the circumstances Jeading to this
incident The enquiry report nas
been received and is being examined
by them.

Introduction of Employment Orlented
area Planning

1377, SHRI RAJKESHAR
SINGH:
DR. HENRY AUSTIN:
Will the Minister of PLANNING
be pleased to state:

(a) whether the Planning Commis-
sion has proposed to introduce em-
ployment oriented area Planning for
2000 blocks for the First Five Year
Rolling Plan beginning from Apri
next year; and

(b) if so, the outlines of the propos-
ed area plans and the number of
persons likely to get employment as &
result of plans implementation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (). An
important part of the planning
strategy for the period 1078 to 1088
will consist of the preparation of area
development plans at the block level
with the specific objective of jdentify-
ing and measuring over unemploy-
ment and under-employment in the
mrea and proposing programmes and
policies designed to absorb the sur-
plus labour over a definite time period,
Guidelines for the preparation of such
area plans are being drawn up. It 1s
not possible at this stage to estimate
the amount of employment which
could be created or the investments
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whiehmn;h:mdnmthlh:hd
the urea The tentative target
for the preparation of area plans is to
prepare and launch 2000 such plans
within the next five years.

Sex Education through Film

1378. SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of INFORMA-
TION AND BROADCABTING be
pleased to state:

(a) whether Government propose
to encourage teaching of sex through
films; and

(b) if so, what are the broad guide-
lineg for guch a venture?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L K.
ADVANI): (a) and (b). There is mo
such proposal under consideration of
Government at present.

At wraT & ferd Evitfawe @z
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Forzign Collaboration Agreemests in
1977-78

1381. SHRI VAYALAR RAVI- will
the Minister of INDUSTRY be pleased
to state.

(a) the total number of foreign
collaboration agreements approved
by Government during the first six
monthg of 1877-78 and how does it
compare with the comparative figures
of the previous two years; and

(b) the country-wise break-up of
the firms with which agreements have
been made?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
During the period April 1077 to
September, 1977 a total of 101 foreign
collaboration proposals were approved
as compared to 279 & 271 approved
1976-7T (April, 78 to March, 1) &
1976-76 (April, 75 to March, 76) res-
pectively.

(b) A statement ig attached.
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Stasement

Si. Name of the Country April, 77 April, 76 April, 75
No. to to to
Sept. 77 Murch, 77 March, 76

1. Australia , . . . . . . " . e g 1
2. Austnia PO i g - . . 1 3 1

3- Belgium s e s om ow ; 1 1 4

4. Bermuda " . e i F . % . - : ¥
5 Cinda, | " . i . F . . . . < 4,
6. Cz chwulovakia ; . . . - . 1 s
7+ D=1mnark ] i g % . . 1 5 .

8.FR.C . . 25 57 52
g. Fialaad | 3 . - . T
to, France | 6 17 4
1. G.D.R , 5 B T 5 4
12. Hoag Kong. z L o ¥ ]
13. Hungary . % 5 . . . . 1 % T
14, Holland : § i . . . . . ' 5 2

15, Ttaly . . . . R . . 1 12 q
16. Japan : . . . . . . . ? 10 s
17. Luxembourg . . . . * % . w 1
18. Norway . . " " . . . - . . 2 &

1q. Poland . . % 4 i % . . . e 2 s
a0, Rumania. . . . . . . ¥ . . 4 1
21. Sweden . ¥ . . . . . » . 2 4 4
az. Switzerland . . . . f . . " 23 26

29. Spain . " . . i ; ] f . . 1 v
24. UK. . . . . . . . . . 20 56 56

25. USA. . 3 = 5 . . . . . 9 65 61
26. U.S5.8.R. . . . ' . . . . 1 2 i
27. Yugoslavia T . " " . . e e 1

Toral . . . . . . o1 279 et




Super Tanker Oll Terminal Projoct
Cochin

1882, SHRI VAYALAR RAVIL:
SHRI G. M. BANATWALLA:
SHRI EBRAHIM SULAIMAN

BAIT:

Will the Minister of SHIPPING AND
TRANSFORT be pleased to refer to
the reply given to Starred Question
No. 350 on the 8th July, 1977 and state:

(a) whether Government  have
since taken a decision on the invest-
ment on the Buper Tanker Oil Ter-
mina] Projest at Cochin; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING & TRANSPORT (SHRJ
CHAND RAM): (a) No, Sir.

(b) Does not arise.

Seiting up of Ceniral Power Genera-
tion Project

'l

1384, SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY be pleas-
ed to state:

(a) whether Government are petting
up Central Power Generation Pro-
Jects;

(b) if so, whether they are subsequ.
ently to be handed over to the
State Electricity Boards; and

(e) if so, the conditions as per
which they are to be handed over?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) Yes, Sir.

(b) There is no proposal at present
to hand over the Central Power Gene-
ration Project to the State Electricity
Boards.

(c) Does not arise.
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Seltiay up a Selay Fewer Plant

1385. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government propose to
set up a 10 K W. Solar Power Plsnt;
and

(b) if so, whether it is collaborat-
ing with West Germany in thu
regard?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) A 10 KW
Eolar Fower Plant & being wmatelled
at the Indian Institute of Technology,
Madras as a prototype experimental
demonstration unit.

\b) Yes, Sir. This Power Plant 13
being jointly developed under the
Indo-FRG Technmical Co-operation Pro-
gramme

Super Thermal Plant in Singarull

1386. SHRI SUKHDEQO PRASAD
VERMA Will the Minister of ENERQY
be pleased to state the progress made
80 far in setting up the super thermal
Plant at Smgarauli and the reasons for
the delay in its execution?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): The
construction work for development of
infrastructural facilities for the super
thermal project being executed by the
National Thermal Power Corpora-
tion at Singarauli 18 under progress.
Tenders have also been invited for
the main plant and equipment such as
turbo generators, boilers and trans.
formers The progress of construc
tion hag been speeded up with the
transfer of some of the land of the
U. P. Government to the National
Thermal Power Corperation.

It is expected that with efforl the
original schedule of commissioning of
the first unit of 200 MW by 1881
would be possible to be mointained.
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Setting up of Atonsic Power Plant in
Punjab

1387. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of ATO-
MIC ENERGY be pleased to state:

(a) whether Government of Punjab
have recently requested the Central
CGovernment for setting up ap atomic
power plant in the State in the near
fut'l.l.'l'!; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes Sir.

(b) In the Northern Region of which
Punjab forms a part, Government have
already set up the Rajasthan Atomic
Power Station and work on the establ-
ishment of the Nuclear Power Plant
at Narora i m progress. The establ.
ishment of the third Atomic Power
Stalion in the Northern Refion 18 nnt
considered feasible at this stage.

wquft & wiew wean  fod
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1389. SHRI NAWAB BINGH CHAU-
HAN: Will the Mimster of INFORMA-

July, 1977 regarding fire in sbudios
of Doordarshan, Delhi and state the
progress made in regard to inquiry
being conducted by C.B.I. and the time
by which report thereof is likely to be
submitted?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): The C.B.I., to whom the
case was referred again, stmted in their
reply dated 4-8-1977 that the investi-
gation of an arson case after two ysars
of its occurrence was not likely to
end in any positive result. They also
stated that recently they had taken
up & number of important cases for
investigation and their limited re-
sources had been stretched to the
maximum. They have, tbherefore, ex-
pressed their inability to take up the
investigation of this case.

Crisls of Salt in West Bengal

1390. SHRI M. A. HANNAN ALHAJ:
Will the Minister of INDUSTRY be °
pleased to state:

(a) whether because of fixation of
price of salt only in West Bengal,
there iy a crisis of salt in West Bengal;
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(b) whether Indian Salt Manufse.-
turing Association have also refused
:dmplyﬂaenltonm,ﬁmpm.

(c) what steps Government propose
to take to ensure adequate supply of
salt to West Bengal to meet the re-
quirement, of the public?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
No, Sir

(b) The Indian Salt Manufacturers
Association Bombay have stated that
1t 18 uneconomic to supply salt by sea
to West Bengal at the prices fixed
under the Export Control Act The
matter 18 under consderation

(t) The State Government of West
Bengal had reported shortage of sup
ply of salt during the monthg of July
and August 1977 as a result of Boat
men,/Bargemen Strike and the com
mitments made by the traders to ex-
port salt to Bangladesh In order ‘o
meet the then reported shortage of
supply of salt to West Bengal the Gov
ernment of India had decided to permut
movement of |30,000 tonnes of salt
to Caleutta by all rail route The Gov
ernmeni of India had also decided to
permit the movement of 25 wagons o
salt per day to West Bengal by all-rafl
route in order to improve the avail.
ability of salt 1n West Bengal It
wag also decided to put a complete ban
on export of salt to all the countrirg
except Nepal and Bhutan 8o as to
increase indigenous availability

Shertage of Cement in West Benga]

1391 SHRI M A HANNAN ALHAJ
Will the Minister of INDUSTRY be

pleased to state

(a) whether there |, acute shortage
of cement 1n West Bengal,

(b) the aliccatiom of cement from
January, 1977 to Oectober, 1977 and
supply of the same, and

(¢) whelher Government cmnsider
he re-allocation of the cement for
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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES) (a)
to (c) The normal quarterly State
quota of cement for West Bengal s
227 lakh tonnes As against this the
quarterly allocation and despatehes uf
cement to the State dumng 1977 has
been as under —

Pervod Allocatyon Supplies
(In tonnes)
Jan to March 'y 386000  3,14,756
April to June '37 2,46,000 2,852,335
July to Sept *37 2,865,000 2,358,229

The State Government had indicat-
ed their quarterly requirement of
cement asg 45 lakh tonnes [t i1s how
ever not been possible to meet this
demand due to non availability as s
result of a sudden spurt in the demani
for cement all over the country There
bas therefore been reports of shortages
in several parts including the State of
West Bengal The allocation to the
State would gradually improve with
increased availability of cement

————

12 00 brs

PAPERS LAID ON THE TABLE

ANNUAL REPORT AND STATTMENT, EIC.
xz Remsors Spwsmva Agewcy ror 1076-77
AND PAPERS UNDER COMPpANIES ACT

THE PRIME MINISTER (SHRI
MORARJI DESAI) . I beg to lay on
the Table .

(1) A copy of the Annual Report
(Hind, and English aversions) of the
National Remomote Senging Agency,
BSecunderabad, for the year 197877
along with the Audited Accounts
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(2) A statement (Hindi and Eng-
lish versions) explaining that Gov-
ernment are in agreement with the
above Report and Accounts, [Placed
in Library, See No. LT-1147/771.

(3) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) (a) Annual Report of the
Central Electronics Limited, New
Delhi for the year 1978-77 along
with the Audited Accounts and
the comments of the Comptroller
and Auditor General thereon.

(b) A statement (Hindi and
English versions) explaining that
Government are in agreement
with the above Report and Ac-
counts. [Placed in Library, See
No. LT-1148/77).

(i) (a) Review by the Gov-
ernment on the working of the
Indian Rare Earths Limited, Bom-
bay, for the year 1976-77,

(b) Annual Report of the Indian
Rare Earths Limited, Bombay, for
the year 1976-77 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, [Placed
in Library. See No. LT-1149/77)

(iif) (a) Review by the Gov-
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Rerorts UNDER RoOAD TRaANSPORT CoR-
PORATIONS ACT AND STATEMENTS,

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIFPING AND TRANSPORT:
(SHRI CHAND RAM) : I beg to lay
on the Table:—

A copy each of the following Re-
ports (Hindi and English versions)
under sub-section 2 of Section 35 of the
Road Transport Corporatioons Act,
1950 :~—

(i) Annual Administration Re-
port of the Delhi Transport Cor-
poration New Delhi, tor the year
1973-74.

(ii) Annual Administration Ke-
port of the Delhi Transport Cor-
poration, New Delhi for the year
1974-75.

(iii) Annual Administration kKe-
port of the Delhi Transport Cor-
poration New Delhi, for the year
1975-76.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the above Heports.
[Placed in Library. See No. LT-1151/
T71.

(3) A statement (Hindi version)
*showing reasons for delay in lay-
ing the Certified Accounts (Hindi
and English versions) of the Delhi
Transport Corporation for the year
ending 3lst March, 1074 together
with the Audit Report thereon.
[Placed in Library. See No, LT-
1152/77].

NomiricATiON Usper Essentran Cons-
MoprTIng Ace
THE MINISTER OF STATE IN

(EUMARI ABHA MAITT) : I beg to
lay on the Table a copy of Notifica-
tion No. 8.0. 673(E) (Hindi and Eng-
lish versions) published in Gazette of
India dated the 19th September, 1077
issued under the ‘Essential Commodi-
ties Act, 18565, [Placed in Library. See
No. LT-1153/%7].

*The English version of the siatement was laid on the Table on the 16th

November, 1977,
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NOTIFICATION TUNDER SALARIES AND
Avrowances or MisistEms Acr

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
1 beg to lay on the Table a copy of
the Ministers' (Allowances, Medical
Treatment and Other Privileges)
Second Amendment Rules, 1977 (Hindi
and English versions) published in
Notification No. GS.R. 698(E) in
Gazette of India dated the 11th Nov=
ember, 1877, under sub-section (2) of
section 11 of the Salaries and Allow-
ances of Ministers Act, 1952, [Placed
in Labrary, See No, LT-1154/771.

NOTIFICATION UNDER ALL-INDIA
Skmvices Act

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL) : I beg to lay
on the Table a copy of tha All India
Services (Medical Attendance)
Amendment Rules, 1877 (Hindi and
English versions) published in Notifi~
<cation No. G.S.R. 3480 in Gazette of
India dated the 12th November, 1877
under sub-section (2) of section 3 of
the AllIndia Services Act, 1951,
[Placed in Library, See No. LT-1155/
7.

12.03 hrs, '

PANEL OF CHAIRMEN

MR SPEAKER: I have to inform
the Houge that consequent upon their
appointment as Ministers, Kumari
Abha Maiti gnd Shri 8. D. Pati) had
ceased to he Members of the Panel
of Chairmen, Under Rule 8(1) of the
Rules of Procedure and Conduct of
Businesy in Lok Sabha, I have nomi-
nated the following persong as Mem-
bers of the Panel of Chairmen to il
these vacancies:—

(1) Dr. Sushila Nayar.
(2) 8hri N. K. Shejwalkar,

12.05 hrs.

PUBLIC ACCOUNTS COMMITTEE
Srx REeORT

SHRI ¢, M. STEPHEN (Idukki):
1 beg to present the Sixth Report of
the Public Accounts Committee on
paragraphg releting to other Direct
Taxes included in Chapter IV of the
Report of the Comptroller and Audi-
tor Genera] of India for the year
1874-75. Union Government (Civil),
Revenue Reccipts, Volume II, Direct
Taxes.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SEVENTH REPORT

SHR] NIRMAL CHANDRA JAIN
(Seoni): I beg to present the Seventh
Report of the Committee on Private
Members' Bille and Resolutions.

12.07 hrs.

ELECTION TO COMMITTEE
ESTIMATEg COMMITTEE

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): 1 move the
following: —

“That the Members of this House
do proceed to elect in the manner
requred by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule
811 of the Rules of Procedure and
Conduct of Business in Lok Sabba,
six members from among them-
selveg to serve as members of the
Committee on Estimateg for the un=
expired portion of the terms of the
Committee vice Shri Samar Guha
resigned from the Committee and
Shrimati Renuka Devi Barkataki
and Sarvashri S. Kundu, Janeshwar
Mishra, Fazlur Rehman end Sher
Singh ceased to be members of the
Committee on their appointment as
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MR, SPEAKER: The question is:

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule
254 read with sub-rule (1) of Rule
811 of the Ruleg of Procedure and
Conduet of Business jn Lok Sabha,
six members from among them-
selves to serve as members of the
Committee on Estimates for the
unexpired portion of the terms of
the Committee vice Shri Samar
Guha resigned from the Committee
and Shrimati Renuky Devi Barka-
taki and Sarvashri 8. Kundu,
Janeshwar Mishra, Fazlur Rehman
and Sher Singh ceased to be mem-
bers of the Committee on their
appointment as Ministers of State.”

The motion was adopted.

12.09 hrs.

INDIAN IRON AND STEEL COM-
PANY (ACQUISITION OF SHAIZZD)
AMENDMENT DILL®

MR. SPEAKER: We now come to
legislative business. Mr., Patnaik.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): I
move for leave to introduce a Bill to
amend the Indian Irop and Steel
f:;!ﬁ'lmy (Acquisition of Shares) Act,

MR. SPEAKER:; The question is:

“That leave be granted to intro-
duce a Bil] to amend the Indian
Iron and Steel Company (Acquisi-
tion of Shares) Act, 1976."

The motion was adopted.

SHRI BIJU PATNAIK: I introducet
the Bill,

Matters under 218
Rule 377

STATEMENT RE. INDIAN IRON

AND STEEL COMPANY (ACQUISI-

TION OF SHARES) AMENDMENT
ORDINANCE

THE MINISTER OF STEEL AND
MINEs (SHRI BIJU PATNAIK): I
beg to lay on the Table an explana-
tory statement (Hindj and English
versions) giving reasons for i1mme-
diate legislation by the Indian Iron
and Steel Company (Acquisition of
Shares) Amendment Ordinance, 1877®.

12.11 hrs.
MATTERS UNDER RULE 377

(i) ProMuLGATION OF PuBLIC SAFLTY
ORDINANCE

SHRI BALDEV SINGH JASROTIA
(Jammu): Sir, the promulgation of
Public Safty Ordinance m J & K.
State in the first week of November, is
nothing but an operation of Emergency
in the State once again. The Ordin-
ance will curb not only the civil Liber-
tes and fundamental nghts of the
public, but also the liberty of the
Press.

The plea advanced by the J. & K.
Government that the Ordinance is to
deal with Pak elements is not sound.
All Alfata people (an organisation
created by and for Pakistan within
Srinagar, Kashmur), from whom arms
gnd ammunitions were recovered some-
times in the past from the functiona-
ries of this organisation were released
by Sheikh Government, much earlier
than the promulgation of this ordin-
ance, That on or before the oete of
ordinance, no statement from the Gov-
emment side or any of its officlal ap-
peared anywhere, eitber in the news-
papers or on radio, that there is infil-
tration or esplonage in the J. & K.
State.

The wrong policies of the State Gov-
emment, such as ignoring Gajendra-

*Published in Gazette of India Extraordimary, Part II, section 2

dated 23-11-1977.

tintroduced with the recommenda tion of the President.
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|Shri Baldev Singh Jasrotial

gadkar Commission’s recommendations,
which provided some relief to the peo-
ple of Jammu and Ladakh regions,
with an amusing plea that Chief Minis-
ter did not share the proceeding of the
Commussion, the demand of dearness
allowance etc, by the low paid em-
ployees' associations, the educated un-
employment, regional imbalances, pre-
judicial attitude on political reasons
towards refugees, want of assistance to
Khandi and others areas, inclusive of
Ex-servicemen low-income group, and
petty farmers have accelerated the re-
sentment among people, hence the plea
is hollow and ordinance is malafide.

The Chief and Deputy Chief Minis-
ter's statement like (a) opening of road
Rawalpindi-Srinagar (b) reclamation
of occupled J. & K. area from Pakistan
(c) as mo international relation bet-
ween India and Pakistan over Kash-
mir, so the ordinance has causej great
confusion, especially when no reaction
from Janata Government.

In view of the assurance of Janaia
Government on the Floor of the Lok
Sabha that in future Emergency will
not be repeated, ratber it is in the
active consideration of the Govern-
ment to abrogate the provisions of
Emergency in the Constitution or to
modify {o such an extent that Emer-
gency's experience in the past may not
be repeated. Thig ordinance not only
challenges the Government of India
but is further causing a no-ronfidence
against |he Government. As the ordi-
nance involved primarily the fate of 50
lakh of people of the J. & K. State and
being a matter of a great public im-
portance, intervention ig called for
from the Cenirasl Government for its
immediate recall. Otherwise it can
cause Frave consequences not in the
interest of the State and that of the
country as a whole. We know even
the most despotic Government cannot
rule except by the consent of the gov-
erned, which is often forcibly produc-
€4 by tlie despotic. Immediately the

NOVEMBER 23, 1077

Rule 17 230

subject ceases to fear the despotic
force, as it happened in Emergency, the
despotie rule goes away.

MR. SPEAKER: Though Shri Bsldev
Singh has made a statement under Rule
377 on this matter, yet I have received
a number of questiong from other }Mem-
bers. Therefore, 1 propose to allow a
Calling Attention motion on this sub-
ject. Those whose names are already
there will be balleted and it will come
up on any date next week.

(1) NEWs RE SPREADING OF ENCEPHA-
LITIS IN BANKURA AND PURUITA DIS-
TRICTS OF WEST BINGAL

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): Mr. Speaker, Sir,
under Rule 377 of Rules of Procedure
and Conducy of Business, Lok Sahha,
I woulg like to raise a matter of urgent
public importance.

Sir, the news appeared in Amrita
Bazar Patrika and Jugantar dated 15th
November. 1977 gbout the horror of
Encephalitis in Bankura district. West
Bengal which took 50 lives and aflecting
a population of 1.5 lakh in the districts
of Bankura and Purulia recently ac-
vording to the study of National Insti-
tute of Communicable Diseases. Mr.
Shvamal Biswas who had led a team of
NICD experts to Bankura and Purulia
last week told that the disease was
taking an epidemic form and unless the
Government takes up preventive ac-
tions, it would spreag to adjoining
areas and would astume a serious
proportion It is a very important
matter. Sir, I wouiq request, through
you, the hon. Minister for Health and
Family Welfare to gend a Central Team
to take preventive action, to help the
State Government and make a state-
ment on the Floor of the House in re-
gard to steps taken by him. What
steps is he going to take in this matter?
It is a very urgent matter.
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SHRI KANWAR LAL GUPTA
(Delhj Sadar): My gubmission is that
atter all you are the final authority in
deciding what is to be discussed and
what is not to be discussed. But cer-
tainly you will agree that there are
very important issues, international
issues. For instance, President Sadat’s
visit to Israel is @ historical event,
President Sadat hag taken g bold and
quick step and such an issue should be
discussed. This is for you to decide.
We want to know what is the reaction
of our Government on that hecause it
is 3 very important international
issue.

MR. SPEAKER"® There are more im-
portant national questiong like flood,

cyclone, ete.

SHRI KANWAR LAL GUPTA: We
must discusg at least one international
issue on the Floor of the House.

MR SPEAKER: Please send a
motion. We will examine it

SHR] KANWAR LAL GUPTA: I
have already sent g Call Attention
Motion. It is for wyou to decide cn
this. I am not challenging your autho-
rity.

SHRI C. M. STEPHEN (Idukki); I
have sought your permission to ralse
the matter regarding flood and cyclone
in Kerala. It is a most important
matter. Lakshadweep is represented
by only one Member. He is there. I
have received a long telegram explain-
ing the harrowing tale, absolutely har-
rowing, of the island. I have also got
a teleprinter message from the Chief
Minister of Kerala about the flood and
cyclone gituation in coastal Kerala.
About 121 people have already died in
Kerala due to floodg and storm.

MR. SPEAKER: A motlon has al-
ready been moved in that connection
this morning. You were not present
at that time,

SHRI C. M. STEPHEN: Apart from
that, thig is a matter which requires
urgen{ attention.

Rule 377 222

MR. SPEAKER: The Business Ad-
visory Committee is meeting today. I
am trying to persuade the Business
Advisory Committee that we m'ght
take the whole of tomorrow's afternoon
for discussing this matter. We may
have to dispense with our lunch hour
so0 that we may take up this matter at
about 12 O’ clock. When so many peo-
ple have died, we must disvense with
our lunch. There will be no Short
Notice question, no discussion under
377. We will take up subject to the
decision of the Business Advisory
Committee, this important matier. We
are likely io take up this matter to-
morrqw at 12 O'clock and it may go up
to 3.00 PM, so that we can discuss the'
whole matter. It is really a very im-
portant matter.

SHRI VAYALAR RAVI rChirayin-
kil): T am not questioning that But
I would like to submit that this can
be discussed under 377 because it is
a matter of urgent importiance. If it is
delayed for more than 24 hours, it
loseg its importance. I wonld there-
fore request you kindly to see that &
is not delayed for a long time.

MR. SPEAKER!: I have got 150 items
under rule 377. Most of them are very
important. In-teag of allowing only
one item under rule 377, I am allowing

two per day.

SHRIMAI PARVATHI KRISHNAN
(Coimbatore): There is a vast damage
to crops and lives .. (Interruptions).

MR. SPEAKER: Well, we will dis-
cuss that morrow.

PROF. P. G, MAVALANKAR (Gan-
dhinager): I have jusi come from
Abhmedabad my home city and Consti-
tuency and I learnt that management
of the Ahmedabad Laxmi Cotton Mills
which is closed since June this year
have now put 1 notice of permanent
closure and more than 1700 workers
and others are without job. This is &
great hardship, and untold suffering Is
caused to the workers. Now there is a
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notice from the Mill that the Mill is to
be totally closed and the Gujarat Gov-
ernment is not able to take any steps
because they say that the affairs of the
Laxmi Cotton Mill have to be looked
into and the Mill to be taken over, by
fhe Central Government.

MR. SPEAKER: You give a mction
on this and I will inform you.

SHRI M. V. KRISHNAPPA (Chik-
ballapur): Sir, the situation regarding
flooq and cyclone is a very serious
matter. You sajd that it would be dis-
cussed tomorrow I feel that giving
Information is quite different from
planning and repairing the damages
Government has to repair what has
been undone by God. If you requre
more inform-ation, the President is
going today ang the Congress party is
sending a team also. I think if it is
taken up after iwo or three days it will
serve » more useful purpose.

€!IRI C. M. STEPHEN: No, not at
all, the matter 1y so urgent ... (Inter-
ruplions),

MR. SPEAKER: Your leader says
tomorrow ...... (Interruptions). Why
don't vou =ettle your inierna! difteren-
ces yourselves?

SHRI MOHD. SHAFI QURESHI
(Anantnag): I had gjven notice under
rule 377. Now you say that you have
got 153 notices and if mine is there it
will be 154. I want to submit that my
noolice which concerned the Jemolition
of a mosque had been settled amicably
with the Railway Minister ....(Inter-
ruptions),

MR. SPEAKER: Let us take up the
metion of Shrimati Parvathi Krishnan
on rallway accidents

NOVEMBER 28, 1977

Rule 377 g
1217 hrs.

MOTION RE. BERIOUS TRAIN AC-

CIDENTS AT SARAI GOPAL FLAG

STATION LEVEL CROSSING AND
NAINI STATION

SHRIMATI PARVATH] KRISHNAN
(Colmbatore): 1 beg to move.

“That this House do consider the
statement made Ly the Minister of
Rallways i1n the House on the 14th
November, 1977 regarding lwo se-
rious frain accidents on the Northern
Railway. 1e. level crossing accident
at Sarsi Gopal Flag station on the
28th August, 1977 and collislon bet-
ween 103 Up Howrah-Amritsar De-
luxe Fxpress and Up CPC Special
Goods train at Nalni station on the
10 Oclober, 1977."

I have very carefully gone through
the stalement. One of the reasons
why I bave given notice of this Reso-
lution was that in the period beiween
the last ssssion and this, it is not only
these two accidents 1hat have taken
place, there have also been a large
number of other minor accidents, small
and medium accidents which do not
find any room in the statement and
the hon Minister has not thought fit to
take the House int» confidence about
them. "When these two accidents hap-
peneg it rame to the knowledge of the
Press and people were seriously agi-
tated ab~ut them and therefore the bon.
Minister thought fit to make o state-
ment abwt them.

Apari from that, there are some very
disturbirg factors in the statements.
On page 1, he says: “This accident has
also been enquired l_nto by the Additi-
onal Cormissioner of Rallway Bafety,
Lucknow who has classified the acci-
dent under the category of fallure of
rallway stafl. Hig final report is awa-
{ted.” Btraightaway the staff had been
condemned. At another place, he says:
‘After thig accident I called a meeting
of the Chiet Safety Superintandents
and Chief Operating Superintendents
of zonal railways in review the poait-
jon of accidents and the existing
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safety measures in train operation with
@ view to intensifying and devising
steps to minimise accidents’ I am
amazed at the phrase ‘munimsing ac-
cidents’. He gives 4 statement about
two accidents and leaves out a whole
lot of other accidents and what he 18
interesied in is minimising acci-
dents’, whereas we thought that the
House woulq be assured of safety on
the iaiways in future. How do we
know what will happen everytime we
get into a train? We would be won-
dering whether we are part of the
“minimising” accidents. This is a very
peculiar phraseology which comes, I
think, out of his consclence..........
(Interruptions). We want no acel-
dents. It is not an ordinary matter.
You talk of hives being lost and demage
done. When a trawn is involved in an
accident, the engine is lost, the lLives
are lost.

And they are going {o minimising the
loss of life and not see that Indian Reil-
‘ways are put on proper rails by a Minis-
ter who has been Improper {o make
a statement lke this. That is why I
was provoked into taking yp this sub-
ject. Everybody is asking, how ig it
that when we are involved in some ac-
cidents most of them do not appear in
the press and also on the ficor of the
House: Ang the Minister gets into a
huddle with the Chief Safety Super-
intendent and the Chief Operating
Superintendent and tells them ‘make
the accidentg fewer, do not keep the
number up so that I am not ambarras-

amlining being done of industrial rela-
tions, going into the question of work-
load and 80 on. The workd

Naini Stations (M)

ment had a bankrupt system in Indus-
trial Relations and the same situation
18 continung now under the new Gov-
ernment,

..MR' SPEAKER. You say, .nherited.

SHRIMAT] PARVATHI KRISHNAN:
If he likes to inherit, he can. I have
absolutely no objection. The heritage
18 not an enviable one and he is certain-
ly welcome fo do so. But the heritage
15 theirs.

For instance, there was one issus on
which I worte to the Minister regard-~
ing the manner m which the gate-
keepers at the various level crossings in
the ‘C' type gates were suffering and
I got a reply about hours of employ-
ment of gatemen ‘C’' where I am teld,
“Pleage refer to your letter. I have
had the matter investigated. The posi
tion is that none of the gatemen of
the Engineering level crossings ‘C' clasg
are classifie] as essentially 1ntermite
tent, who are not provided with resi-
dential accommodation within five kilo-
meters from the place of work or as-
ked to work for more than ten hours a
day or go hours a week." This I knew.
That is what I stated jn my letter. 1
sald this is really a hardship to those
who are manning the level crossings
which are far away from places of habe
itation. If you go by your usual stat~
stics of how many trams pass vp snd
down and if that is linked with the
hoursg of employment, it is a ridiculous
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tead of that of Prof, Madhu Dandavate.
That is all the difference.

I hag expected that when the Minus-
ter makes g statement, he would come
forward with, something dynamic beca-
use he claims to be dynamic and every-
time he talkg and talks in a dynamic
way. But where is that dynamism in
the statements? (Interruptions). He 1s
dynamic in the reverse. If you want
only to minimise the accidents, you
are welcome, Do not take actidents
for granted.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE); 1
caught the point

SHRIMATI PARVATHI KRISHNAN:
Ag long as you did, I am very happy.
When they say that they have discus-

elements to say to the passengers “be
careful we will avoid accidents, but
you travel at your uwn nisk.” Are you
going to introdues insurance as you
have at the airports? 1 do not know.

Why did he not gpell it out? Why
not take Parliament into confidence?
What about the other accidents that are
unreported? Could he not take the
House into confidence about those ac-
cidents that are averted? My collea-
gue Bhri Chandrappan and Shri K.8.

51 HH
i
SN
6.8
gs&;
87es
il

'tk
-
%
?

at Sarai Gopal 228
and Naini Stations (M)
people were Injured, or killed I do
not know. It is for he the minister to
tell us. That does not fing a place
here.

Your safety measures and safety reg-
ulationg leave 50 mnuch to be desired
that on the 28th October, when the
same Howrah-Amritsar Deluxe Ex-
press wag proceeding towards Delhi, in
the middle of the night. it came to 2
halt because of gsome engine failure.
There was no way of conveying that
there is g stationary train there. Other
trains were due there. How were those
traing to be informed? “Please do not
come, There is a stationary train here
and it can lead to a major sccident?”
The irain crew and some of the pas-
sengers took flash lights and lanterns,
walked some Kms in both districts
and were standing there to gtop other
trains from coming. Is it not s sad
commentary on your safety measures
that after the nation-wide safefy drive
has started, every time there is an
incident like this, it is left to the initi-
ative of the passengers and the crew
to do something about it? Is inere no
built-in machinery to gee that a major
aceident is averfed? Have yon thou-
ght m terms of giving them some ele-
ctronic equipment so that they can con-
vev this news from one place to ano-
ther? I do not know if there is such a
system. If there is, you could have
told us earlier so that I might have sa-
ved my time.

PROF. MADHU DANDAVATE: You
must also have some points to speak.

SHRIMATI PARVATHI KRISH-
NAN: That is why you did not tell us?
This is a very strange way of treating
Parllament! You are very magnani
monus in minimising accidents and
giving us points to speak! We can
find points whether you are charitable
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propose to discuss it? Time and again
he has old us on the floor of the House
that he will discuss the matters with
the representative organisations, How
are those representative organisations
selected? That is also an unhappy heri-
tage, or a happy heritage because this
seems to be very happy with that.
When I met him along with represent-
atives of the Indian Railway Workers’
Federation, which is an unrecognised
federation, I asked him specifically,
“What about the Confederation where
you have the majority of the signal and
telecommunication people represented?
What about the loco running staff?
These poor people have to rush around
and look for a Member of Parliament
before the minister will meet them!
In one breath you say, “There should
be no outsiders. Let the rallwaymen
function through their own unions.”
1 am in favour of that. In another
breath you say, “if I am to meet them,
I must find a way." You will meet,
with whose approval? Is it the ap-
proval of the hardened Lurcaucrsats of
the Railway Board, set up under the
pre-historie  concept about which he
has been speaking? He has been an-
nouncing in various conferences aboul
various machinerics being set up. Bui
what about those representatives?
Those workers were not given a
voice in front of him. Why does he
mot set up a machinery and call all
those representatives, specifically all
those who are concerned with ibe
operutional side of the Railways
with Signals, Telecommunications
and Loco runming staff—to come
on their own with self-confidence,
instead of coming under some um-
brella. to discuss with him? He claims
here about C.E. G. and agbout wvarious
‘other organizations; but no where in
his stotement has he indicated that the
‘Railway workers are to be taken into
confidence. It is they who know what
‘the difMficultles are. It is they Who

and of work-load particularly those
who Bawe to look after the lines de.

‘and Naini Stations (M)

actual operation side. What are the
measures being taken there? What
does the nation-wide safety drive
mean? The words sound very nice;
but unless they are concretized, unless
we know what the Minister is doing,
what can we know about it? Secondly,
I would also like the Minister to as-
sure us that adequate steps will be
taken in order to see that the maxi-
mum mobilization is one, of skills,
of knowledge and of operation from
the side of the workers. At the same
time. I would llke him to investigate
why is it that year after year, things
are being neglected. Are—or are not
—certain officials responsible for the
manner in which the Rallways are
now being maintained? Surely, these
are not acts of God, nor are they just
accidents. There must be & reason for
such repeated mccidents. And that is
why we find that we are not being
fully taken finto confildence. We are
being told in a very generalized man-
ner, in what way he is doing what.

I congratulate the Minister on the
speed with which he himself proceed-
ed and announced compensation. He
has to be congratulated and commend-
ed for it. I would be the last person
{o minimize the actions thal he has
taken. I do not minimize them. At
the same time, those are totally in-
sufficient. I had hoped that he would
have g fresh, new, novel and a more
effective approach to this whole ques=
tion of railway accidents, and on how
they can be totally avoided and era-
dicated in the future. Having learnt,
as he has done, to be a representative
of the Railway workers—(we werd
once involved together in the same
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the avoidance of accidents—not only
in “minymizing” them. I am sorry (o
quote that word; but it 18 a word
which has been repeated in the state-
ment. It shows a kind of lack of
confidence in oneself and in the Rail-

volved in a proper :nanner, and notin
the manner he has mentioned, I
can tell you thig from my experience
for the last 8 months. The Minister
has gi

that they would be taken back and
charge-sheeted properly, according to
rules, It hag not happeneq 1 myself
met the Genera] Manager, stil! nothing
has happened. Therefore, it is one
thing to mect them, and the workers
are very happy that you meet them,
which is a change from the past a
welcome change; but the meie meet-
ing i not sufficient.

MR, SPEAKER' You mean to say
there must be a meeting of minds
also.

SHRIMATI PARVATHI KRISH-
NAN: Yes, there mnust be a meeting of
minds also. When assurances are
glven, those assurances should be im-
plementsd within the shortest pcsalble
time. In August the Minister gives
4n assurance and an the 23rd Novem-
ber that assurance still remains in the
air, as given by the Minister verbally.
Nothing has been done about it. This
cannot enthuse the railway workers;
it cannot help them,

NOVEMBER 23, 1977

at Sarai Gopal
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Simularly, the various organisa
are there, There are the members of
the Action Committee of the NCCRS.
With a view to taking forward the
sentiment of umty that has grown
inside the railway working class
unuons, I have already suggested to
him to call a meeting of the repre-
sentatives of the Action Committee of
the NCCRS and the pet recognised
federation of the Railway Board and
the erstwhile Government, the NFIR,
so that more and more we can pur-
sue 1his 1dea of umty amongst the rail-
way men and, at the same time, also
give them the avenue for dialogue
with you on other matters pertain-
ing to the railways, including this
very umportant matler of prevention
of accidents 1n railways. Because
what we want is prevention of ac-
cidents, and that can only succeed if
oll sections who are involved in the
running of the railways are taken in-
to confidence, mobilishad and geared to
this very important national task, and
the railwaymen will certainly be sec~
ond to none in shouldering this very
important responsibility, given proper
opportunity to voice what are the
problems that have been facing them,
end also given the opportunity for
them to make recommendations which
can well be gone into as effective pre-
ventive measures against accidents in
the railways.

MR, SPEAKER: Motion moved:

“That this House do consider the
rtatement made by the Minuster of
Railways in the House on the 14th
November, 1977 regarding two ser-
1ous train accidenis on the Northern
Railway te. level cvnssing accident
a} Sarai Gopal Flag station on the
28th August, 1977 and collision bet-
ween 103 Up Howrah-Amritsar De~
luxe Express and Up CPC Special
Goods train at Naini station on the
10th October, 1977.”

ot qeow (wfegrT) : wsa Agver
& seme s
“fie v e & ear o Freafafi
sfvenfre foar an?, ey -

]
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SHRI MOHD. SHAFI QURESHI
(Anantnag): Sir, the hon. Railway
Minister is aware that in 1862 a com-
mittee was appownted under the chair-
manship of Pandit Kunzru, which had
submitted a comprehensive report to
the railways. TI'hose recomendations
have not been fully accepted and im-
lemented. It is my feeling that if
some of the recommendations of the
Kunzu Committee are accepied and
implemented even now, we can to a
large extent avoid the incidents of
accidents on the ruilways If we an-
alyse the causes of the accidents, the
causes are negligence by the drivers.
which is a human element, or regh-
gence o nthe part of the station staff
or track defcct or engine defect or
defect inrolling stozk or a con.binstiog
of these factors or tampering with the
track and other miscellaneous reasuns.’

Every time an accident takes place
is referred to the Commis-
Rallway Safety, which is
under the railways but under the
tor of Civil Aviation, which is a
thing. But every time I have

9985
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seen that before an inquiry is condue-
ted by the Comumissiomer, the Minister
or his colleague comes out with a
staternent, blaming the human ele-

Then they say that the only way to
stop accidents will be to have a whole-
sale transfer of staff from one division
to another. That is not going to solve
the problem, the problem is much de-
eper.

Mrs Parvathi Krishnan ,who was
speaking, and Mr. Dandavate, the
Railway Minister, were sitting on the
same side of the Table against me
when they were making demsands on
behalf of the raillwaymen. It was
known ag the National Committee for
Railwaymen's Struggle. Now the
National Commitiee is nowhere and
the champions of the railwaymen's
struggle are in the Ministry, but they
have ultimately forgotten the people
whose cause they were championing
for a long time,

I could not get time because I was
asked to speak immediately, but if
I bring out the record of speeches of
Mr, Dandavate, I can show that he 18
the one person who had been cham-
ploning the cause of the railwaymen
and saying that they were overworked,
they were dissatisfied, they were not
getting proper remuneration, they
were not being declared as industrial
workers and hence were not entitled
to bonus, and all these reasons were
mentally disturbing the railway em-
ployees and that could be one of
the reasons for the accidents being
on the increase,

That was made at a time when the
1ailways were running at a deficit.
After two or three years of constant
effort and endeavour, and the willing
co-operation of the entirs railway
staff, the railways have turned the
corner and I think today he is going
to have a surplug of near about Rs
100 crores, for which he deserves part
compliments because the work has
been done mostly by the previous
Government, (Interruptions).
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MR, SPEAKER: Why do you
grudge it?

SHR] MOHD. SHAFI QURESHI:
Let him give some credit to us.

About this accident which has taken
place near Allashabad, I think the full
jetails have not been reported to the
Minister, It has been a collision in a

manning the level
that the earlier train must have left
the area, because in every section you
will find that there is 8 no man's
land. There is signalling on either
side, but in between there is a portion
of track which i3 not manned, a no-
's land. and this is the type of
area in which this accident took place
recently. I am sure that as he is de-
voting his energy and time to deve-
lop the railways, he would look into

g

Accidents at level crossings are also
increasing, The difficulty has been, as
he knows, that there have been acci-
dents even at manned level crossings.
There may be some excuse for acci-
dents at unmanned level crossings,
but there is no reason, if the staff is
vigilant ang if the officers supervising
them are doing their job well, for
accidents at manned level crossings I
know that with the strain on his re-
sources and his little cringy nature—
he does not want to spend more mo-
ney on this—it will not be possible
to man all the level crossings which
number more than 50,000 as the ex-
pense will mount to crores of rupees,
but the system of upgrading unman-
ned level crossings to manned ones
is a hundred years old. It was evolv-
ed by the British who had a certain
formula as to the number of cars, bul-
lock carts, men ete. crossing the
track. That formula has to be changed
because the whole pattern of traffic
has changed. It Is not only the
bullock cart and the car now; we

ot Sarai Gopal
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have the gcooter rikshaw, the cycle
rikshaw etc., which have to be taken
into consideration, So, the entire sys-
tem of upgrading the level crossings
has to be changed.

Accidents are also due to defects in
the rolling stock or the track. In cer-
tain areas the railway track is becom-
ing old, It 18 no ure having modern
coaches or wagons with modren fit-
ings 1f the track 1s not in & good con-
dition. What is needed is that there
has to be modrenizition of both -irack
and roling stock. I am gure the hon.
Minister would give due attention to
both broad gauge and metre gauge
tracks, which need, I think, complete
scrapping. The new track has to be
laid with the modren signalling equip
ment which is available with the rail-
ways. It 15 a matter of pride that the
Indian Railways is being considered
one of the largest railway system not
only withun the country but cutside also
and we are in a position to give tech-
nical know-how and equipment also.
The Minister should also keep these
things in mind because & number of
accidents have taken place over the
last two or three months. I am sorry
to point out that a few accidents have
been reported in the press and most
of the accidenis have been supressed.
These may be smaller ones in which
only one or two persons died and
some Bustained injuries because under
the clessification if more than five
people died, then it is considered to
be a major accident and a report is
to be given in the Parliament, if it is
in session; otherwise first opportunity
is taken by the Minister to give the
report to the Parllament when 1t
meets. ] would request the hon. Mi-
nister that whenever there are guch
accidents which may be small acci-
dents, which may be minor accidents
not invplving many people, those
also should be made available beca-
use we would have complete know-
ledge as to whether it is only the hu-
man element which is responsible or
is it because of the defective track,
defective locomotive or even may be
sabotage in certain cases.
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Sir, I would like to draw his atten-
tion to the fact that his colleague has
taken pride in saying that when he

should at least
persuade those people who have al-
ready been trained by him to give up
his old practice of tampering and for
this, he has to be very vigilant,

Recently, I have got certain pamph-
lets from a certain organisation saying
that in April and May—I am warning
the Minister; I do not know whether
this organisation is bent on doing mis-
chief but at least we should be cau-
tious—when the traffic in the railways
starts picking up, they will start large
scale sabotage in the railways. (An
Hon. Member: Anand Marg).
Sometimes, I do not want to mention
names because it really irks those
persons who are mentally associated
with the Anand Marg.

Now, the Railways have got enough
money and a cess is being charged by
the Railways for accidents, The
amount which Mr. Dandavate collects
yearly is about Rs, 8 to 9 crores. If
he is able to prevent accidents, he will
be able to save this money which can
be used for passenger amenities to
give more facilities to  second-class
travelling passengers,

I think, he was one of the championg
at that time and he said: *“If I am
travelling in a train and get killed, is
my life worth Rs. 50,0007" At that
time, we had raised the compensation
from Rs. 20,000 to Rs. 50,000, Because
his life is precious and cannot be
measured in terms of gold or diamond,
because human life is precious, would
it be possible for him to raise the
level of compensation from Rs. 50,000
to Rs, 75,000 since he has accumulated
enough money and they keep on put-
ting this money in one kitty or the
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AN HON, MEMBER: Why not one
lakh.

S8HRI MOHD., SHAF] QURESHI:
Yes, it can be dona, At least Rs.75,000
or a lakh of rupees should be given

as compensation,

What is happening ig that this mo-
ney which he ig getting from the cess,
whatever savings are there, is not
being utilised for the prevention of
accidents, It is not enough to utilise
the money after the accident has
taken place. He should utilise the
money for the prevention of accldents.
That money can be utilised in the
densely-populated areas. They can
have fencing; they can have more
over-bridges and other bridges on the
track by which the incident of acci-
dents can be reduced,

The Railway Minister comes from

certain peak hours. It is not enough
that he should only give nice words
and solace to the people to the
families of persons who lose their
lives or to the people who are injured
in the accidents. He can also utilise
this money for the prevention of acci-
dentg in varioug laces.

This is all I have to say,

gtzarg g€ ¥, frost sidw woRc .
a3 e Wt AT T X gy
B o, ooy & oyt O wOR & EWw
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SHRIMATI PABVATHI KRISH.
NAN: A news has come that one more
railway accident has taken place.

MR SPEAKER: He is making a
statement after Lunch. The House
now slands adjourned for Lunch.

13 hrs.

The Lok Sabha adjourned for Lunch
Lill Fourteen of the Clock,

The Lok Sabha reassembled after
Lunck at Fourteen of the Clock.
i

[Mr, SPEAKER in the Chair]
OBITUARY REFERENCE

Some Hon, Members rose—

MR, SPEAKER: First I am making a
stalement.

I have to inform the House of the
sad and sudden demise of one of our
former colleagueg Shri Prakash Vir
Shastri, a sitting Member of Rajya
Sabha, in a train accident near Rewari
this moming.

Shri Shastri was a Member of the
Second. Third and Fourth Lok Sabha
during the years 1958—70. During the
Fourth Lok Sabha he represented
Hapur constituency of Utlar Pradesh.
Thereafter he was elected 10 Rajya
Sabha and was a sitting Member of
that House.

A renowned scholar in Hindi and
Sanskrit, Shri Shastti was a forceful
speaker and made great contribution to
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the debates, His views were hesrd
with great respect by all sections of
the House,

A noted social worker, he associated
himself with the Arya Samaj move-
ment and worked for the upliftment
of the downtrodden. He was also 8
prolific writer and wrote several books
on varied topics.

We deeply mourn the loss of thls
friend in these tragic circumstances
an¢d 1 am sure the House will join me
in conveying our condolences to the
bercaved family.

The House may stand in silence for
a ghort while as a mark of respect o

the departed soul

The Members then stood in silence
for a short while.

MR. SPEAKER: The Railway Min-
ister is making a statement in the
Rajya Sabha first because the Member
is from the Rajya Sabha. Immediately
after coming over here he will make
a siatement in this House.

MR. SPEAKER: It is about this very
accident that he ip making a state
ment. As and when information
comes, he will place it before you.

PROF. P G, MAVALANKAR (Gan-
dhinagar) As you have sald, the Min-
1ster is making a statement in the
other House and as soon ag he comes
over here he will repeat the same
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statement and it will become part of
the debate. But in case the Rallway
Minister getg any fresh informatiom
after making the statement here which
he is about to make, kindly ask him
to make a supplementary statement so
that it will help us get further facts.
We are very concerned and anxious
that an esteemed colleague of ours hus
passed away.

MR, SPEAKER: Your suggestion is
accepted, As and when he gets infor-
mation he will place it before the
House At about 12.30 he got a mes-
sage that there has been an accident
and, thereafter, some more informa-
tion came. As and when he gets fresh
information I will ask him to make
supplementary statements.

e

MOTION RE. SERIOUS TRAIN ACCI-

DENTS AT SARAI GOPAL FLAG

STATION LEVEL CROSSING AND
NAINI STATION—Contd.

it worquw frerdt : werw WP,
o gtz o agw ¥ AW g Wt
*Y gg FUT wATATC gAR W o firwr
fir gar ofr sererdfie ofr wey w7 ey
Wy Aaw i T I W E
8 sy w07 § IW H T oewrdy
ar xw it ot W &, AfeT R wE
grifrd e Fwror T g o

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Every day there is an accl-
dent. Are wg to be satisfled only with
a statement? I think that will not
help.

MR. SPEAKER: That is part of the
debate.

they would naturally like to pay hom-
age to him. He was a persona] friend
of mine. So I would like to make the
suggestion that if some Members wan!'

-~
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-
o

their homage to him in this
oupe, you may kindly allow them to
y & few words,

o

]

MR. SPEAKER: Let the Rajlway
Minister make a statement: thereafter
you can do so.

EEXT!
14434
PPEF
’g ETF

11 T§5§§§3

1473339225253

{
'
%

N g gt &3 ST W W
frare 2 woifie wror oY agw § amw
& forr % it % ag wroeT fecndy o
T & wew ot &, 0 qm F waaeqr
T Wl € ;% wewTel & 19
Wz Atwcamdy #7 gra g awar §, wee
qoft oY w7 €Y W 8, s qrorfifaey
&7 g @Far § W gy wwar § e &
wad weitfre et o fafy & fag
T ¥ qEmwedr §T ST ST

and Naini Stations (M)
wg & | 7g wgw fr wire wrvar
& 7 e i & are WY frere
war wifgd | o GOt ¥ ot tak
AT N W EET www 5 wifgd )

TT-ATT ¥ THIT WY gEAe o,
gwfeat §t e ST IEh aME W
Tg AAFT 727 %1 7 81 910 fis gowme
T Frar w9 o ot § a1 ¥

Adequate training of staff and en-
forcement of safety measures.

q o Tor St oft e A @R wg’
fir I wr wriak *Y & | 99w
& w7, s =y W o f arewr

248.



47 Trom Accodents
at Saras Gopal ang Naini
[y worwgror firrdy]
o v g 4 S o o,
Tt ¥t TCE, AT ¥ e o oA
AN AT e W ark & =ew
dur gT W oY Tt g & W o
o 7% ¥ voy 71 AW aAfr g g,
IE T BT AT o g TmAr @
# Zwar g fs 3 3 AT TR
st §, grraread wEAT I
ATIE &1 WIT 37T & A7 77 & AfwA
Wt A 9T FTH ¥ aqrer &r) &, 9
HFE =IF &, -2 THATT & Sk
AR ¥ W9 FAAT F A T4 F, yA®
fam faer &7 mg7ear T & g A€
I FW@T ¢, IT¥T ATAS AT F
A AR F7 2721 & 77 79 9094
& SA® V% FITT sqrg rAT Wb

w3 &F o famzw wgefas g
8 | 3FWY graT Y syzegy A wld |
A4 g WrEfTwTH I §7 e
%3 33 § 1 2 guwar ¢ fr 3% foo
fd, ol oifr #1 Wt =ramar @AY
wifgd | ofr 2 3R &% & Ao
¥ art ¥ AT grfew B '

4 gz W Aqgar 7 fF ata AN
wrardY &, 398 J99 & 917 T A wravd)
& a1 WY ggarr v g9 i foaar AT
wifzd | T AT AT wEE A,
famrfasrfar 1 qzgm At foar s
arfed @Y7 IAFT T €7 FWT F qMAr
wrarc wrfzg@ | oF RAr ATATT aamn
e At s ¥ Ifey araeqr fy w )

gAY Y ATF Wl WITRT sqTA 2AT
wifgd | 9 Wt Fwew frfa 7 8
AFgT BT AT wEAT g 97 I A 0
FATT T 9T 7§ qAw™T q47 97 R S
9 9T AE sTET @1 74T 97 W 7 Y
gt et oy FT A€ & fr< af 4t

3, 7 P e

FROF. P. G. MAVALANKAR (Gan-
dhinager}: Sir, on a point of order;
you said that the Rallway Mihister
would come to our House and make
the statement as soon ag he is free
from Ra)ya Sabha

MR SPEAKER The hon Member 18
in the middle of hus speech Let him
finish

PROF P G MAVALANKAR My
point 1s that the Minister has come and
he can always intervene at any stage
1 will request you to kindly allow hum
1o make the stalement After that the
hon Member can continie his speech

MR SPEAKCR He said he would
take only two minutes I am onlv try-
mng to save the time of the House
Would you reqiure more {ime?

ft wrwew fear®: mw oy
aga ez ¥ 7 | waT ndr 5w
i Sar ¥ A & &5 ST

MR SPFAKER Al] righl, the hon.
Minister

14.15 hrs.

STATEMENT RE DERAILMENT OF
AHMEDABAD.DELHI MAIL TRAIN
ON 211177

THE MINISTFR OF RAILWAYS
(PROF MADHU DANDAVATE) 8Su.
1 regret to inform the House that at
abou! 0525 hours this morming while
Ahmedabad-Delmn  Mail was running
belween Ararha and Bawal stations on
Japur Bandikui-Rewari metre gauge
section of the We<tern Railway, the
tran (ngine alongwith 10 coaches de-
railed @14 capsized at Km 16/4-6

According to the information avail-
able so far 15 persons are reported 10
bave been killed and another 17 grieV
ously injured

1 am eriremely grieved to inform
the House that among the dead Is
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Shri Prakash Vir Shastri, Honourable
Member of the Rajya Sabba.

The House will join me m convVey-
g our heartfelt sympathies to the
bereaved families of Shri Prakash Vir
Shastr; and other victims of the acci-
dent,

On receipt of information about the
accident. Minister of State for Rail-
woys, Member Engineering, Rallway
Board, and General Manager, Northern
Rallway, have rushed to the site.

Accident relief trains, along with me-
dieal relief vans. have been rushed to
the site from Rewari and Bandikui.
Officials of the Jaipur Division of the
Western Railway have also proceeded
to the site. The Chief Medical Officer,
Medical Superintendent and 6 Doctors
of Northern Railway have also rushed
from Delhi. All the injured persons
have been removed to the Rewari Civil
Hospital.

Ex-gratia payment is being arrangeq
in the next of kin of the dead and to
the mjured passengers

A relief train has been seni to the
site from Rawarl to clear the stranded
passengers and this train is on ils way
1o Delhi.

One rail jomnt was found open, with
fish plate and bolls lying at site. The
entire area has been cordoned off and
a Dog Squad has been sent from Delhi
1o help in the investigation, This accl-
dent appears o be due to sabolage.
This is the third serfous case of sus-
pectad sabolage to running trains
which we have had during November
this year. The attention of the Minis-
try of Home Affairs and the State Gov-
ernments concerned has already been
drawn to these incidents

ot wee wiw e (feeelt @) -
wromgt o, ot wzat wrar g€ & e e
s Tl wreh o o gt
ot wr gt gur, & I whe wol

Mail (St.)

st wfve o v g, fadwe ¢
SETIEAT off & AT H | AT Ag AR
& @) ot forer & Y+ swmafe ot o
swravne) aear o1 oF fagarT afeq
% fa=ia gyt s a9Ta w1 & |0
Fear | v €Y ot wrordifir & ww
g afeq arfwes oty awfaw @ &
IAHT IO Araq T[T ) TA® w7 X
baw W @) ) afex aga ¥ W WY
W &a gk § ¥ I fral wr
Q¥ g AT S AT o A fer gur
T | A Y A e e ot ant
W N agy o afy O, Wi o
T A fagare gF A Gl o oF
W wfiw wf wgar wngen, s s
witw & @R, g Wt wiw FoRdn
afe WA ww o W ad AE
7% gt aw ¢ fis wniamoe dwed Y
1§ ¢ fer s ¥ ford, sok frd
T 78 avg & e ¥ v wed |

# o< wfers 7 wgy gT TwTNAT
ot ¥ fad woft warafy sfow sor
sEATE |

st qWo Tt ¥ (Frommare ) :
saTvrEtr wrelt oY FT WA & g
fed & T ag & ofw a1, st
fardiaw Wi 53w & 3% Sgmay aTy-
TF 97 | qF §T AR W ET qor F
wifre 1¥ & | EEwT g wie s
CR SRR of O
¢t 1| T o ST Y @ § Sy
frar vt wifen WX @we WO
wifed fie 5w feemr %7 0§ ior
7@, foey drmg @ sw ¥
WA wd

# gwwar § e age fovil & an
¥ firew o qinefrdior fre wet e
w1 ok § 1w v o v e
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[sfr qe wrvitarer Tdi]
¢ fir et <ol #Y fagr w2 W OF
o ot qafon § vad fod, soer w1
w¥ gur frert arfgd |

o Teeft wtge Wheft (wrerver)
WEgW WEIEd, =T wwredr ofr e
¥ A7 Ay TrOwT ¥ HAG 97 | W@
formr foelc & framelt @, & agr ot
o a1+ e fager, o, T
an, #frw wepfo & g & fodt o
wral ¥ wha & g & ara wodt wgvafe
wita s g |

9 W ¥ A fe gy wwre §
faax o gega §, dqeTw g, ST afa
FET T T waATAdY, W g 6w
g ard afafafaat &t Jwa & fod
T walt oft o oA & e § | & smwar
g 5 wiass & ga w7 wrdady 7
grft, ford 77 fagw o 5 9w ®
gaTy-gAT safergr £ wewg A agr
¥ ST 9 1

st fawa gwt wegsr (afaor
faedt) wwwer wEgiEw, g8 &1 vy
ghemr ww g ¢ W faad o
STETOEATT AT VIR T ey gwr
I 9T WAvw § AT AW aga wiaw
femase s TR

[ wadr AT 7wy § O fed fey
¥ g el vt giew O 8, forw
9T &WYT gTI TEH T ww q@
fegd fs ol & 37 @
WY sarr frmra & & wgan fie et
0 & gueng gf &, 9w ¥ Ay
wremy  fe 97 QO v ¥ qvw
¥ ¥ wrw R R | 0w gieAr
ot yermfit welt ot gy vy wr
Py g §, & g wpn e f fe

NOVEMBER 23, 1977 Ahmedabad-Delhi

isa
Mail (St.)

ot yerwdiT wrelt aga ot ¥ feedlt
¥ frardt @ § 7@ awew @, wgw
FwE @) gEh a9 f wedewe } f
), feeeft w1 W Qo qrewfow Wi
armfae & aft a1, gy SR
W 7 fomm g1

A g wgafe Wi v gy

WIH 78 WY §T wgan g e xa
wyer gizar A1 WA gy, wfe o
FwTerE et off g w1 ® g W@
& 9\ wryww ToW avT ¥ ¥ ®,
oy wEw A s tEd  gveng
wofrr st & «fgd

SHRI SASANKASEKHAR SANYAL
(Jangipur) I associate myself on my
behal! and on behalf of my party with
all that has been saixd by speakers
preceding

1 was hg colleague in the Rajya
Sabha for some time After I heard the
shocking news of lus  death, all the
sweet reasonableness of this powerful
speaker crashed across my mind I felt
so overwhelmingly grieved that I
thought that a pari of myself was
removed

st Wt gAo WRW (WTHN)

WETH HEET, WIS CHIOF st gwrrei
et & e & gW 9@ ®) 1ga awwy
g & 1w ag fraw wemow
& Y Y Ewor ¥, 3w Enfgfen
&, fagar w1 3w Hfr o A &
T 95 oI & @ W Ow wgeiia wf
gk & 1 & xu gwv F ofr swrenfie ofY
W gaR arfeat ) off W W gt
F gwdy wer g &, T gfor s
wfver war §

SHRTMATI PARVATHI KRISH-
NAN (Coimbatore): On behall of
party and on hebalf of myself, 1
ciate myself with all the tributeb

gk

I
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have been paid to the late Prakash
Vir Shastri.

1 also had the benefit of being his
colleague for filve long years and
throughout what impressed one was his
cultured behaviour, his very dignified
approach to all the work that was there
before him as a Parliamentarisn. 1
think the best tribute that we can pay
to him is that we should follow the
same dignified and cultured manner.

RAgwwm e (FT) ¢ woOw
wgrET, oY FHTATC W & w0 aga
feewTom s @ I gFaR I
R dwmam ¥ faggmaat d)
Iq & qvETy A WEET WG WA
@ EWR NG E T ST AT EA AT
g feaxr fagm WY wwTawms T
@, ag waa wear-wifs s § Wi
7 ¥ %1 IFrw W Pear war
&1 ¥ uedr A, AR AG & 37 9l
FIwAT Y 9 q, A ol off § aga
gfcfar @ & ¥7 =Y swgiafr wfgw
4 § o wrm w4 § 5w A
 gizardl w1 A% qE ¥ ITA
g |
DR. SUBRAMANIAM SWAMY
{Bombay North-East): First of all I
would like to express my sorrow for
this most {ragic event. I would also
like 10 state that Shri Prakash Vir
Shastri was a member of this House.
In view of the situation and the tragic
circumstances and the fact that the
Rallway Minister has mentioned that
suspected sabotage Is involved, I would
suggest that as a mark of respect and
othar things considered, thig House
should be adjourned.

Mail (St)

afew dw % oy oy fieeft ST T dwe
wrat, &Y ag woAdt awaar & afey o
Ty sTHACFA @1 S miT
wrelT e ¥w AW & ow AaT Adf R,
afew Wt qHer B wW H WY S &
aga ¥ T W R ) oAg dAw
T FWT & € g g @, afew
g 9EF W1 §ET & WY oUET @ W
% | ¥ 93 gifew wgiafa wiwr v
g WK w7 & wrdm v § fr wg
I & wpEaw qf@Te wf ag W
T EET FA ST AN & |

¥ & ara § & wgw fin fe g
W AT a5 & g @ £, Yeieg
T 6 g199 %1 eqfer frar o o

st i wer s (faaet) : e
wEET, ST NEWHEK T | W
gt ¥r wfafafeqy & fewfes #
ey w3W o= grar war ar | § my
R ¥ W ¥ vy wgifw wiew
war § | & ag o woon Fvan g fE ow
& wETed w9 FIEE A9 FHAria
&Y uTa TH AT ¥ @reA § qww g
fr wrEar ¥ o Y g d 7 g1 A
WX qgdasri@n @1 qg gaw & fag
T g1 A% | ¥ & A1q @9 & frdww
w77 AEAT § R T qad A w1
agr wafra T & @ |

PROF. BP. G. MAVALANKAR: (Gan-
dhinagar): Mr. Speaker, Sir, I join all
my cther esteemed colleagues In pay-
ing my warmest tributes to one of the
eminent Parllamentarians we have had
in Shri Prakash Vir Shastrl. As other
members have sald already, he was a
member of this House and he wag a

H
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[Prof P G Mavalankar]

hamentary lfe but to many cultural
organisationg particularly the Arya
Sama) and other social institutfons
with which he was so deeplv associat
ed I had the pleasure of receiving
him more than once in my home In
Ahmedabad and I know how cultured
and gentle he was and yet he had s
firm views on a vanety of topies It 1s
a greal tragedy that the accident has
taken . toll of apart from other fel-
low-countrymen of ourg a most out
standing member of the other House
Shr1 Prakash Vir Shastn I request
you, Sir on my own behalf and on be-
half of the other Members of the
House, to convey our heartfelt con
dolences tp the members of the bereav-
ed family

SHRI BASHIR AHMAD (Fatehpur)
It 18 very tragic that g person like Shn
Prakash Vir Shastri should have pre-
maturely died I had come in close
contact with hum when he appeared in
an Election Petition case and I had the
:nmrtunalg task of cross examinming

m.

I know that he was not only a great
religious leader but also he had an
acute knowledge of Iaw as well as
Art His literary acumen I (ould only
find out when I came 1nto contact with
him Really he was a great figure and
the nation has lost a great leader by
his death

I request the hon Speaker now to
adjourn the House as a mark of respect
to that deparied soul And I iake this
opportunity to request the hon Raul-
way Minister through you that so
many accidents  (Interruptions)

MR SPEAKER There is a separate
debate on that We are here only pay-
ing homage 1o the departed soul

SHRI BASHIR AHMAD 1 there
fore, sulmit to your honour that you
may sdjourn the House as a mark of
respect 10 the deperted goul.
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SHRI SAUGATA ROY (Barrack-
pore) Mr Speaker, Sir, I join the
other Members of the House in paying
my homage to the departed Bhri Pra-
kash Vir Shastn

Shri Shastri had adorned this House
as he wag adoming the upper House
at the present moment And as you
know he was a Member of our party.
So you can imagmne our gnef at the
present moment when we have lost one
of our eminent Parhamentarans, es-
peciallh  when he was in the Oppo-
sition  As others have sald, Shri Pra-
kash Vir Shastr1 was not only a pol-
tician but he was also a lawyer and
also a learned man n Sanskrit and
Hindi-culture—learned 1n our scrip-
tures He was one of the people who
propagated this 1dea throughout our
country He was one of the Mohicans,
standard bearers of that culture which
we had mherited from our forefathers.
He had the gift of humility I had an
opporiumity of associating myself with
hm and I remember that on the very
first day when the Rajya Sabha open-
ed 1is session, there was a debate on
a Motion raised by Shri Prakash Vir
Shastr1 and I had the opportunity to
discuss that with him It i{s an irony
of fate 1t 15 a tragedy of the worst
order that when this House was se-
riously conmdenng the raflway accl-
dents n the country and when I was
looking up the old papers anl files by
that tme somebody came and told
me that Shr1 Prakash Vir Shastri had
been among those 17 killed :n that
Rewarn tramn accident This only high-
lights that this happened In such &
tragic vay I do not want to go mto
the merits of the accident This I8
neithey A proper {ime nor are we all
1n a proper frame of mind to do that.

So withoul going nto how the accl.
dent could have happened, I supporf
Dr Subramaniam Swamy's ongmal
proposal that the House msy adjourn
as a mark of respect to the departed
Shr1 Prakash Vir Shastri

ww wye (gfrr)
o wermire welt

o

it www

"W WP, ¥
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TR Agi § o 9 gEE W g
€ Wz et § e gifes go gur ¢ 0
Nt Wi Tt # o & gyt dwe qr
ar ofr wererT wrel ot o T @
§TE0 § | IH AHG qK I & qee F
uTt &1 w7 fawr ) S & gy ard
T R us R A & Ry I &
T wrd o7 |y ¥ § I fawe
¥ arar a1 fe ag feas @@ fndffs
W Wi anfgfeas safe & 1 wror |y
qw @ fgmr & Jawl & dfvw @
T E W S ag gEE weT gE g 9w
¥ foq gff agm &Y g & 1 & gwaar
g fr wlasy & g arf o &t & o
et § 1 9T & 93 w1 ¥ oY wf gk
g mfigi et 1 Fav®
st st=fer wfow s g 1 @ g
F ot Wy mw-wata o § 97 ¥ ofc-
are ®t ¥ woeft awder o § W
37 & sfa qoft 9277 sz @0 § )

MR. SPEAKER: Those Who are
{aking part in the debate can express
their opinfon at that stage; they will
have an opportunity 1o do so. Now, I
am only calling those who are not lak-
ing part in the debate.

ot owweit  (fafeer) s
wgEw, W gdem ¥ wrronw s
SwmETT wret oft ¥ fag w7 g
g7 §T A @ og gew wfeg ero
e gt § | § 7 Faewr oF wEAw OF
wwfifer @, wftg oF arfaw e
gravfos A oY & | wE® STe-ETY
? OF wv8 wer ot & 1 Eeqek Ty
Iaet daY & weftwify ofdfea €
& X & W WY ¥ g we ammfaw
Far W s o i v @ @
& o wfn oot satwfe afve s
£ oY piem W e WA §
T wfer waeft mraptefer efier wear f
7 by ay e e sl o el
285 LS—3

Mail (St.)

oY & e v o oY & witw ooy
qfarel & wfe it ddewny s
Lac & S

ot vpfe fog wew (fw)
WS WgEd, §T0 U W 9 gy
ot yerefic wrelt o & frww g%
@t ¢ | @ ol SR Ww gaay ofc-
< & sfy vt ddwad Wik g,
sfe avft warafa wiwe s § o

it srerewre oW dw (wraveTe) ¢
Weas Wgaq, Tt #fr swredre wreelt
off dar sufer @ a9 & 97 WIQ 9%
wWyga N amy | gEiw dow
wega Sy & wEw § R dAdvever
AT &7 W1 faem ar | 2glt oft wwmwdc
It WY & gw Wi & fog ot g
frar ag aff war o1 qwor ) ¥ gt
a1 7 AfwT & aeat & fqv oF dar
wort @ fagwr dwrem ¥ o guwm-
o v @ | wror § oA fraw o
T 3 Y T g R a wff we
wFaT | O far F ufy gord exir ot
sgiafe ot §ft fr oa® gro o
geqd dwfae € AN v W X
woBT ®T T @) § 9a% wiw oy =
falte e ¥ WX S guTE ®T ¥
W ¥ Q7 FEA 6T @A W
wifgd | v Y Wy g & foiw
wrer & sfr wolt gfew satefe
wite s g |

st Swwnrf wgw (wow) ¢
weqe REYEd, aro st ywrerdre wrelt
ot WY R T QU FRTATT N FA |
e i gAm aly wedr ooy & o
2 | & 7 ¥aw 0% w8 T ¢, ofew
% Ww guy wwer ot @ | ag & Wl
wwe & sy o g v [
safwr w1 fr faedy § 1 wwmor w7 W
qifardz #7 s & TR oo @,
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oo §r Wy whgemen & fag o
Th A A AT WK 47 WX T
afget & e & fag ot aga_ 39
foar | 7g W g 3w, T WX
wrefa afgerg w9 o W
W W oA Ragrgagan g
foas) = At fear o @wET o
WeTRdTC oft &% AT ®Y WA ¥ W
qre e feran | & g s wo g
gamfe WX S9F qf@r & wfe
oUAT FAEATG SR FT E |

SHRI SHAMBHU NATH CHATUR-
VEDI (Agra). Sur, I was a member
of the Third Lux Subha whuh was
adorned by Shri Prakash Vir Shastis
and I have very pleasant memoLies
of association with hum. I jJoun n.y
friends 1n paying my humble tribut-
es to his memory He was the finest

I am deeply
grieved at this premature demise of
such an emunent personality and it 18
a loss to the nation which will take
fame to be filled up.

SHRI P, K. DEB (Kalahand:):
, Sir, I joun the senti-
and gorrow that have

EE
i

;
]
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The cold hand of Death has snaiched
away Shri Prakash Vir Shastrl from
the rudst of us, when he 18 most
wanted 1 pay my humble tribule to
the departed soul and my condolen-
ces to the beieaved family

MR SPEAKER Other Members
who want to express thewr condolen-
ces can do so during the discussion
on the Ralway accidents They will
be given opporturuty at that stage

st ogmr e wvent (dar).
weIE Wy, s SeTeEr Wt S
& wietors faeq & awmr §1 g
¥T A ®ad gET afew G0 AW e
g mar ¢ | faite w¢ fom ofcfeafoat
7 %1 {7 guT § SEI HIXT F{TA
I §1 UF LA 47 WIN@ e 3
w fag # weqr q@ # A7 g
41 1 wfig oy gETETC wredt Fad

o Y wfre o1y gaTy 9T S § |
I%Y it AT § ag et €7 sy
& = a Ay o afew 3% e & ¥l
& aw qURI ey & o & aw )
T A gewaTg G 9w ¥ et g
¥T OWIETA AT ggE AdY 91 A% T
ROR O ¥ Y@ gqwa 2w & fafor
¢ wwifwm @ W AT W A
qWU A Y T HETAYH 0T I B
Jrefen v Q@A | e g
¥ g ol vy wwy § fean fafa e
qufr wgraTe A ITECE | WY W
qax wwTw & serhow ), fdt ITewr
#t FAw ravawar Ay @ | ITE
forerr & of eamy Fowr gwT § ST gf
wir wewr fearf ot ¥ R 0
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¥ vl & e § Iak vy Wl
sgiwfe wfvr s § o aw §
W% gwer of<are & wfa wodr giiew
dizar e @ g |

*SHRI RAGAVALU MOHANAR-
ANGAM (Chengalpattu): Mr. Speak-
ar, Sir, it is really heart-rending
hat the latest Railway  accident
jhould have taken away the life of
. eminent leader Shri Prakash Vir
shastri. On behalf of my party, the
4]l India Anna Dravida Munnetra
{azhagam and on my own behalf I
oin you and the other Members who
yreceded me in expressing their
ieart-felt sorrow at the sudden de-
nisg of Shri Prakash Vir Shastri I
an understand from the speeches of
ny honourabls colleagues the laud-
\ble services rendered by Shri Pra-
cash Vir Shastri not only to the
ause of education, to the Parliamen-
ary and political Life of the nation but
lso that he dedicated his entire hfe
o the cause of the uplittment of the
lowntrodden, to the welfare of the op-
yressed all over the country. It is re-
rettable  that the Railway accident
hould have taken away the life of
uch a great man whose Soul-breath
vas service to his fellow country-men.

On account of the restraints im-
yosed by you, as we can participate
wlly in the discussion on the Rail-
vay accidents, I will not go into the
ause of the accident. While we
nourn the loss of this  magnificent
pan, we should also mention our
rief to those children who have sud-
fenly been orphaned, to those men
vho are bemeaning the loss of their
rewalling the loss of their breadwin=
ewailing the loss of ther bread- win-
iers ang to those parents who have
)ecome barren in & jitfy. I wish to
tress that in the matter of extending
inancial assistance to the malmed vie-
ims of thig accident the munificence
£ the Rallway Ministry shoudd not ‘be
nanacled by the constraints of resour-
e

Mail (St.)

On behalt of my party, the _All
India Anna Dravida Munpetra Kaz-
behalf, I conney my heart-felt condo~
leader and on my own personal be-
benalf. I convey my heart-felt condo-
lences to the bereaved family of this
late lamenteq leader, Shri Prakash
Vir Shastri,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):
behalf of the Goxernment, I want to
jon you gnd the hon. Members of
thig House who have paid their

mage to the memory of a dear
departed colleague of ours.
Vir)y was a distinguished and
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the
that we are listening to one
great parliamentarians whom
ment will ever remember and
merory Parliament will ever Che-
rish. He has served Parliament not
only. on the floor of this House and
the other House, but also in the many
Committeeg of Parliament including
the Public Accounts Committee and
other Committees. Many of us have
had the privilege of working with
him on those committees and if we
are to think some of the
hon. Members of
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the victims of this accident.
he is not a Member of this House
In this term

#The original speech was delivered in Tamil
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tinguished parllamentarian whose
memory is dear to all of us Jn

these 1
the sad circumstances :n which his
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and from the recordss I found that
he was a very brilliant educationist
and a very competent social worker
We are sorry that we have lost his
services for the nation All that we
can do 1s to emulate him in the way
that he worked as a8 Member of Par-
lament both m the Lok Sabha and
in the Rajya Sabha 1 agan fully
associate with all of you for the
good things that you have been good
enough to say about him: The House
wall now stand aljourned UL 11 AM
tommorrow

14.50 hrs

The Lok Sabha then adjourned il
Eleven of the Clock on  Thursday,
Novemeber 241077/ Agrahayona 3,
1899 (Saka)
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